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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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< yady et kpfabe 0 o S e Jmale i - Y ylow o o0 = VPo sanis (4A)
SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
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- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)

Thursday, 9th February, 1950

The House met at a Quarter to Eleven of the Olock.

[MR. SPEAKER in the Chair|

ORAL ANSWERS TO QUESTIONS

ProbpUOTION OF ATOMIC ENERGY

*168. 8hri Sidhva: (a) Will the Prime Minister be pleased to state
whether it is a fact that the Director of Scientific Research,
iovernment of India, stated at a meeting on the 25th November, 1949 that
India weuld be able to produce atomic energy within one year if her scientists
were given full freedom and proper opportunity ?

(bj What is the present position of producing atomic energy in India?

(¢) To what extent has the work progressed and is there any impediment in
its progress?

The Deputy Minister of External Affairs (Dr. Koskar): (a) Yes. Not in

one vear, but in a reusonable time.

(b) Steps have been taken to process atomic energy raw materials and con-
serve them. for Indian use. It is planned to set up a small pile within a few

years.

(c) Steps have alrendy been token to set up a factory for processing raw
materials and the factory will be in full operation within one year. A nucleus
of workers covering the different techniques required for this work has already
been trained. Other personnel required for this work and for other atomie

work is under training.

Shri Sidhva: The Director of Scientific and Industrial Research stated that
if he is allowed full freedom to work, ho will b able to produce wonders. May
1 know if there is any obstacle in the working of this by the Director?

The Prime Minister (Shri Jawaharlal Nehru): Is the hon. Member roferring
to some speech?
Shri Sidhva: Yes.
(149)



150 PARLIAMENTARY DEBATES [9rr Fes. 1950

Shri Jawaharlal Nehru: A number of rather general statements are made in
the speech. There is no obstacle in the work. He works directly with me
but it is not a question of freedom but numerous complications in such work.

There have been the States and others concerned and we have to bring them
all together to co-operate. ‘

Shri 8idhva: May I know whether the Prime Minister’s attention bas been
drawn to the statement of the Director that the lack of freedom und the
country s ecouomic situation are responsible for their inability to do anything
in this direction? May I know whether that is correct, and if so, whether he
has taken any steps in this direction?

ghrl Jawaharlal Nehru: There is no question of any interference on the part
of Government. T can assure you that nothing on the part of Government is

impeding this work. The lack of freedom comes from circumstances not in
the control of Government.

Sardar B. 8. Man: May I know if the funds placed at the disposal of the

Scientific Research Department are adequate for the produection of atomio
energy?

Shri Jawaharlal Nehru: It is rather difficult to measure adequateness. It
depends on your objective. Obviously we are not functioning in the way—let
us say—that a great country like the United States, functions with enormous
funds but the real difficulty is not funds. at any rate. at the present moment
but adequate trauined personnel. At the present moment, as the answer stated,
one monozite factory is going to be set up. Next is research workers and
competent personnel to do the research.

\

Shl‘i Hanumanthajya: Huas the Government of India approached the Govern-
ment of Great Britnin for assistunee in the matter of techuical personnel and
in other directions?

Shri Jawaharial Nehru: We have been in touch with numerous scientists
and atomic energy commissioners in other countries. Some of our own men
have heen sent for training there. T do not think it is desirable normally
spenking, for us to bring people for this kind of work from outside but we are
in touch. Tn fuet only last month we had some very eminent atomic evergy
scientists from abroad who came to India to atténd the Science Congress. We
conferred with them on this subject.

Shri Brajeshwar Prasad: How much money huas been sanctioned for this
work ?

Shri Jawaharlal Nehru: I cannot give that figure straight off.

Shri Gautam: Has the Government of India got all the informuation that ix
available with the Government of U.K. according to the understanding that we
have got while we remain in the Commonwealth?

Shri Jawaharlal Nehru: No Government has got all the information avail-
able to unother Government and there is no such understanding cither within

the Commonwealth or outside. Certain other members of the Commonwealth
do not get all the information either.

Shri Kamath: How far have India's efforts in the Atomic FEnergy Com-
mission to ban the use of atomic energy for destructive purposes succeeded?

Shri Jawaharial Nehru: Inside or outside?

Shri Kamath: Outside: in the Commission of which Mr. B. N. Rau was
Chairman. .
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Bhri Jawaharlal Nehru: We cannot control outside events very much as the
hon. Member imagines. Inside the Commission, those efforta have not
succeeded at all. There is a deadlock.

REFERENDUM IN FrRENOER INDIA

*164. Shri Sidhva: (2) Will the Prime Minister be pleased to state
whether any uegotiation is going on between the French (overn-
ment and the Government of India regarding the referendum to be held in
French India and if so, what is the present position ?

(b) Has any electoral roll been prepared and if so‘, is it on the busis of
adult franchise or any other basis?

The Prime Minister (Shri Jawaharlal Nehru): (1) The Government of India
have been mnegotiating with the French Government regarding the tarious
arrangements in connection with the forthcoming referendumi in the French
Establishments. Certain differences have arisen between the two (Yovernments
regarding the modalities and the preparation of the electoral roll. The Govern-
ment of India are anxious that all these processes should he so devised and
worked as to ensure complete freedom of vote to the electors aud impartiality
inn the conduct of the elections. These matters are under discussion now and
the Government of India earnestly hope that: they will be satisfactorily settled.

(b) An electoral roll, it is understood, has been under preparation since the
20th December 1049, French nationals aged over 31 and resident in the terri-
tory for more than 6 months are understood to be eligible to vote.

Shri Sidhva: May I know whether the Prime Minister's uttention Las been
drawn to a statement that appeared day before yesterduny that the Ihench
Chamber of Deputies or the French National Asseinbly stated that it would
dislike the idea of a referenduin to scttle the question. Is that correct?

Shri Jawaharlal Nehru: I think I have scen thut statement..

8hri 8idhva: May I know whether there is any Observer en behalf of India
set up when the electoral rolls are prepared?

Shri Jaweharlal Nehru: That is one of the matters on which there lus been
some difference of opinion. Observers have been chosen from a large number
of neutral countrics. It was the Government of India’s desire that the elec-
toral rolls should be prepared when Observers are present or they should revise
them. That is not quite decided yet.

8hri A. B. Gurung: Is it a fact that certuin developments within the French
possession where harassing restrictions on the freedom of association and ex-
pression are alleged to have been imposed on the pro-merger group, hnve
aggravated the situation and rendered a fair referendum well nigh impossible?

Shri Jawaharlal Nehru: As T have stated, some of these matters have been
brought to our notice and we have drawn attention to them and we are carry-
ing on comersa’tmns about them.

Shri Gautam: Ts the Government of India aware that anti-secial elemente
make it impossible for a peaceful and impartial plebiscite in those areas?

Shri Jawaharlal Nehru: Government of India are aware that there are
certain elements of that type there.

Prof. Ranga: Is there any truth in the press statement that appeared only
o few days ago that the preparation of electoral rolls in French Indis has been
suspended ?
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Shri Jawaharlal Nehru: I believe for the present it has been suspended.

8hrt Tyagi: May 1 know if the referendum was initially proposed by us or
it was the proposal of the Government of France?

Shri Jawaharlal Nehru: Well, 1 don't quite know initially what took piace.
I think some vague references were made initially by us, then it became a
mutual proposal later. :

8hri Tyagi: Has the Prime Minister received any representation from the
Indians living in Pondicheri opposing the idea of a referendum ?

8hri Jawaharlal Nehru: We have received from time to time numerous re-
presentations of varying opinions. 1 don't know what the hon. Member means
by Indians living in Pondicheri. Every person in Pondicheri is an Indian. On
the other hand from the strict legal point of view, they are not Indian nationals
till Pondicheri becomes a part of India.

Sardar B. 8. Man: May I know what are the reasons why in places where
referendum has been taken and it has been in favour of India, the administra-
tion of those places has not yet been handed over to India.

8hri Jawaharlal Nehru: The hon. Member has in mind Chandernagore, T
presume. Then I must confess that there has been great delay in this transfer.
We are told that certain legislation by the French Parliament is necessary.

Bhri Bharsti: Has the attention of the Prime Minister been drawn to the
statement issued by Cheban, who has recently returned from France, that there
is-complete agreement with the Government of India and the French Govemn-
ment on the question of referendum? I saw it in the papers two days back.

8hri Jawaharial Nehru: I have seen that statement. I do not remember the
wording of it, but if it says that there is complete agreement about the rethod
and the procedure, then the statement is not correct.

Shri Kamath: Does Government propose to send & small Parliamentary
delegation to study on the spot conditions to which my hon. friend, Mr. Gautam
has referred? :

Shri Jawaharial Nehru: No, Sir. The House will realize that for the
moment we are dealing with what might be called internationally foreign terri-
tory. In foreign territory delegations like this would hardly be suitable. We
have been laying stress on observers and even there difficulties have arisen
and we are considering these difficulties and pressing hard for preparation of
electoral rolls and everything to be done by competent observers.

PURCHASES THROUGH STORES DEPARTMENT

*185. Shri 8idhva: (a) Will the Minister of Industry and Supply Le
pleased to state whether the purchase of all articles required by various Ministries
i» dore through the Stores Department?

(b) Are any purchases made direct by any Ministry and if so. in what
eases?

(») What is the procedure for purchase of articles in foreign countries?

(1) Are the Government of India’s representatives in those countries con-
sulted ? .

() What was the total amount of purchase of articles through the Stores
Depurtment in India for the years 1047, 1948 and 1949?
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f) How much of this amount related to goods manufactured in India and
how trpuc::)h to goods of foreign manufacture purchaged in India and foreign
ocuntries

(8) What is the total recurring expenditure of the Stores Department?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Yes, Sir,
save, 1 a fow cases, where for special reasons, exemption fromn this require-
ment has been gencrally or specially granted. :

_ (b) Yes, Sir. Direct purchases are made by the Ministries in the follow-
ing cases:

(i) Where the deniands for stores are of the value not exceeding Rs. 500/-
at one time; (ii) direct purchases up to a limited extent only by a few indent-
ing departments, against urgent demands, specially authorised in this behalf;
and (iii) certain excepted stores of special nature which are purchased by
some Ministries ¢.g., foodstuffs, locomotives, arms and ammunitioa.

(¢) Demands for stores which cannot, with advaninge, be purchased in
this country either from indigenous sources or from established ugents of
foreign manufacturers, are cross-inandated to the Purchasing Organisations
abroad. Before placing firm orders in the dollar, hard or medium currency
countries, preference is given to availability in soft currency countries, pro-
vided the supplies can be secured at comparable prices and within acoeptable
delivery dates.

(d) The hon. Member’s attention is invited to my reply to part (c) above.

(e) I place on the Table of the House a statement showing the totul value
of purchases made by the Purchase Organisations of my Ministry in India for
the financial years 1947-48, 1948-49 and 1949-50 (up to December 1849). [See
Appendix I, annexure No, 19.]

(f) I place on the Table of the House a statement giving the necessary
particulars. [Sea Appendiz I, annexure No. 20.]

(g) The statement laid on the Table of the House gives the required in-
formation. [See Appendiz I, annexure No. 21.]

Shri Sidhva: In reply to part (b) the hon. Minister stated that for urgent
demands also certain Ministries are authorized to place direet orders. May
I know what is the maximum limit in urgent demands that the Ministry is

authorised to make purchases? R

Dr. 8. P. Mookerjee: That depends, Sir, on the urgency of the item.

Shri Sidhva: May I know as an illustration any instance where during last
year an Ambassador placed an order direct without the consultation of the
Btores Department?

Dr. 8. P. Mookerjee: In one case a special type of aircraft required by the
D. G. Civil Aviation cost us 11°82 lakhs. Another case of beiler tubes cost
ws ‘59 lakh. Another case of Calcium Carbide cost 1°8 lakhs; Loco spares
Rs. 27,000; Hardboard huts and roofs 11:84 lakhs.

sShri Sidhva: Rs. 11 lakhs were spent on aircraft. May I know whether
any tenders were invited by that Ambassador or by negotiations?

Dr. S. P. Mookerjee: That was done by negotiation with one of the lead-
ing firms in the U.K.
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Shri SBondhi: Are there any arrangements for periodical inspection of the
work by our Supply Officers in London and the U.S.A.

Dr. 8. P. Mookerjee: No Sir. There are no special arrangements.

Shri 8ondhi: Is it not & fact that the Stending Committee of the Legis-

lature have persistently suggested to the hon. Minister to have such periodical
inspection.

Dr. 8. P. Mookerjee: I think only one suggestion was made. But that is
under consideration. We have not been able to decide how it is to be done.

Sardar B. §. Man: May I know to what extent 1lndia Stores Departinent
personnel in London has been Indianised?

Dr. 8. P. Mookerjee: To as large an extent as possible.

Shri Gautam: What steps has the Government of India takeg to stop the
practice of officers of different Departments of the Government of India visit-
ing foreign countries and placing direct orders with the firms without: consult-
ing the Industry and Supply Department.

Dr. 8. P. Mookerjee: I have indicated the circumstances under which
special permission was given, but there have not been many.

Shri B. Das: In how many cases our Ambassadors abroad have superseded

the instructions of the Ministry of Industry and Supply in placing orders with
other firms.

Dr. 8. P, Mookerjee: The Ambassadors are in ndministrative charge of
these organizationg and T do not think there will be any case of conflict as
such. There might have been some difference of opinion.

Shri 8idhva: The hon. Minister stated that the purchase of locomotives
does not come within the category of orders to the Stores Department. May
I know whether the relative Ministry invited tenders for the purchase of these
locomotives or whether they were done by negotiation for the 300 locomotives
that have been indented.

Dr. S. P. Mookerjee: Special officers have heen sent out for purchase of
locomotives and in some cases, tenders have been obtained but the whole
thing was sanctioned by the Govetnment of India and nothing was left to the
individual (iscretion of officers. '

-Shri 8idhva: What T want to know is whether any tenders were invited.

Dr. 8, P. Mookerjee: I cannot answer that question off-hand. I shall have
to refer to the Ministry concerned.

Shri Hoesain Imam: Are orders placed by the individual Departments in
urgent cases without reference to the Ministry of Industry and Supply, or is
it that after the purchases are made the Ministry is informed of the action tbat
hag been taken?

Dr. 8. P. Mookerjee: I have indicated in my reply that there are two
classes of cases. One class is where general permission is given to scme
Department to place direct orders and another class is where special permission
is given affer oensultation with my Ministry.
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PUBCHASE OF STEEL FROM FOREIGN COUNTIRIES

*166. Shri Deghbandhu Gupta: () Will the Min'ster of Industty and Supply
be pleased to state what was the modus operandi adopted by Government in
making purchases of steel from foreign countries in the years 1948 and 1949?

(b) Did private firms offer lower rates for the same quality of steel and if
80, why were the purchases not made through them?

(¢) How much money would have been saved if the purchases were made
through them ? '

(d) What is the present method of purchasing steel abroad?
The. Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Purchases

were made through the Government Purcbasing Organisations abroad after
negotiations with foreign suppliers. .

(b) No, Sir.

() Does not arise.

(d) For Government's requirements, purchases are made through Govern-
ment Purchasing Organisations, while all other purchases are made by private
parties themselves. '

Shri Deshbandhu Gupta: Muy I know, Sir. whether jt is u fuct that the
prevailing price in Delgium in the last months of 1947 for steel wuas £29 per
ton whereas the purchases were made at the rate of £34 per ton. :

Mr. Speaker: I he referring to 19477

Shri Deshtandhu Gupta: The purchases were mude early in 1948 and the
prices had not gone up and the private firms had offered that rate.

Dr, §. P. Mookerjee: No. Sir, that is not the case. 1 have seen alleged in
the press that Governmnent had paid more than what the private partics were
prepared to pay for.  Only one offer was received by the Government of India
and whon we asked them to place firm offers, they backed out” and then  the
prices whieh were quoted were high.  Government purchased  direetly  from
Tielgium at lower prices.

Shri Deshbandhu Gupta: How long did Government take to reply to the
firm that had offered s lower rate? Did it take more than two months? '

Dr. 8. P. Mookerjee: It took about two weeks.

Shri Deshbandhu Gupta: Is it not a fact that the order placed was not a
planned one and seversl ships had to be diverted from Madras to Caleutta
and Gtovernment had to pay a good deal of wharfage on that account?

Dr. 8. P. Mookerjee: That is not so. All those points were examined when
the complaint was received.

Shri Deshbandhu Gupta: \What wns the rate paid by Government for the
purchase?

Dr. 8. P. Mookerjee: The specified rate for the purchase in 1948 was
Ilx. 478 and the party to which the hon. Member is referring offcred Re. 478.
As regards the date. the complaint reached me on 11th October, 1848 and my
officers interviewed the persons after two days on the 13th October, 1948.

Shri Hossain Imam: Is it the price per ton in rupees?

Dr. 8. P. Mookerjee: Yes.
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Shri Deshbandhu Gupta: Was th- Chief Steel Controller consulted before
the purchases were muade?

Dr. 8. P. Mookerjee: [ supposc sc.
(GBANT OF LICENOES FOR IMPOKTING ErLrorric CaBLEs To D.C.E.P.A.

*167. Shri Deshbandhu Gupta: (a) Will the Minister of OCommerce
be pleased to state whether it 18 a fact that the Delhi Central
Electric Power Authority had applied for an import licence for the import of
electric cables which were urgently required in 1948, but it took them reveral
moenths to obtain the requisite licence with the result that the whole scheme of
prov:ding new electric lines was delayed and the orders which had been placed
, in UK. with the manufacturers of cables werc not exccuted?

(b) If so. when was the applicat'on made, what was the date on which im-
port licences were granted und what are the reasons for the delay in granting
licences ?

The Minister o Oommerce (Shri Neogy): (a) and (b). No, Sir. The office
of the Chief Countroller of Imports has been unable to trace any spplication
from the Delhi Central Electric Power Authority for import of electric cables
in 1948. That oftice has, however, ascertained that an application for import-
ing some cables was filed on behalf of the Delhi Electric Supply & Traction,
Limited, by the Bombay office of a firm of cable manufacturers, with the
Deputy Chief Controller of Tmports in Caleutta. This application for articles
valued at Rs. 14.063/- is perhaps the one which the hon. Member has in mind.
This application was received in the Calcutta office by the Deputy Chief
Controller of Imports, Caleutta, on the 25th August 1948. Ay electric cables
of the type mentioned in that application were placed on the O.G.L. from the
4th September, 1948, no further action was taken on this application.

Shri Deshbandhu Gupta: When was the last application received from the
Belhi Central Electric Power Authority?

Shri Neogy: I do not know about other applications. The hou. Member
nientioned one particular application for a particular type of article and I have

had searches made on that basis. If the hon. Member wants to know any-
thing more about some other application T am certainly prepared to make

enquiries.

Bhri Deshbandhu Gupta: I am not referring to other applications at all.
Ia it not a fact that the Delhi Central Electric Power Authority did apply for

a licence?

8hri Neogy: I have said that no such application has been traced. I have
referred to one other cuse which arose not out of an application from that
Authority but from some other organisation. namely the Delhi Electric Supply
and Traction Litd. That is the onlv application traceable.

Shri Deshbandhu Gupta: Will the hon. Minister make further enquiries?

8hri Neogy: If further particulars af®™ given to me I will surely make
enquiries,

Bhri Hogsain Imam: Is it a fact that cables remained in the 0.G.L. up
to the time of devaluation?
8hri Neogy: No. The O.G.L. was cancelled sometime earlier.
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Houses ror DIsPLACED PERSONS

~168, Sardar Hukam Singh: (1) Wili the - Minister of Rehabilitation
be pleased to state what is the number of displaced persons who have
been previded roofed shelter during the period between the 1st April and 81st
Decemler, 19497

(b) What is the number of houses or mud huts constructed by the Govern-
ment of India and by the Provincial Governments during this period for the
rehabilitation of displaced persons?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a)
The information for the specified period is not available.

(b) Reports received by the Ministry up to 3ist December, 1949 show that
the total number of units completeq were 48,437,

_ Exact ivformation in regard to mud huts is not available; but the 1umber
ix likely to be in the neighbourhood of 10,000,
Sardar Hukam 8ingh: How many huts collapsed during thig period ?

Shri Mohan Lal Saksena: I require notice of this. But 1 think very few
of them collapsed here in Delhi. As a matter of fact a detailed answer was
given earlier and 1 think the number did not exceed 23, out of which 10 or 15
had to be demolished.

Sardar Hukam Singh: How many refugees are still in  need of roofed
shelter in Delhi?

8hri Mohan Lal Saksena: So far as that is concerned there are a 1umber
of tents in Kingsway Camp, about 150 or 200 in number; and construction is
going on and the refugees will be shifted to these units.

Sardar Hukam 8ingh: Is that the only number which require shelter or

there are others also in Humayun's Tomb, in the streets and bazwurs and
living in crevices?

8hri Mohan Lal Saksena: As coon ns the construction of tenements is com-
pleted all of themn will be removed to roofed shelter before the summer or the

monsoon.
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Giani G. 8. Musafir: Is it known to the hon. Minister that a larze number
of pucca houses are lying vacant in various localities ?
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Shri Mohan Lal Saksena: I do not know which pucca houses are lying
vacant. Tf he tells me about them I would try to secure them on cont.
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Giani G. 8. Musafir: Is there any plan under consideration with you that
the pucca houses builv for the displaced persons, which are lying vacant,
should be sold to local people?
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Shri Mohan Lal Saksena: I have already stated that if information is given

to e about any vacant houses efforts will be made to szcure them on rent
and to allot them to refugees.

Shri Sidhva: In reply to part (a) the hion. Minister stated that no informa-
tion was available. Do J understand from that that Government which is
building these houses for the displaced persons has no information?

Shri Mohan Lal Saksena: My answer was that the information for the speci-
fied period wuas not available. The period specified was from the 1st April,
1949 io the 51st December, 1949. As a matter of fact, hon. Members know
that they get periodical statements in which the exaet number is given. BRut
when th: question was put in regard to a particular period, it is not possible to
give the exact nuber,

8hri Sidhva: How many houses have Government provided during this

period? That is what I want to know. -On the other hand, the hon. Minister
is referring we to some hook. He first staled that the information was not

Mr. Speaker: 1 am going to the next question.

Hovurs oF WORkK IN Jute MiLLs

*;89. Shri B. K. Dag: Will the Min‘ster of Industry and Supply be

pleased to state:

(a) tho variations in the hours of production in jute mills during the year
1049,

(b) the causes for such variations; and

(¢) the steps taken to maintain normal weekly hours of production?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) (i) January
to June, 1949—48 hours a week.

(i) July to November, 1949—48 hours a week with closure of the milly for
a week every month,

(iii) December. 1940—424 hours a week with no closure,

(b) The main cuuses were:

(i) Low stocks of raw jute with mills and trade; (u) Dif’ﬁcult_ies in procure-
ment of the required variety of jute by mills; and (iii) Ngcessnty of brmg:]ng
down the prices of raw jute to economic levels to meet the increasing c;ox;su}rfeg
registance fo manufacture jute goods in overseas markets because of their hig
prices. '

(c)‘A!l possible assistance is being afforded to the mills in procuring and
effecting movement of raw jute to mills.
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S8hri B. K. Das: What is the present position?
Dr. 8. P. Mookerjee: I said 42} hours with no closure.
Shri Goenka: In December there was no more raw jute than in September.

Dr. 8. P, Mookerjee: I have not got the comparative figureg here but I
can say about production. In September the total production was 78,000 tons,
in October, 608 thousand tons and in November 69-1 thousand tons.

Shri @Goenka: Before devaluation we had plenty of jute. After devaluation
we stopped importing jute from Pakistan. How is it that the hours were
increasad after devaluation, if there was a shortage of jute?

Dr. 8. P. Mookerjee: The hours have not been increased. The jute mills
are working 42} hours a. week with no closure.

Shri Goeaka: The jute mills were working till September for three weeks
out of four weeks: Then it has been increased to 423 hours,

Dr. 8. P. Mookerjee: Our arithmetic is gelting a little puzuzling. At 42%
hours with no closure the average will be more or less the same.

Mr. Speaker: That iy entering into arithmetical calculations. Next question.

ALLOWANOE OR ACOEPTANOE OF REBATE OF INSURANCE PREMIUM

*170. Shri B. K. Das: Will the Minister of Commerce be pleased to stute:

. {a) the number of persons found guilty of offence under section 41 of the
lnsurance Act, 1988 (allowing or accepting gbate of commission or of insurance
premiium) since it came into force; and

(b) the sources through which such offences were detected?
The Minister of Commerce (Shri Neogy): () Nil.

(b) Doer not arise.

Shri B. K. Das: Was there any offence of that sort?

8hri Neogy: Offences may have been committed. These comnplaints come
to our officers ruostly in the form of anonymous letters and no proof is available
in most cases, if not all.

ExPoRT OF BONES AND BONEMEAL

%171, Pandit M. B. Bhargava: Will the Minister of Industry and S8upply be
plensed to lay on the table of the House a statement showing:

(8) the total quantity of bones available in India and exported during the
years 1947-48, 1948-49 and 1949-50 up to the end of December, 1949;

(b) the {otal quantity of bonemeal prepured in Indin during the aforexaid
periods;

(c) the quantiiy of bonemeal consumed i India and the quantity exported
to foreign countries during the aforesaid periods;

(dy the countries to which bonemeal was exported together with the quantity
and value thereof;
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(¢) whether the Government of India propose to consider the advisability of
banning its export in view of India’s own requirement for fertilisers;

(f) how many factories are there in India at present and at what places are
they located; and

(g) whether (iovernment have explored the possibilities of further expansion
of this industry and if so, what are the prospects of expansion?

The Minister of Industry and Supply (Dr, 8. P. Mookerjee): The question

has been transferred to the hon. Minister of Agriculture and will be replied to
by him,

PRODUOTION OF PARA-AMINO-SALICYLIO ACID

*172. Pandit M. B. Bhargava: (a) Will the Min'ster of Industry and
Supply be pleased to state whether it -is a fact that a foreign
firm has been e¢ntrusted by the Government of India with the work of produc-

tion of para-amino-salicylic acid, which is & new curative agent for the treat-
ment of tuberculosiz and if so, which firm and on what terms?

(b) What are the prospects of the production of the said chemical in India?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (1) No, Sir. A
private firm however is contemplating to start a factory in collaboration with a
Swiss firm,

(b) Tt ig not considered difficult to produce the chemical in India.

Prof. Ranga: How much progress has been made so far in the development
of this factory?

Dr. 8. P. Mookerjee: We have just received the offer and it is under
eximination,

8hri Kamath: Does Government propose to make earnest attempts to manu-

facture on an industrial scale indigenous drugs and medicines for the treat-
ment of tuberculosis? o

Dr. 8. P. Mookerjee: I shall refer it to the Minister of Health for advice.
INDIA'S COMMEROCIAL SHIPPING TONNAGE

»178. Pandit M. B. Bhargava: (a) Will the Minister of OCommerce
be pleased to state  what is the present commercial sh'pping tonnage of India
and what proportions of it are private and State-owned?

(b) What commercial tonnage is required to meet: the shipping requirements
-of the country?

(¢) In how many years and by what stages do Government intend to make
India self-sufficient therein?

The Minister of Commerce (8Bhri Neogy): (a) The total gross tonnage on the

Indian Register ix approximately 4 lakhs tons of which about 14,000 tons are
.owned by Government.

(b) No official estimate of the tonnage required has beei} 'made, but the
Bhipping Policy Committee recommended & target of two million tonms.

(c) Self-sufficiency will be an inappropriate term in this connection. The
.question of further expansion of the Indian Mercantile Marine depends ;)ln
_geveral uncertain factors, such as the state of the money market and the
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preference investors show towards shipping and the level of prices of new and
second-hand ships. Government has given and will continue to give all possible

assistance in securing as rapid an expansion of the Indian mercantile fleet as
circumstances permit,

Pandit M. B, Bhargava: May I know whether the Government has placed
any orders for the manufacture of big ships recently?

8hri Neogy: The Government? No, I do not think so, unless the hon
Member has in mind the constructions in the Scindia yard.

Shri Thirumala Rao: Of the 4 lakh tons of shipping, besides the 14,000 tons.
owned by Government, may I know how much is owned by Indian interests
and how much by foreign interests?

8hri Neogy: The Indian interests own about 3,73,000 tons. I have given
the total including Government's.

Dr. Deshmukh: Has the hon. Minister come to know of the complaint of
the Indian shipping interests that they are not getting sufficient encourage-
ent from the Government of India in the matter of carrying Indian goods?

Shri Neogy: I do not know exactly what my hon. friend means. o far
as the Government are concerned I have not had any complaint that the
Government have not been giving sufficient encouragement or help to the
Indian shipping companies in so far as it lies directly in the power of the
Government of India to give such help.

Dr. Deshmukh: Is the hon. Minister aware that many countries make
it compulsory for any goods to be carried from their countries to India in their

own ships, and if so has he taken any steps to ensure that these goods are
carried by Indian ships?

8hri Neogy: Yes, several of our Trade Agreements contain clauses in regard
to this matter.

Shri Jhunjhunwala: What is the (percentage of Government business—

import and export—given to Indian shipping companies and to foreign ship-
ping companies?

Shri Neogy: 1 am afraid I will have to ask for notice of that question.

8hri Goenka: Is it a fact that the Government are negotiating for the pur-
chase of Victory ships from the Kuomintang Government? There are such re-
ports in the papers.

Shri Neogy: I do not think any definite negotintions are being carried on.
But we have been informed that a fleet of ships isx available from that parti-
cular quarter.

Babu Ramnarayan Singh: May I know whether the Covernment them-
selves are taking any steps for the setting up of a mercantile marine, and if
&0 what are they?

Shri Weogy: As the hon. Member is aware. we have a proposal for the
setting up of certain shipping corporations to carry on overseas shipping t.x:ade.
We originally had the idea of starting three such shipping corporations.
But primarilv due to financial siringency it has b.ee.n decided for the time
being to start one shipping corporation, and immediate steps are likely to be
taken in that behalf.

Shri Hosssin Imam: Has the Government given any help by way of loan
to the existing companies for purchase of ships?
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Shri Neogy: As far as I am aware, no such loan has been given.

Shri Hossain Imam: Has the Government received any applications in this
conneetion?

8hri Neogy: Yes, we have received from some companies.

Prof. Ranga: Wha! is the nature of the assistance that Government gives
to these Indian shipping companies?

8hri Neogy: There are various ways in which assistance has to be given.
Even for the purpose of acquiring shipping from abroad, Government’s support
and help is necessary. Again, as regards the entry of Indian shipping into
foreign shipping trade, the admission of Indian shipping depends upon the
moral support of the Governmentf, to a large extent. Then again, as regards
the question of the training of officers, we have got elaborate schemes for the
purpose of giving training to Tndians to fit them out as officers of the shipping
concerns. These are some of the steps which Government take in the matter
of helping the shipping companiss.

8hri Goenka: Are Government contemplating #o purchase the  Victory
ships from the Kuomintang Government?

Shri Neogy: The matter is being considered

SEARCH AND SERVIOE ORGANISATION FOR ABDUCTED WOMEN

*174, Sardar Hukam Singh: (n) Will the Prime Minister be plensed
tc state what has been the total expenditure on  Search and  Service
Organisation for ahducted women during the six monthg between 1st July 1949
and 81st Decenmber, 1949?

(b) What arc the duties entrusted to this organisation besides that of the
recovery of abducted persons?

(c) What is the total number of social workers attached to this organisation?

The Minister of Transport and Railways (Shri Gopalaswami): (a) R
40,158-2-6.

(b) Tracing the whereabouts of and collecting other information  about
missing displaced ypersons.

() Nil.

Sardar Hukam 8ingh: Is it a fact that our Deputy High Commissioner at
f.ahore made a report about June or July, 1949 that on account of the un-
helpful attitude of Pakistan, this organisation was not able to do much useful
work and that it might be disbanded?

Shri Gopalaswami: I do remember that our Deputy High Commissioner
did bring to our notice the unhelpful attitude of Pakistan and that the work
of this organisation was suffering on that account, but T do not quite remember
that he wanted the organisation to be taken off altogether.

Sardar Hukam 8ingh: Was any reduction made on account of his recom-
mendation in the personnel or expenditure?

Shri ‘Gopalaswami: There has been some reduction in the staff, but I am
not in & pos'tion to say how much it is.
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Sardar B. 8. Man: May I know if the activities of this Search and Service
Organisation which is functioning in India are entirely restricted to the re-
covery of Muslim abducted women or if they extend also to Hindu abducted
women in India itself. as for example in Kashmir?

Bhri Gopalaswami: Yes, they include such women in Kashmir also.

Sardar B. 8. Man: May I know the number of Hindu ubducted women

who have been searched and recovered through this Search and Service Organi-
sation so far?

Shri Gopalaswami: I should like to bave notice of that question.

Shri Kamath: On a point of order, S8ir, can any hon. Member, particularly
& Minister, read newspapers inside the House?

Mr, 8peaker: No. No hon. Member can read newspuapers inside the House,
whether he is an ordinary Member or s Minister—a Minister has no higher
rights than an ordinary Member.

REHABILITATION IN MADHYA PRADESH

*176. Dr. Deshmukh: (a), Will the Minister of Rehabilitation be pleased to

state the number of displaced persons rehabilitated 'n Madhva Pradesh up to
Ist Junuary, 19507

(b) Are any of these proposed to be permanently rehabilitated in that Stute?
(¢) 1f 8o, how many have been so far rebabilitated ?

(d) What is the cstimate of contribution for rehabilitation expenditure pro-

posed to be made to the State of Madhya DPradesh during 1950-51 by the
Government of India?

The Minister of State for Rehabjlitation (8hri Mohan Lal S8aksena): (a) and
(c). No economic census of displaced persons in Madhya Pradesh has becn
taken so far and the required information is, therefore, not available.

(b) All the displaced persons now in Madhya Pradesh numbering over one
Ine are proposed to be permanently rehabilitated in the State,

(d) The allotment to be made during 1950-51 to the State of  Madhyn
Pradesh is still under consideration.

Shri Kishorimohan Tripathi: Is it a fact that as a result of lack of adequate

grants from the Centre, the work of buildiug houses in Madhya Pradesh < not
progressing satisfactorily?

8Shri Mohan Lal Saksena: It is to some extent true thut because of the
finuncial stringeney we could not give as much money as we had hoped to.

but still we have given them Rs. 2,70,00,000 bv way of loan and Rs. 1.00.0(0
by way of grant.

Shri Kishorimohan Tripathi: I)o Government propose to increase the grant
in the coming vear? i

Shri Mohan LAa] Saksena: Yes.

£hri Sidhva: Sir, the hon. Minister stated that there are no statistics
available. Am I to understand that even after 2} years of the coming of
these displaced persons no statistics have been taken so far?

8hri m Lal Baksena: Again, Mr. Sidhva has not heard me correc
The question was how many of them have been rehabilitated and in what
fessions, and my reply was that no economic census hns been taken.

tly.
pl'O-
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ScarciTy or CoaL

*176. Dr. Deshmukh: (1) Will the Minister of Industry and Sua b
pleased to state whether Government are uware that there is g'-?eat sca.rfr)i‘t,:ry oi
fuel all over the country? '

(b) Have any sleps been taken or are contemplated to be tak X '
available more easily and at lesser cost? F en to make cos!

(¢) Are Government aware that the present high prices of fuel i
materially in keeping high the prices of oIt),her comnglodilt)ies? el contribute

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) There is
no searcity of coal. There have been occasionsl complaints about other fuels,
;.%.! firewood, charcoal, ete., which are not controlled by the Government of

ndia.

(b) and (c). The price of coal is not high relative to prices of other com-
modities. The prices of coal had been reduced in April and November 1949.

Prof. Ranga: Is it a fact that the supply position of coal has considerably
eased?

Dr. 8. P. Mookerjee: Yes, that is so.

”»

Porioy oF PORTUGUESE GOVERNMENT IN Goa

*177. 8hri Tyagi: (a) Will the Prime Minister be pleased to state whether
Government have received any fresh informaton regarding the policy of the Dor-
tuguese Government in regard to the Indian population of Goa?

_ _1(1;) How many Indians are under imprisonment and how are they treated in
181181

The Prime Minister (Shri Jawaharlal Nehru): (a) The hon. Member pre-
sumably has in mnind not only those who are Indian nationals in law but the
local population among whom Goans with pro-Indian sympathies are included
According to the Government of India’s information, persons of this oategor&
are not looked upon with favour. Complaints of arrest and search of political
suspects, of ill-treatment of political prisoners are common and there jg a
severe censorship of the press.

(b) According to the information available there are 18 political prisoners
in Goa; one of these is an Indian national and the rest are Goans. Political
prisoners, as I have stated in reply to part (a) are harshly treated. I might add
that a message of greeting sent by our Consul-General to the President on the
26th January was censored in Goa and was not allowed to be published there.
Also, an answer that I gave in this Iouse in regard to Goa two days ago
was censored and was not allowed to be published in Lisbon.

Shri Tyagi: Is it a fact that several Indians sentenced to long terms of
imprisonment have been sent to an island near Lishon?

Shri Jawaharlal Nehru: Yes, but always rcmembering that the  word
“Indians”’ is used in a vague sense. They are Indians, but Portuguese

nationals.
Shri Tyagi: All those who are the real inhabitants of Goa, they ure all
Indians I believe?

8hri Jawaharlal Nehru: They are Indians of course, but in law their
nationality may be different.
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Prof. Ranga: Is it a fuct thut several of those Goans who were supposed
to be responsible for the last Satyugrahu movement in Goas, are still in jail?

8hri Jawaharlal Nehru: As the hon. Member who usked me the other
question stated, u number of them were sent away to other territories outside
Indin altogether and they ure still there,

8hri R. Khan: The Prime Minister stated that the information was cen-
sored. Who censored it?
~ @hri Jawaharlal Nehru: The authorities in Goa!

8hri Kamath: Is it a fact that censorship even within Goa is so rigorous,
may I say, vicious that the statement of the hon. the I'vine Minister, mude
the other day, was blacked-out in the Goan papers as well as in Lisbon?

8hri Jawaharlal Nehru: I am referring to censorship in Gou, not to censor-
ship outside Goa.

Shri Kamath: Was the statement blacked-out in Lisbon or in Goa also?

8hri Jawaharlal Nehru: I think it was probably blacked-out in Gon because
nothing of this kind ever appears there, but it was rather surprising that it
should have been blacked-ouk-even in Lisbon.

Dr. Parmar: What is the number of prisoners that have been sent out?

Shri Jawaharlal Nehru: I could not tell you immedintely without reference.

8hri B. K. P, 8inha: What is the basis on which prisoners are classified
as politieals in Goa?

8hri Jawaharlal Nehru: The discretion and decision of the authorities there.

Shri Hanumanthaiya: Are the Government of India contemplating any
steps against the tendencies of the Portuguese Government in this matter?

Shri Jawaharial Nehru: I don’t know what the hon. Member menns by *‘ten-
dencies”’. We deplore those tendencies. The only effective step is that Goa
vhould join India.

Shri Hanumanthaiya: Will the Government adopt the policy of *‘Quit Indu™
wouinst the Portuguese possessions in India? ‘

Mr, 8peaker: Order, order.

8hri Tyagi: [s it the practice that owr Consul-General in Gon  a'so submits
his messages to be censored by the authorities there?

Shri Jawaharlal Nehru: I am sorry if [ have not been understood. His

messages reach us all right; they come in code or en clair. But they are not
allowed to be published in the local Press there. A message of greeting to our
President was news and was sent to the 'ocal Press there, but the censor in Gon
would not allow it to be published in any of the local papers.

Shri Tyagi: May T take it that the messages sent here come absolutelv un-
censored ? :

8hri Jawaharlal Nehru: They conie in code.

Co-0PBRATIVE HoUsING SOCIETIES FORMED BY DISPLACED PERSONS

*178. Giani G. 8. Musafir: Will the Minister of Rehabilitation be pleased
to state:

(a) the number of Co-operative Housing Bocieties formed by displaced
persons ufter partition up-to-date in the State of Delhi;



166 ] PARLIAMENTARY DEBATES [9Tr FeB. 1950

(b) the number of such Societies which received Government aid in the form
of land, loan or grant; and

(c) the total quantity of land and/or the total amount of loan or grant given
to such Co-operative Societies?

The Minister of State for Rehabilitation (S8hri Mohan Lal Saksena): (a) Fifty-

two House Building Societies have been registered up-to-date in the State of
Delhi. '

(b) Nil. These Societies have been informed that developed plots of 18nd
will be allotted to their members if they fulfil the prescribed conditions.

(c) In view of the financial stringency it is not possible to advance any loan
to House Building Societies of displaced persons in Delhi.

Shri Gautam: Can the Government not advance any other form of credit to
these societies?

8hri Mohan Lal Sakeena: So for as co-operative house-building societies are
concerned, first of all they want developed plots of land and then they want ser-
vices and everything else. We are not able to meet even the demands of the in-
dividuals and as such it is not possible ior us to give plots to these co-operative
housing societies. So, we have offered to give plots to their members provided
they comply with the prescribed rules.

8hri Gautam: What are the prescribed rules?

Shri Mohan Lal S8aksena: The rules are that they have to build within a cee-
tain period, say within six months, and then they have to deposit a certain
amount of money for getting building material.

8hri Deshbandhu Gupta: Tn view of the fact that about 10,000 acres of land
round about Delhi is practically frozen by the Delhi Improvement Trust, did
some of these societies approach the Rehabilitation Ministry to intervene and
persuade the Trust to release some of this land for their housing activities? If
so, with what result?

Shri Mohan Lal 8aksena: No such request has so far been made. But in
the first instance, every one of them wants financial help. They have very
small resources; they have subscribed only about Rs. 10 each.

Shrimati Renuka Ray: Considering that the hon. Minister has more than
once made public statements to the effect that he hopes that rehabilitation will
come through the method of co-operatives, I should like to ask him if he is
satisfied that udequate steps are being taken either by his Ministry or by Provin-
oial Governmients in this direction or is this merely an expression of & pious
hope ?

Mr. Speaker: Order, order. I am afraid it is a matter of opinion.

8hri Sidhva: Arising out of (b), in reply to which the hon. Minister stated
_that all societies wanted land, may I know whether any society requested Gov-
ernment to grant land without any loan to be given by the Government and
Government refused ?

Shri Mohan Lal Saksena: I have not been able to follow the question.

8hri 8idhva: The question is this. No loan was demanded by any society.
Loan means cash money. But they demanded only Jand. Was that request
refused or granted?
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Shri Mohan Lal Saksena: They want developed land with services, not mere-
ly land. We made an offer of certain land; but they wanted only developed land.

Shri Bidhva: Is it not a fact that a certain society wanted even undeveloped
land but only certain facilities were asked for, and yet their request was refused?

Shri Mohan Lal Saksena: What are those facilities, may I know? They
wanted water and electricity......

Mr. 8peaker: Order, order. We are now entering into a discussion.
MANUFACTURE OF ELEOTRIOAL Goops

*179. Dr. Deghmukh: (a) Will the Minister of Industry and 8upply be
pleased to state the value of electrical goods produced in India annually?

(b) What is the value of electrical goods annually consumed in India?

(c) What steps have been taken during the last three years towards in-
creased manufacture of electrical goods in India?

(d) Are attempts being made to make the country self-sufficient in eleo-
trical goods and if so, what is the scheme?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) About
Rs. 14 crores.

(b) Rs. 85 to Rs. 40 crores approximately.

(c) Govermmnent have given all possible facilities to existing as well us new
undertakings. This has resulted in increasing the output of electrical goods of
the value of Rs. 9 crores in 1946 to Rs. 14 crores in 1049.

(d) A statement is lnid on the Table of the House.

Statement

'I'ne Government hope to attain selfwsufficiency as far as practicabie, in electrical goods
throungh the implementation of the following schemes :

(i) Dry core paper insulated telephone cables,
(ii) Heavy electrical power plant and equipmont factory, and

(i}i) Wireless, Radar and Radio Equipment Factory (other than domestic broadcast
receivers).

The position in respect of each of these schemes is as follows :

(i) Dry core paper insulated telephone cables.—An agreement has been signed by
the Government with M/s. Standard Telephones and Cables of U.K. for estab-
lishing in India under Government ownership a factory for the manufacture of
our requirements of dry core paper insulated telephone cables.

(ii) and (iii) Heavy electrical power plant and equipment factory, and Wireless, Radar
and Radio equipment factory (other than domestic broadcast receivers).

Foreign consultants were appointed by the Government of India some time ago to go into
the question and submit project reports after conducting the necessary technical survey.
The project reports have now been received in respect of scheme (ii) and are under scrutiny.
]S;;pollar reports in regard to scheme (iii) are expected to reach us by the end of March,

The above two schemes when finalised will secure an annual production valued at about
Ra. 20 crores.
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Prof. Ranga: In regard to (d), may I ¥now what is the scheme? Even in re-
gard to that, are we being supplied with a statement? After all, we are ouly
usking what is the scheme.

Dr. 8. P. Mookerjee: The scheme is a fairly lengthy one. It consists of
three parts. One is dry core paper insulated telephone cables. One is heavy
electrical power and equipment factory. One is wireless, radar and radio equip-
ment factory. A!l the details are given in the statement.

Prof. Ranga: Do Government propose to proceed with these schemies at an
early dute?

Dr. 8. P. Mookerjee: We have decided to proceed with the first one, namely,
dry core paper insulated telephone cables.

Prof. Ranga: Will it be under Government auspices or will it be a combined
conecern ?

Dr. 8. P. Mookerjee: 1t will be under Government auspices.
MEETINGS OF COTTAGE INDUSTRIES BOARD

#181. Shri Shiva Rao: (u) Will the Minister of Industry and Supply be
pleased to state how many meetings of the Cottage Industries Board have been
held since its establishment?

(b) What are the recommendations, if any, of the Board?
(¢) What action has been taken in respect of such recommendations?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The Board
met in Cuttack in December 1948. The next meeting will be held on 25th and
26th February at Juipur.

(b) A copy of the Resolutions passed at the first meeting of the Board held
at Cuttack on the 18th and 14th December 1948 is laid on the Table of the House.
(Copy placed in the Library. See No. P-50/50.)

(c) A statement indicating the action tuken thereon is also laid on the Table of
the House. (Copy placed in the Library. See No. P-50/50.)

Shrimati Durgabai: May I know whether it iz a fact that our Embassies
abroad have been asked to popularise cottage industry products; if o, what are
the steps tuken by them and with what results?

Dr. 8. P. Mookerjee: Showroom offices have been opened in New York,
Zurich and San Francisco and the proposul for opening such offices at other cen-
tres is also now under examination. Orders under execution and executed for
export of cottage industry products amount to Rs. 80,000 up till now and
enquiries which are pending are to the extent of Rs. 50,000.

Prof. Ranga: Is it not a fact that, apart from the estublishment of the Cen-
tral Emporium here in Delhi and the appointment of the Handloom Committee,
no other definite action has so far been taken in implementation of the recom-
mendations made by the Cottage Industries Bourd?

Dr. 8. P. Mookerjee: That is not » fact.

Shri 8idhva: May I know whether it is the function of the Trade Commis-
sioners in foreign countries to popularize our cottage industry produets, and if
80, what steps are taken by them to secure orders for such products?
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Dr. 8. P. Mookerjee: We are trying to establish an organisation for that
purpose. Of course, we have not achieved as mnuch success as we would like to.
But I have indicated in the long statement the various steps which Government
have taken up till now, and if, after going through that statement, hon, Mem-
bers who are interested would like to usk any further questions, I shall be very
glad to answer them.

8hri B. K, Das: How much money has been placed at the disposal of the
Board ?

Dr. 8. P. Mookerjee: I think Rs. 18 lakhs.

Shri Chattopadhyay: May I know what cottage industries have received
stimulation since the establishment of the Board?

Dr. £. P. Mookerjee: It is very difficult to answer that question. But in re-
gard to the handloom industry, which is one of the biggest cottage industries,
the major decision we have taken is to reserve certain types of production for
the hundloom industry alone, and prohibit the mills from producing those
varieties. This is one experiment which Government have just decided to
adopt.

Shri Raj Bahadur: In answer to (a), the hon. Minister has stated:

* The Board met in Cuttack in December 1048. The next meeting will be held on
26th and 26th February at Jaipur.”

He has placed a copy of the resolutions passed at the December 1948 meet-
ing. May I know the work turned out by this committee during the period 1948
to 1950?

Dr. 8. P. Mookerjee: Implementation of the recommendations made at the
last meeting. :

8hri Kishorimohan Tripathi: May I know the counts of yarn that have been
exclusively reserved for the handloom industry?

Dr. 8. P. Mookerjee: We huve not exclusively reserved, but in respect of
counts 1 to 20, we have restricted exports so as to help the hundloom industry.
We have also decided to subsidize portion of the cotton which we will import
from America and which will be required by the handloom industry.

Shri B. Das: Will development of cottage industries come under the purview
of the Planning Commission when it is established?

Dr. 8. P. Mookerjee: I suppose the Planning Commission will deal with all
matters connected with industry.

Shrimati Durgabai: May I know whether it is a fact that the Board acked
for u grant of Rs. 1 crore, and if so, what are the various purposes for which
the grant was sought to be utilited?

. Dr. 8. P. Mookerjee: The purposes were not definitcly stated, but only the
amount was definitely mentioned.

INDO-PARISTAN TRADE AGREEMENT

%182, Master Nand Lal: (a) Will the Minister of Commerce be pleased
to wstate whether any trade agreement was entered into  between
T3harat and. Pakistan to the effect that some articles including mustard oil
and black pepper from Bharat and some articles including fish from Pakistan
can be exported to the other country without Excise Duty?
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(b) Is it & fact that in contravention of the agreement the Government of
India imposed a duty of annas eight per maund on mustard oil and afterwards
on black pepper also?

(e) Is it a fact that Pakistan has now imposed a duty on-fish and have
issued a Press Note to the effect that this has been done because the Gov-
emment of India have not complied with the terms of the agreement?

(d) If so, will Government explain the real position?

The Minister of Oommerce (Shri Neogy): (a) to (d): A copy of the Indo-
Pakistan Agreement primarily relating to Rebates of Central Excise oconcluded
in May 1949 is laid on the Table of the House. This agreement also provides
inter alia that with effect from 1st June 1949 and subject to India continuing to
supply to Pakistan mustard oil frec of export duty, Pakistan would withdraw
their export duties on bamboo and fish exported to India. It is presumably this
provision that the hon. Member has in mind, as none of the commodities he has
mentioned, i.e., mustard oil, pepper or fish, is subject to excise duty, as distinot
from the export duty. In September 1949, however, after devaluation, the Gov-
ernment of India had to impose an export duty ot annas eight per Ib. on mus-
tard oil. They had similarly to impose in November 1949 an export duty of 80
per cent. ad valorem on black pepper also. But pepper does not form part of
the agreement. These taxes do not constitule a violation of the agreement with
Pakistan as they were imposed with & view to meeting the situation resulting
from devaluation by India. At the worst these duties would only absorb for the
Public revenues the windfall that would otherwise accrue to the sellers in India,
consequent on Pakistun’s attempt to maintain her original exchange rate.
Though this is the correct position the Government of Pakistan have levied an
export duty on fish and according to Press Reports, referring to a Press Note
issued by Pakistan Government, regarding the imposition of export duty on fish,
that Government have attempted to justify their action on the basis that it has
been taken because of the Government of India having levied export duties on

mustard oil and pepper.

INDO-PAKISTAN AGREEMENT
on
HKebates of Central Excises

Tho following decisions have been reached as a result of recent discussions between India
and Pakistan :

(1) With effect from 1lst June 1849 each Dominion will grant full rebate of excise on
excisable commodities exported to the other Dominion if such rebates are given on exports
of the same commodities to any other country.  Further for a period of one year from the
same date, the two Governments will give such rebates on all commodities that are at
present excisable or may during that period be made rubject to excise duty irrespective
of whether such rebates are given on exports to other countries or not.

(2) In view of Clause (1) above the Pakistan Government will yvithdmw their complaint
before the Contracting Parties to the General Agreement on Tariffs and Trade regarding

rekates of excise duties.

(3) With effect from lst June, 1949 and subject to India continuing to supply to Pakistan
mustard oil free of export duty, Pakistan will withdraw their oxport duties on bamboo
and fish exported to India and provided the necessary administrative arrangements can be
made India will reduce the import duty on unmanufactured tobacco from Pakistan to rates
corresponding to the rates of excise duty which would be payable on similar 'Indmn tobacco
used for similar purposes this being the position that obtains and will continue to obtain

in Pakistan. ‘
(4) An Inter-Dominion Conference will be held on a suitable date before the expiry of
' ements to negotiate a fresh agreement for the supply of commodities. The

g { arran, !
:‘:\Zs c[‘;;::;‘ni:ns wgill exchange lists of requirements at least a week before the conference

begins.
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(5) The two Dominions will also enter into negotiations at a separate conference on a
date couvenient for both to consider (i) the abolition or reduction of import or export
duties on certain items and (ii) the simplification of import and export control regulations.
For the purpose of these negotiations each Dominion will communicate to the other
Dominion a list of items on which such fiscal relief is desired and aléo a minimum list of
articles on which {hey consider it necessary to maintain import or export control.

(6) Vither Government will give due consideration to any representation that may be
made by the other Govermment should the latter feel that the achievement of the full
benofits of this agreement is in any way hampered.

Houses ™ ILLEGAL PossmssioN oF MuUSLIMS

*183. Magter Nand Lal: (a) Will the Minister of Rehabilitation be pleased
to state whether it is a fact that the Ministry issued orders in the
month of October, 1949, to the effest that no, Muslim having illegal possession
of a house be evicted, provided, he pays rent and no Hindu or Sikh be allotted
any part of a building where a Muslim is residing in any of its parts?

(b) How many houses in Delhi are in the illegal possession of Muslims and
how many houses are therc where a part of the house is in the illegal posses-
sion of Muslims?

The Minister of State for Rehabilitation (8hri Mohan Lal Saksena): (a) No.
In view of the fact that during the disturbances of 1947 vacant houses were
occupied without prior allotment or permission, by non-Muslims as well as cer-
tain Muslims who could not continue to stay with safety in certain localities.
3o the policy of the Governmeut has been not to disturb possession in such cases
provided the occupicrs agreed to pay rent and did not take more than reasonable
space. In all other cases of illegal ocoupation, occupants, whether Muslim or
non-Muslim, are evicted and where necessary also prosecuted.

It has also been the policy of the Government, not to allot portions of houses
to Hindus and Sikhs which are occupied by Muslims.

(b) There may be a few cases of illegal possession; but in most cases the
possession hus been either confirmed or the unauthorised occupants evicted.

Prof. R&nga:‘ Has it been brought to the notice of Government......
Mr. Speaker:“Order. order. I am afraid the Question Hour is over.

— ——— ——— ———

WRITTEN ANSWERS TO QUESTIONS
AssISTANCE TO INDIA UNDER PoINT FoUR' PROGRAMME

hg]so. Isl(llri :uava lnag:f (a) Will the Prime Minister be pleased to state

whether India has applied for assistance under the Point Four Programm

President Truman? i i o of
(b) If so, what is the nature of the assistance asked for?

(c) Are there any conditions on which assistance is offered ?

Tl}e Prime mnllhr (Shri Jawaharlal Nehru): (a) to (c). The question of
securing technical assistance under the Ioint Four Programme is under the
consideration of the Government of India.

Camp CoLrLEcE, NEwWw DELHI

*184. Master Nand Lal: (a) Will the Minister of Rehabilitation be plessed
to state whether it is a fact that the Fast Punjab University Camp College,
New Delhi, is financed by the Rehabilitation Ministry?

(b) Is it a fact that East I’unjab University is removing this College after
1950? ’
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(c) Is it & fact that most of the displaced students studying in the College
are residents of Delhi and a majority of them are Government servants or
otherwise employed ?

(d) If so, do Government propose to adopt any measures to provide the ds.
placed students with educational facilities?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (1) to
(d). The question should have been addressed to the hon. Minister of Educa-
tion. It has accordingly been transferred to the list of questions for 17th
February, 1950, when the hon. Minister of Education will answer it.

QUARTERS For COLLIERY LABOUR IN BHUTI BIHAR

*185. Bhri R. L. Malviya: Will the Minister of Labour be pleased to state:

(a) whether the quarters constructed in the township of Bhuti in Bihar
have been occupied by the colliery workers;

(b) if so, how many such quarters have been occupied and by which col-
lieries?

The Minister of Labour (Shri Jagjivan Ram): (a) and (b). Twenty-eight
quarters at Bhuti have been occupied by workers employed in the Central
Godhur, North Godhur and East Kendwadih collieries. It is expected that
170 more quarters will be occupied shortly. The maximum number of quar-
ters for allotment at present is only 200 as sanitury and water supply arrange-
ments have so far been completed for this number only.

INpusTRIAL HoOUSING

*186. Shri D. 8. Seth: Will the Minister of LAbour be pleased to state:

() whether it is & fact that the Honourable the Prime Minister in his very
first broadcast to the nation, after taking office, had assured the people that
industrial housing would receive the top priority in Government’s programme;

(b) if the answer to part (a) above be in the affirmative, how many tene-
wents in all for industrial workers have been built till the end of 1949, with
scparate figures for each State; .

(c) the target set by the Bombay Hhus;ling Board in January, 1947, for con-
structing industrinl workers’ houses in their five-yvear programime;

(d) the total amount spent by the Government of Bombay in building houses
till the end of 1949 with the number of houses built; and

(e) whether the programme set out by the Bombay Housing Board is ex-
pected to be completed, and if not, the reasons therefor?

The Minister of Labour (8hri Jagjivan Ram): (a) The hon. the Prime
Minister did not make any specific reference to Industrial Housing, but men.
tioped the serious housing shortage and expressed the hope that every pos-
gible effort would be made to tackle the situation.

(b) Information is not available about the number of houses built by State
(Governments or private persons, 1,500 houses have been built by the Coal
Mines Welfare Fund as part of a Scheme of 50,000 houses for coalﬁel_d_s.
Employing Departments of the Union Government have a'so been executing
housin'g schemes for their employees. A general industrial housing schemne
which the Union Government wanted to sponsor could not hitherto make any
progress for want of funds. The Scheme has, however, not been abandoned.

() to (e). The Government of India have no detailed information. Thig

matter falls more appropriately within the State sphere.
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DenmoLITION 0F GURDWARA BAWLI SAHIB, LAHORE

*187. Giani @. 8. Musafir: Will the Minister of Rehabilitation be p'ensed
to refer to his reply.to my starred question No. 47 asked on the 28th November,
1949, regarding demolition of Gurdwaru of Bawli Sahib at Lahore and state
whether the report called for from the Deputy High Commissioner for India
in Pakistan at Lahore has been received, and if so, what is the information
given therein?

The Minister of Staty for Rehabilitation (Shri Mohan Lal Saksens): A state-
ment contuining the required information has already been laid on the Table.

EXCHANGE oF EVAOUEE PROPERTY

*188. Giani G. 8. Musafir: Will the Minister of Rehabilitation be pleased
to state the stage where the problem of exchange of evacuees’ property stands
at present and when Government expect to get the exchange started?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): Fx-
change/sale of evacuee property at private level had been agreed upon be-
tween the two Dominions in Junuary 1949. It was agreed thut both Dominions
would afford full facilities to the evacuees to exchange/sale of urban immove-
able propefty left in either Dominion. Soon after the Agreement was reached,
many impediments were placed by Pakistan in the way of its working. As a
result of the working of the agreement for 6 months, the Government of India
teel convinced that solution does not lie by way of permitting individual sales
and exchanges. In pheir opinion a Government to Government settlement ia
the only satisfactory solution to this vexed question, and Government will
continue to make every endeavour to secure such a settlement.

EMPLOYMENT OF CHILD LABOUR IN BoMBAY DOCES

8. Bhri Sidhva: (a) Will the Minister of Labour be pleased to state whether
it is a fact that in Bombay Docks child labour is employed ?

(b) What is the total number of children employed in these docks?

(c) How many hours of work have they to put in and what kind of work
are they required to do?

The Minister of Labour (8hri Jagjivan Ram): (a) As far as information is
available no child labour is employed in the Bombay Docks either by the

Bombay Port Trust or by other employers in the Docks. Children have, how-.
ever, occasionally been noticed in the vicinity of the Bombay Docks doing

minor work unconnected with the handling of goods.

(b) and (c¢). Does not arise.
TRADE WITH PAKISTAN

9. Pandit M. B. Bhargava: (a) Will the Minister of Oommerce be pleased
to state what is the extent of imports and exports of various commodities,
from Indis to Pakistan and vice versa, from the date of devaluation of t}ge

currency to the present duy?

(b) What was the estimated quantity and value of different commodities,
which under the Indo-Pakistan Trade Agreement should have been exchanged
between the two countries in the normal course of business?

(¢) What are the steps so far taken to resolve this stalemate and with wnat
results?
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The Minister of Commerce (Shri Neogy): (u) Two statements showing
imports and exports during the months of October und November, 1949 are
placed on the Table of the House. (Copy placed in the Liirary. See No, P-
51/50.) T

As the statistics are compiled on monthly basis, separate figures for the
period 19th to 80th September, 1949, ure not available. Figures relating to
months after November, 1949, are also not yet available.

(b) Even apart from devaluation, the conditions of tsade are so fluid that
it would be difficult to estimate what the quantum of trade ought to be in the
various commodities concerned in the normal course of business during any
perticular period. But in terms of the Trade Agreement, dated 24th June

1949, it was expected that the trade during the year 1949-50 would cover at
least the following:

Commodity Quantity Approximate Value in
Lakhs (rupees)
1 . 2 . 3
A—EXPORTS FROM INDIA

(1) Asbestos Cement sheet 2,600 tons 8

(2) Canvas 150,000 yds

(8) Chemioals 5,670 tons 20

(4) Coal 2,740,000 tons 400

(6) Ootton Cloth 160,000 bales 1,600

(6) Handloom cloth 20,000 bales 200

(7) Cotton Yarn 100,000 bales 600

(8) Hard wqod 10,000 tons 20

(9) Jute Mamufactures 50,000 tons 750
(10) Myrabolams 2,000 tons 3
(11) Mustard oil 36,000 tons 700
(12) Groundnut oil 15,000 tons 240
(13) Copra oil 8,000 tons 120
(14) Vanaspati 15,000 tons 300
(18) Railway Stores - 3
(16) Paints and vamishgg 2,800 tons 48
(17) Linseed oil 6,000 tons 86
(18) Bauxite 2,600 tons 1
(19) Eleotrical steel sheets 500 tons 3
(20) Sea Balt 2,000,000 mds 35
(21) Steel 64,000 tons 378

plus 40,000 tons

{22) Pig iron 16,000 tons 20
(28) Tobaocco 2,000,000 1bs 40
(24) Ferro silicon 100 tons 1
(52) Ferro Manganese 100 tons 1
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1 2 3

(26) Pitohing stone agd Ballast 7,500,000 o. ft -
(27) Washing soap 5,000 tons 70
(28) Miscellaneous, 3,460

B.—IMPORTS INTO INDIA

(1) Raw jute 40 lakhs bales 7,200
(2) Raw cotton 4.5 lakhs bales 2,250
(8) Rook salt 2 million mds £0
(4) Rape and Mustard seed 15,000 tons 128
(8) Miscellaneous commodities 1,806

(a) Raw wool (b) raw hides and skins (o) ocotton sceds and, (1) others

(c) Both formal and informal correspondence is going on between the two
Governments. 8o far as the Government of India are concerned they have
expressed their readiness to enter into discussion with a view to securing the
resumption of trade between the two countries, if Pakistan was likewise pre-
pared and satisfied the conditions indicgted in my statement in the Constitu-
ent Assembly (Legislative) on the 24th December, 1949, as d®preliminary step
to jnake any such discussions useful. No indication has yet been received as
to ghat Government’s present attitude.

DEVELOPMENT OF INDUSTRIKS

10. Pandit M. B. Bhargava: (a) Will the Minister of Industry and Supply
ba pleased to lay a statement on the Table of the House showing the steps
Government have taken so far or intend to take to develop the production of -
the following articles:

(i) Industrial explosives, (i) Synthetic oil from coal, (iii) Dye stuffs,
(iv) Phenol, (v) Plywood, (vi) Raw film, (vii) Ammonium sul-
phate, (viii) Cement, (ix) Paper, (x) Leather, and (zi) Rubber?

(b) What is the number of foreign technicians imported into India, and
in which of the above industries are they absorbed and on what terms?

(¢) How many more foreign technicians are proposed to be imported in
1949-50 and from which countries and in respect of which industries?

(d) What steps, if any, have been taken by Government so far or do they
contemplate to take to make arrangements for the training of Indians as
technicians in various industries?

The Minister of Industry and Bupply (Dr. 8. P. Mookerjes): A statement
giving the information required is laid on the Table of the House. (Copy
placed in the Library. BSee No. P-52/50.)
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INDIAN MILITARY MISSION IN GERMANY

11. Bhri Sidhva: (a) Will the Prime Minister be pleased to state. whether
it is a fact that a Military Mission of about 10 men headedby Mr. Khubchand,
I.C.8. is working on behalf of India in Germany?

(b) If so, what is the object of this Mission?

(c) When was this Mission sent and what is the expenditure involved and’
how long is it to remain in Germany?

The Prime Minister (Shri Jawaharial Nehru): () Yes.

(b) The Indian Military Mission fulfils the normal functions of any of our
diplomatic missions abroad. It is styled a Military Mission as no peace treaty
has yet been signed with Germany, which is still under military occupation.

(c) The Mission was first sent out in 1946 and it will continue as a Military
Mussion until such time as the military occupation of Germany ends. The
expenditure on the Mission for the current year is estimated at Rs. 3,20,000.
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(ii)
11. No. 12, dated the 14th February, 1950,—
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14. No. 17, dated the 22nd February , 1950,—
(i) Page 708, line 15 from bottom for “States” read “State”.
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15. No. 18, dated the 23rd February, 1950,
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(v) Page 783, line 2 for “a” read “as™,
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_ PARLIAMENTARY DEBATES
(ParT II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 9th February, 1950

The House met at o Quarter o Eleven of the Clock

[Me. SpeakEr in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45-A. M.
MOTION FOR ADJOURNMENT -

IMrosITION OF CURFEW AND CONTROL OF BAREILLY BY MILITARY .

Mr. Speaker: 1 have received notice of an Adjournment Motion ‘reading
as follows:

““hat this House do adjourn today to discuss a matter of urgent public importance,
namely, the imposition of curfew in, and control by military of, the city of Bareilly in
C.P. since 7-2-1950 consequent on the firing by police on students.” -

The matter would appear prima facie to be a provincial subject, but the
reference to control by military raises some doubt in my migd as to whether
the military authorities are acting under the superintendence and direction of
the Government of India or under the direction of the Provincisl Government.
A clarification of this will enable me to give a decision on the motion.

The Prime Minister (Shri Jawaharial Nehru): There is no doubt that the
developments during the last three days or so at Bareilly have been such as
to cause great concern to Government. All the steps taken there have been
taken by the Provincial Government—the Government of India have not beem
concerned at sll. I understand that it was at the request of the Provincia'
Government that the military stationed there came to help in the preservatiot:
of law and order. I may, for the information of the House, say that theé
Provincial Government is fully cognizant of what is happening and they bave
in fact promised an enquiry into the whole event and some officers of the police
were suspended pending that enquiry. ,

Shri Tyagl (Uttar Pradesh): Sir, 1 seek a clarification from you. I take it
that perhaps you are of the opinion that the military has been lent to the
Provineial Government. Then of course the matter goes out of the hands of
the Central Government and consequently we cannot discuss an adjournment
motion in this House. But I beg to differ from you. The actions of the
military, wherever they may be and under whosoever's directions they may
be acting, is a mutter which this Parliament may take cognizance of and
discuss. ’

Mr. Speaker: The hon. Member is perhaps confounding two issues. Wh.eﬁl;er
the services of the military were properly-or improperly lent to the Provmqmlg“
Government is an- entirely different question. That is not a matter whldh;g

.(851)
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4s sought to be raised by this particular adjournment motion. This adjourn-
ment, motion raises the question of law and order in U.P., and, as the hon.
the Prime Minister has stated this is the concern of the U.P. Government.
The Government of India, though they feel concerned about it, have nothing - to
do, so far as the actual direction of affairs is concerned. It is clear that this
Jnotion will .not be admissible merely because the military is employed there.

Dr. Deshmikh {Madhya Pradesh): Can the military be used by the Provin-
w©lal Government? :

_Mr. Speaker: The hon. Member can put a question, or raise a debate by
bringing in a resoiution. That is not the subject matter of this motion.

_ Shri Tyagi: Does not your ruling amount to this: that if there is a
disturbance of law and order anywhere in the country it can never be discus-
sed in this House because it is always a provincial affair?

Mr. 8pe&kér: The hon. Member is presuming too much. I am not prepared
o answer a hypothetical question.

Shri R. K. Chaudhuri (Assam): May I point out, Sir, that it is generally
the policy of the Government of India not to allow the Military to be used for
quelling internal disturbances? ’

‘Mr. Speaker: That is why I say that he was confounding the two issues.
“Whether on this particular occasion the services of the military should have
‘been lent or not is entirely a different question which is not being sought to be
raised by this motion. This motion refers to the actual maintenance of law
and order. That is the distinction.

Pandit Thakur Das Bhargava (Punjab): May I submit that under the new
Constitution, the Central Government is responsible for the peace and the in-
ternal management of the States also? It is specifically mentioned in the
Constitution in articie 355 that it is a responsibility of the Government of India.

Shri Sidhva (Madhya Pradesh): But not directly.

‘Mr. Speaker: I would not like to express any opinion on that. At any
rate, I do not feel inclined to agree with the view that the responsibility of the

Government of India is so large that if there is any disturbance in any part
of India, the Government of India is responsible for it.

Shri Tyagi: You will, however, permit me to have an assurance from the
son. the Prime Minister................ :

Mr. Speaker: So far as the admissibility of the motion is concerned, I
“‘have given my ruling. The House will now proceed with other business.

‘RESOLUTION RE ABOLITION OF NIGHT AIR MAIL AND PASSENGLR
SERVICE

Mr, Speaker: We shall now take up the Resolutions. As hon. Members
snay know, there is a time-limit of thirty minutes for the Mover and fifteen
minutes for other hon. Members. Government will get thirty mMutes. .

‘Shri R. K. Chaudhuri (Assam): I had not finished my speech on the resolu-
tion which 1 had moved in the last session of the Constituent Assembly regard-
ing the abolition of the night air mail. Of course, I know that under article 389
of the Constitution, Bills have been kept pending, by virtue of which they have
been discussed in this House. But there is no mention of resolutions in' that
article. The fact that article 389 is an enabling article does not mean that
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pending resolutions automatically lapse. Besides, Sir, this House is a con:
tinuation of the former House. There has been no dissolution of the former
House; there has been no general election; only bye-elections have been held
in the meantime and new Members have come to this House. Therefore, in
the absence of any specific provision in the Constitution whereby pending
resolutions are to be taken as lapsed, I respectfully submit that I may be
permitted to continue my speech on the resolution which I had moved in the
last séssion of the Constituent Assembly and to which I had not the opportunity
of replying.

Mr. Speaker: To my mind, the position is very clear. I need not go into
the question as to whether this House is & successor, or merely a continuation
of the previous House or not. I do not think that question ‘really arises for
decision now. The point is covered amply by article 389. In fact, I had con-
sidered this position myself before. I do not know what the hon. Member
mesns by saying that this is an ‘‘enabling article’". This provision is in the
Chapter headed ‘‘Temporary and Transitional Provisions”” and by & specific
provision this House has been ecreated as a Provisional Parliament till a new
Parliament is constituted and it begins to function. Therefore, it became
necessary to have a provision as to what part of the business in the House
which is now defunct should survive for the purpose of continuation in this
Honse. It was for this reason that article 389 was enacted and as it specifically
refers only to Bills, it follows by implication that all other pending business
sutomatically drops out. That is how the hon. Member’s resolution should be
considered to have lapsed.

RESOLUTION RE COMPENSATION TO REFUGEES FOR LOSSES.
Sardar Hukam Singh (Punjab): I beg to move:

“This House is of opinion that imwmediate steps be taken by Governmenti to get the losses
of ‘the refugees accurately verified, and that messures be adopted to raise funds, by imposi-
tion of a special tax or by sale of Gevernment waste lands and vacapt sites, sufficient to
compensate every refugee to the extent of at least eight annas in the rupee.”

1 wish to refer in brief to certain preliminary matters before I take up the
actus]l question of compensation. There is no doubt that the Indian National
Congress......

Shri Gautam (Uttar Pradesh): Wil the fxou. Member please come to the
mike? It is difficult for us to follow him otherwise.

Sardar Hukam Bingh: Sir, I was submitting that there is no doubt that the
Indian National Congress had always stood for the unity of India and for the:
liberation of that India which we had during British rule. The first official
indication that was given to the people that there was a possibility that the
country might be divided was on 8th March 1947, when the Working Committee
of the Congress passed g resolution in these words : o

“These tragic events have demonstrated that there can be no settlement of the problem
in the Punjab by violence and -coercion......... ” N

“Therefore it is necessary to find a way out which involves the least amount of compul-
sion. 'This would necessitate a division of the Punjab into two provinces, so that the
predominantly Muslim part may be separated from the predominantly non-Muslim part.”

After this indication, certainly when the Congress found no other course but
to accept this partition, we were given the British Government Plan of 3rd June
1947. I might say here that the tragic events referred to in that resolution were
happening during those days in the Punjab and in the Frontier. As to who was
responsible for these happenings will be clear from the following extract from o
Brochure that has been given to us:

“When the Muslims, (backed by a Muslim League Government) fell upon the unsuspecting
snon-Muslims of (alcutta one morning in August 1846, they started a chain of bulter
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communal rieis which' bad repercussions-all over northern India. The disturbances started
in the Punjab in_ March 1847 with the overwhelming Muslim majority in the Rawalpindi
and Multan Divisions indulging in an orgy of violence, loot, murder and rape. The Punjab
vemained disturbed thenceforward till ‘the country was partitioned.”

At that time, when such was the condition and the Congress Committee
agreed to the possibility of partition of India, this British Government Plan of
31’@ June' 1947 was announced. After that, our leaders the hon. and worthy
Prime Minister and the hon. Sardar Baldev Singh recommended to the country
that this was the only solution we could get and therefore we should sccept it.
They regretted this decision very much. They thought that it was not in the in:
terests of the country, but even then they recommended that because there was
Do other course this should be accepted. The All-India Congress Committee offi- -
cially gave its consent on 15th June 1947. When 1 say that this was accepted
by our leaders at a meeting of the All-India Congress Committee, I do not mean
to imply that this was a wrong step, or do I suggest that they should have
12 Noox done something else. I am only stating & fact that whether will-

N ingly or forced by circumstances we had to accept this proposal to par-
tition the country. Therefore we have to accept all the consequences thereof.

After the partition of the country, migration on a large scale began from
Pakistan to India. I might here again refer to this annual report of the Reha-
bilitation Ministry which says: ’

“The Great Killing of Calcutta of August 16, 1946, followed by communal flare up in
Noakhali District {Bengal) and- Bihar, with their repercussions in the N.W.F.P_ and certain
districts of West Punjab, long before the partition of the country paved the way for the
mass migration of population that was to follow. The minorities in these areas were threat-
ened with total annihilation and nearly 5 lakhs of non-Muslims crossed over to the Indian
TUnion even before the 15th of August, 1947.”

My submission is that migration was the result of that partition which we
had accepted. And there was a difference of ideology because, as we have known,
Pakigtan was for Muslims only, and India for all. The Prime Ministers of the
two Dominions met at Ambala on 17th August 1947, only two days after this
partition, and agreed there to exchange the population. As soon as that was
done and both the Dominion Governments prom'sed to help and assist the
refugees to come over to the other side, there was mass migration. Of course
I'may submit here that the refugees could not carry lands and houses with them
when they thus crossed over. Removel of their machinery, buses, motor cars
and plants was prohibited and ecould not be brought because it was considered
that they were useful for the ecomomic well-being of the Dominion concerned.
Not only that, even the jewellery and cash that they possessed and which they
could easily bring with them to the other side were snatched away from them.
Therefore the refugees were not able to bring anything with them when they
came over to this side. A

Here T must rernark that we are grateful for the evacuation that was
arranged. -Of course it was a miracle that about aix millions of people were
brought over to this side within a short period and they were saved out of that
devastating fire that was raging there in Pakistan. But in that evacuation, T
have to submit, that there were many forces working which. compelled them to
leave evervthing there. The evacuation was done either by motor transport
or by rail or by air and if 1 were to read to you the instructions that were given
to the M.E.O. then you will find that they were not allowed to bring in

anything very material. It says: ,

“To ensure that the evacuation of refugees received proper priority over the evacuation
of movatle property, strict instructions were given to Convoy Commanders .rot ta perwmit
wove than o trunk of reasonsble size and a hedding for cach refngee.’
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This was the fate of the refugees. About foot convoys I nﬁght read:

*‘The biggest foot convoy, 4,00,000 strong, of the uprooted non-Muslim population started
from the Canal Colonies of Lyallpur on September 11, 1847. As the convoy took the 150
mile road to East Punjab it was swelled by tributary refugee streams from Gojra, Sumandri

and Jarunwala. Leaving their ancestral holdings, the rich canal irrigated fields, the
colonists came with what they could carry. With them came petty shopkeepers, artisans,
Many died on

‘village menials, landlords, businessmen, doctors and lawyers, ...
‘the way out of fear, worry, anguish and exhaustion. Those who were left as they fell
-on the wayside as no one had the inclination to look back or weep, Several times the
columns were attacked on the way by hostile Muslim mobs, women and children were
abducted and unauthorised searches deprived them of the few valuables they bad managed
%o carry.” ‘ ¥

I will then read two or three lines about evacuation by train.

“The refugee trains were generally overcrowded, men and women were huddled together
pot only inside the compartments but sat over the roofs of the carriages as well. Like the
foot convoys, the refugee trains were also attacked by armed mobs. Railway lines were
sabotaged ard the trains were unnecessarily delayed on the wayside stations till the Muslim
aoobs gatheved in sufficient numbers to commit brutalities on the defenceless passengers.
‘Women and children were abdueted.” :

My submission therefore here was thet they could no¢ bring soything
material to this side.

1 come $0 my,next popt that we have o often taken pride in this respecs
g:! wﬁ.haw«nqy-n &hwgoe%m without any bloodshed. If we mean by that
ot the rulers—phe Engfimin—heve nop exacted seuy toll of mupders o
deaths; then we sre righ® b & we gave ‘consent o the Sefifsg vp qf}‘g.b?tm
and wg gave shat becauve we fgn to sagure *hegdom for :mttof the
woun®y, then certsinly this sefting up of Pakistan i slso fhe price that we
haet to pay for wiunipg this Freedom snd 1 dare say fhat Pakisten hay .bgen
built on the loss of lifs of several lakbis of people from ‘amongst the minorities,
sucrifics of ths hanour of about $0,000 women and surrender of *prope;iy of
about 2,000 crores. ‘Tf we ugreed to the crestion of Pakistan, then certainly we
agreed to this huge sacrifice a¢ well and we cannot escape the responsibility.
It has been said that if we hal not agreed to this then there would have been
<ivil war, anarehy, chaos all over the country. This is quite right. - Further
the agony of our slavery must have heen prolonged rather. There %00 I agree
but that is all the greater reason therefore that if we have saved the whole
<country from prolonged ageny, from civil war and anarchy, then the sufferings,
the price of the freedom, should be shared by all and not by one section of the
community. Of course this courntry cannot bring back the lives that have bLeen
lost nor ean we bring back the honour lost to our dear kith and kin. But surely
this country and this nation can share the financial losses that they have
suffered. Whoever else may be, at least these refugees are not to blame so far
as this PRartition is concerned. Some people get over-just and say the distur-
bances in Western Pakistan were due to certain happenings in East Punjab. I
deny that allegation. They forget that it was only a link among the chain of
events that were happening there and if that were the case that it was some
provocation in East Punjab, then that would have stopped soon after that bLut
even now we find similar happenings in East Bengal. That policy, consistent
and caleulated, is being followed there even now. 8o it cannot be said that
because someéthing happened in East Punjab and therefore, that was the szsult of
happenings in East Punjab—it is absolutely wrong. If even for the sake of
argument it may be so, then the residents of. West Punjab now in the Indian
Dominion, are not responsible for that. They were never consulted as fo this
Partition and they never agreed to the creation of Pakistan which would mean
'zhe digging of their own grave.

: _Further they_had no desire to migrate. Of course, option was given to civil,
military and police officers to opt whether they would remain in their dominion
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or whether they would like to migrate. The servants had that opportunity but
the masters had none. They never had the choice and if they had got it, they
would have liked to remain there and remain faithful. They would not have
fiked to become a burden on their brethren here, but it is known to everybody
that the conditions created were such that it was quite impossible for them to-
stay on and they were advised to come over. Though earlier when these un-
fortunate incidents started in Rawalpindi and in N.W.F.P., certainly there
was a desire on the part of the minorities to cross over to this side, but then
the responsible leaders, hon. Ministers who are in charge of the Government
and afe running this administratior. all of them, and even eminent leaders out-
side advised them to stick io their places, to stay on and not to come over and
they offered them full protection if they did that. If these poor refugees placed
fu'l confidence in their leaders, in their trusted champions and stayed on and
then they ‘have suffered, then certainly they are not to blame and it is  the:
country which should suffer along with them. When migration took place - and
people came to this side, certainly- relief was offered. I appreciate that.
Refugees are not ungrateful for having got sufficient relief. About 20 crores of
rupees have been spent and tkis ir itself is & huge amount but spread over, six
millions of people_that might come to Rs. 30 per head and I beg to submit thiét it
-might -not be’ sufficient to_give éven a suitable creination toetle refugees. The
hon, . .-Minister for Rebabilitation had"certsinly a s6ft corkér fow_these refugees
.but.he:related certain”diffictlties that he had and in his speech-during. the last
Badget -Sessior? Ye said * hp “Was Sorry” “that He ~ codld not - implenrént - these
.schemes. .He said: ~ " R T R R TIRLA

3.
. e

. . e - EPERE - .

- *“It-may not be ut of place-to mentiod here thai-while this Minisiry was established to
plan for the relief apd- rehabilitation . of-the displaced persons, mostsof its work had had to
L done . by and through diNerent Ministriés. 4t the Centre or the” Provinci®l and Stafe
. Governmente and .in certain ‘cas®s even the Munitipal and lofal -Boards. -Conséquently
in spite ¢f the bes - efforts of the Ministry, the implementation of the schemes was often
held up .by one or more of “these agencies.” . -

Further on he says:"*

““My principal concern has been to speed up the pace of rehabilitation” and to effect as
much economy as possible; hut T must admit that things have not moved accordimg to my
expectations. 1 have been told repeatedly that rehabilitation is a slow precess; and instances
of the slow pace of rehabilitation of European refugees, in spite of heavy expenditure, have
been cited in support. Citations of the sad plight of Jewish and Arab refugees in Palestine,
where lavish expenditure was incurred, have also failed to convince me.”

“Maybe. I have heen impatient; but one camnot help being impatient when one sees
misery and distress writ large on the sunken cheeks and lustreless eyes of the young and
the old, both in and outside the camps.”

Certainly he was not right, but 1 must assure him that that misery is writ
deeper now. The cnly change is that those camps have been liquidated aud he
has not the opportunity of seei'ig those faces even occasionally now. Then he
said :

“1 have decided that each and every head of the family must know almost immediately
as to where he or she is going to be settled; and each and every head of family must have
either a house or a plot of his own on which he may build.”

The uncertainty which he rezlized then has not been removed. Further on,
he dealt with other problems

*1t is our intention to find o house for every displaced family and also the means and
opportunities for keeping them gainfully employed.”

“Government intend to provide everinfsmily with necessary assistance to have or to build
a house. Thus a family may have a house in evacuee property or a house constructed or
rented out Ly Government, or a plot supported by a loan, if necessary, and the requisite
building materials.”
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That thing. has not been donc. There are other promises that have bLeen.
held ont occasionally,.but 1 must submit that promises and hopes were held cut
only to cause frustration when they were not fulfilled: Schemes were made bu¥
never carried out. The policy of sehabilitation has been tardy and slow and
always changing.

My submission is that the refugees feel very much frustrated. They do ne%
believe now that they would be rehabilitated in the near future at the pace at
which we are goit:g on. When these hopes were dying and the Dominion Con-
ference failed in July 1949 then » conference of refugee leaders was convened
in Delbi and in that we were promised by Shri Gopalaswami Ayyangar that
compensation would be paid. It may be in bonds or cash or in land or in any
other form. That was very good. Another hope was given but nothing has
been done so that the refugees have certainly lost all hopes in that as well.
That was only a diplomatic declaration, because it was not said clearly whew
the refugees will get that compensation, whether the Government -of Indis
would pay it or how much'would it'be. Nothing was said on those ‘points. Such’
a  statement could not sustain the. réfugees ‘for more than four or five :months
and those months have passed. E ) e ’

Such being the case during this period, with all the handicaps ghatever.the:
refugeas cauld bring secretly ar stealthjly from Pakistan they have .eghausted
thenr. Now their.tondition is very miserable.., Would this .Government hkg
them to.gp about as beggars in the streets?. Would-they be allowed .to sell iheir
honour~- shall not press this point further. ‘Wheg would our.countrymen like
us to be? Should we be wiped out absalutely or o .they want to-help us? \When:
we were crossing the- border-we were looking forward. .to-a ‘hew.- heaven of
freedom ‘and prosperity. Certainly the hon.. Minister was honegt.and he: was:
spesking on béhglf of the -Governmnent. But they have to see how our retugces
are to be indemnified. 1f really they are entitled to compensation should not
Pakistan ba compelled to pay it? We have tried our best and our negotiations
have ‘failed. I might read here from the Government publication concerning:
Evacuee Property. :

‘It is clear that a fundamental divergence of'-opinion exists between the two Govern-
ments. While the Government of India feel that the property left behind by evacuees from:
oither Deminion cannot be used by the Governments concerned without paying fair compen--
sation to the owners, the Pakistan Government wish to use such property for the benefit:
of their Muslim' nationals without any compensation, and without the payment of aven
current normal rent. It is no use maintaining theoretical ownership rights, if the owner
can neither receive current income nor be allowed to dispose of his properfy. The action:
of the Pakistan Government amounts to a virtual confiscation of all non-Muslim evacuee-
property.””

That is the position that the Government now takes after so many conier-
ences and so much negotiation. I am certainly glad that they have come to
the conclusion that the Pakistan Government have confiscated the property of
the refugees. The refugees were of that opinion from the very beginning and if
this revelation has come upon the Government of India now, even then it ie
welcome.

Even in the White Paper on Indo-Pakistan Trade Relations they have said -

‘‘Meanwhije yet another development came to the notice of the Government of Indiar -
which made it difficult o resist the conclusion that the hold-up was part of a deliberate
policy to make the position of the Indian Jute Mills difficult and to compel them to buy jute
av the rates of fixed by the Jute Board. The policy of detention was applied not merely to-
Pakistan jute purchased by the Indian mills but also to Assam ‘jute which was in transit
through Pakistan to India.”

“‘Thus a state was reached when it became clear that apart from obtaining supplies of
coa! from India, Pakistan had no intention of allowing any other trade to uge place
bétween the two countries and even goods from one part of India to another were subjected
10 all kinds of restrictions.” :
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‘These two conclusions the Government of Indiy. have reached now ;nd' t-hf:y
are sufficient to give them an indication that Pakistan does not mean husiness.
It would not pay any rent out of the refugees’ property. ﬁ

: >

Then the second question i, if by negotiation we cannot get anything cut of
Palistan can we get it by means of war? That is also rulefi out by our
unilateral declaration that India would not go to war with Pakistan on this
question. It has been clearly announced that we would not fight unless we are
‘attacked. 1f we fight, we fight in defence and not for the sake of the refuge€:§.
Therefore that is also out of the question. You would not go to war on this
issue and you cannot get anything by negotiation.

Then there is the other question, can we get anything out of the evacuee
property? That too has been made clear by our hon. Prime Minister, that he
has certain international obligations, and that we are wedded. to certain
principles. The refugees have never said that we should give up either these
Imternational obligations or those great ideals of ours. What we want is strict
enforcement of the law in the same way as had been done to our nationals by
Pakistan. Government. We paid Re. 85,000 to the first citizen of Pakistan,
Prinie Minister Liaquat Ali Khan, as rent of his property, while he was forging
ghstrd@ivns and coufiscating -all the property that we had there. By making
the evacuse property. 1% more libeyal we know that in Lucknew alona about
350 houges ‘and sofee six firms have heen rpleased by reasew of the change in our
evacpee ordinance. This peliey is in prrsuance of & definite plan, because we
sre wedded to-certain principles and cerfain international obligations whereas
$he Pakistan Government-have none. So the refugees cannot hope o  get
snything more from ‘hess properties of évacuees and they are also Jiksly to
diminish beciuse of certain definite principles of our Government. So that

hope is also wiped out.

© We cannot go to war, we cannot get anything by negotiations, the
evacuee property cannot be exchanged and the ' only thing Ieft is
that the Government should pay out of its own finances. But it is said that
our tinances are very limited. I know that. Some people have sent amend-
ments to my resolution, that this should be taken out of Pakistan. If they still
believe that they can get arvthing out of them they are welcome. My pusition
is that the Government should take over all the property of the refugees. They
may go on negotiating with Pakistan ad infinitum until such time they can
recover anything from Pakistan. But so far as the refugees are concerned
their patience is exhausted. They must have something definite and certain.
They cannot go on for ever like this. Therefore there need be no fear that by
ing any compensation to the refugees now the refugees will be losing their
right to their properties which they have left in Pakistan. My resolution suvs
definitely that either it should be by means of a tax or sale of waste lanls or
other vacant lands. That can casilv be done.

Some refugees have raised obiection and ask “why should I ask for eight
annas in tha rupee?” If compensation could be got from Pakistan certoinly
we would accept nothing less than a rupee. But now in spite of the fact that
we have suffered so many losses, despite all our sacrifices, we poor destitute
refugees are prepared to go so far as to forego eight annas in the rupee and we
i , if it is promised, even in instal-
ments, by bonds or by raising loans or by any other method. My appeal to
thig House is that they should seriously consider that it is time, after three
years, to give a definite undertaking so that this uncertainty might he removed,
9o that the refugees might hepe to become Ppeaceful citizens of Free India.
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v

Mr. Speaker: Resolution moved:

- ““This House is of opmnon that immediate steps be taken by Government to get the losses
of the refugees accurately ified, and that es be adopted to raise funds, by imposi-
tion of a special tax or bv sale of Government waste lands and vacant mea sufficient to
wompensate every refugee to the extent of at least eight anmas in the rupee.’

Master Nand Lal (Punjab): 1 beg to move:
‘“That for the original Resolution the following be substituted :

‘This House is of opinion that immediate steps be taken by Government to get the losses
of the refugees accurately verified and that measures be adopted to get them compensatad
by Pakistan Government as soon as possible or that the Government of India herself do the
needful tu compensate them as promised by Government.’ i,

Pandit Thakur Das Bhargava (Punjab): 1 beg to move:
“That for the original Resolution the following be substituted :

‘This House is of opinion that the Government of India should take all possible steps to
expedlte the settlement with Pakistan of the issue of compensatian for properties left behind
refugees on a Government to Government basits and in the meanwhile it urges,—

(a) the i ification and expansion of of rebabilitation so0 that the refugees
mly get absorbed in the economic. life of India;

h) mnuderaslon of the guestion of giving some imierim compensation to those refugees.
who baendepnvadgt‘ xrmwsmd&avemtmtbhto obtain
gainful ennlornmet.” '

Or. Desdmukh (Madhiyn Pradethy: [ beg ™ fgowe:

“That in the Resotulion, for ail l‘“ words ootupring afber the wprds ‘losses of 'the
Tofugees’ the following hy sabstisated :

venﬁea as agenrately as possible agd 40 secure from the Goverdment of Pakistan by
all posible means and easutes the fell valoe of-ghese losses of property so as

tu be able fully to p the Tefugees who had to leave Pakisian for mo
fanlt of t'har own X
Shri Meeran gl\ladms). I beg to mbve: :

‘“That in the Resolution, the words ‘by imposition of a special tax or by sale of Govern-
ment waste lands and vacant sites’, be omitted.”

Mr. Speaker: Amendments moved:

(i) “That for the original Resolution the following be substituted :

“This House is of opinion that immediate steps be taken by Government to get the losses
of the refugees accurately verified and that measures be adopted to get them compensated
by Pakistan Government as soon as possible or that the Government. of India herself do the
needful te p them as promised by Gover

(i1) "“That for the original Resolution the following be substituted :

“This House is of opinion that the Government of India should take all possible steps 1o
expedite the settlement with Pakistan of the issue of compensation for properties left behind
by refugees on a Government to Government basis and in the meanwhile it urges,—

(a) the i ification and expansion of es of rehabilitation so that the refugees
may get absorbed m the economic life of India; and

(b) consideration of the question of giving some interim compensation to those refugees
who have been deprived of their resources and have not been able to obtain
gainful employment.’

{i1i) *“That in the Resolution, for all the words occurring after the words ‘losses of the
vofugees’ the following be substituted :

‘verified as accurately as possible and to secure from ths Government of Pakistan by
all possible means and measures the full value of these lvsses of property so as
to be able fully to compensate the refugees who had to leave Pakistan for no
fault of their own.’”

(iv) “That in the Resolution, the words ‘by xmposmon of a special tax or by sale of
Goverminent waste lands and vacant sites’, be omitted.”
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Shri R. K. Chaudhuri (Assam): On a point of information, Sir, may 1 knpw
from the hon. mover of the Resolution whether the scope 6f his Resolutlon is
confined only to the retugees from Western Pakistan?

Sardar Hukam Singh: No, Sir.

_ Dr. M. M. Das (West Bengal): May I know whether the refugees who com>
in the future will also fall within its scope?

Mr. Speaker: It applies to all refugees now.

dfeq a7 am wHE . AEATT ST QIEE, TET aF 39 W gTT
(Resolution) #T ace § 91 431X ggAtag ATga & goq (House) ¥ 77
(move) fFar §, 3q & fadh 21 aral #1 @ A I fI* § | T OF Tg
f o Fegaaftsr (refugees) & 57 ¥ foiad AFaTAT U & ST FIN

75 8% AT F aghEIa A | o<l Y Ao § ag ag fF e
(fundS) iq (I‘alse) e ?ﬂ‘m, At gweet fwac s arfe ot THAATT
.fm—ﬁw v aga%ﬂa.% arad &1 IAR FH %rzﬁcrmn B A
T g€ 9% QU fFm 1) g9 a’r’raﬁ]%aﬁqv aga a« EREE
FLAT g - fF W*&%Hﬁammgu RS

, if""rw:raﬁt aa%ﬁmmaumgrﬁ %&Wsﬁaﬁamsﬁm
g waTe § e feew A HE A8 & W qg | #T AT =
 fr @ Iqiegaa F QA1 fgeal @1 7 Ay gg A A fem A 76% w9
a'a feprsiar® ar & 78 &)

| SERIMATI DUkGaBAL in the "Chair]

gt a% fegrofra &1 qare § & a1 ag gwwar § fr ogrow =1 %
Frax N ogr ARY € fF S 9AR) awers ® guedl WifgT 4 wm,
o g A weAr 5 g uF e &St fegEma § @ d oag
1T g, IFR QU A7E F{%Faf‘aﬁé (rehabilitate) frar stra, SR gt
7% qAfHT 2, S I AFAAAGE & I F1 A I Fy A 7
qT IEEY I QT HIATAAT AR A W § FW qAifgq gAEIT AT A
7w g ¥ foaiesr (resources) & #13 § 7E §, T AL g TG Q
v, @ 77 ¥ F0 foran qAEHT g 9T FIT AIEAT I9H! far F17 )

=7 IS F qAA F F a1 F 7g ¥@A7 Agarg & oA aw®
sYitfierT (proposition) A ATATT gEATAE WIEE 4 gEA F AT TEH
¢ ag O § g ox oo qAfEd § a1 A | T geE 1 JdedTH
_qF Ao Mz (meeting) F geieara (agitation) ar¥ N W
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O & ouF wifrz @ & oFar | WERA R W awdlT I g
Fg T@TAT (Government) 9X Ffaw qrawl gl | FAT FATHZ
WRIIT A AIX FEE A AT F1 I@ G AFS HET qIATL
gafod & 2@ wrgar § fr 7t 9g sawa 4 & fF @ tq’tama £

¥AS F gES A AT G | - ‘

9ES qq T F AT HIAT ATEAT gagzxggﬁq‘ngﬁmé#@

g fs forgsfisr & q@aTam #1 GRSl (accurately) 0w (verify) )
ffar st & | ag 4T qafeT § 1 o sTed ST & aThew § @8 S
€ % 08 ael & o ware gard fr uw Frodelt w1 Fam awaE gan
2 o foFe #e< wEeT 99 A S OSAIE oF qwEeTd qgRT & T
FA1 I EIET F1 AT 91 GFAT & | 3@ 9 AR F FgA § CF
7 arfqa 7€ @ gFdY, ammqgmgaﬁtuggsaa f& g
< ﬁ'wwﬁ W HIAT AR AT ATEAT g ar Eﬁz AT AFATT  FGET
“EqY Hm w@ FAATAT | THAAE A qE qe § U fFeURHE ( Depart-
'ment) Aot a1, f a9 F(ﬁafa;ma' 3‘[1T-‘-|T§Tr|’5|’ﬂ' F#2 ( Rehabili-
‘tation Organisation Committee) aft & a5q W1 w19 SR fEar
ag 99 #9S & g s, wma’rmqa:mn:ﬁm q gar. e
T B A S amd TFEETa foamd § 9 Q1aiT g9 B3 ART § S
drwTfas aFW § 1| |@g fogiv e feqr sa &7 sam o1 fF o ae
aqeTE ¢ § 97 ¥ w7 A § 5 Ford waE wgw A e o @ |
FIE Tew N oagdm § fw frogeiter #1 S99  (lcsses) T o,
FW-4ma (compensation) fear wm, g T@ F1 FI{® F@ J A7
T | AF e @t e qaenw @ sl gaen
§ 3 FEIART & | s F faw =9 #¥vq (claims) 7 faet g &
W AF A% AT ST qaFQaT AAfeT § | @l a% aHiT
TE g, I F qEd S DN AT AT 91, 9 9 IHA F AQE
¥ warr ff A qaEt § AeE oY) SfgT gl aw g FT
a1 & gAR 9 foerEw (records) 3%z qura (West Punjab) & ar
Mg AT ag @ W wwar § fE feadr o agi fowgei &Y
WAL | G AF WFME FT qAG § AR NE FE wArE
AT AT A § AT A qong A @AW meRd I AR
FTA ST FFAT §, TET @A g aFar 91 fAq ¥ srw Ak 9 qar ST
arar f ffad swRE ¥ AFTagi e o § FR E weA 9 WX
N frad 41 3T oo F T o agi ¥ 3o wd9@ W oW



362

PARLIAMENTARY DEBATKS (9t Fes. 1950
[To 3T T/ Wrive) .

@ W q0a anefaat F fafceaa o1 97l aF Tae & IR 9

T qwg F NE eq AT A8 § 9T ¥ I PG F 99T N IF
T qH Y @F fr fradl wifeas. & aE@ G | ogi an qatas SeEt
(movable property) FTgats & a8 TS ¥ feq G TERd ¥ A
aifeq a1 aafea & zafed & Ad oA fr e a® AW
wafer ¢ fe Gagedt I qwaTa, N g fear ona safed §
FEUARA § & for@ q0F ¥ W aade W I ol F
TAFAAT FY, T ¥ TgS F@ a1 A1 Fdly awe ¥ fat feem 1
T ], 34 &1 gOHT T T 78 Age (Rough and ready method)
AN @ w31 3T O A TS ITE ARhEl § IR F -
feos dage At W aww qFar qAfeT A8 g

T oam A § o semaEar g AR Y A g o ames
#2a1 g ag ag fever € fo@ ¥ s vk agm 9 Fgr & foow w0
W frar o AR g W AT gIE AL 3T R qT W AR
IS I GrEH (vacant sites) IF T F, 3W a0F Y w97 § 7 § W
I IW ¥ fawr wimy § T F IRATE 6 A AuF TR
Y7 9T STy (preposterous) sty & fr wUAH o o ¥ frEw
FAfemr wmw . T IF F 99 REAT § aIg A fFag
AT 3 F1 JARE, R AR qAfE @ B ag Ja @ IfvTag A
Tadar § fF @@ UF AW F Mg FH Fe k¥ w@ W}
Bz a @ @1 ag T fF @ e@ERH INT IT W
R feay w17 1 F 5@ TQF F7 faowar aY g T A 7 1@ e aRaAar
g | TS 919 a8 § fF S UF GemeIRad (eXasperation) # #H1X
feeaz (despair) # =34ifF aw amt fogsis & @@ qog &
EF N agm A A oo oawd, % o F o g N @
from at s 9@ & g8 1 o o IRA @ § 38 fow fger 3w e
§ @@ T Foorr § fF fogse & qwa o g sk oad
Lavig € fF SR wF T wiiwe W @ fear § e § ewaan
g & Tow ¥ aga ¥ wwOa aes w0 | fFa ag 789 g¢
A 777 A Ag qOT AG § AR F gF omg W q@r ad wEan
TaigEr Y medae ar fomete FoawEm A€ @ A9 @ 9@
foe ay ag ag @a@d o f& maawe s@ g N FS &
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¥ o 5 oaw@ GRE 7 O FUA; WA aew § 9]
wIAEN g, a1 ¥ 5 AN s oo @ FE e ot
o frem F f67 ¥ M AT sew qum oA aw @@
WA # dRa g F o Follega 97 3 fear § grow sw
T AR R AR IR I W | 3@ foeqma F, o 43
I foar & femard &7 feed § 1 =7 @AY fesll 9T & F9
AT AT AT FIAT AGA § |

it ager fomt § 9@ fege % E 9k 97 ag & & @
¥B AR TFGE §T § AE GX AT AW F WX g, qrfrera
¥ e W@ WfC | IAI TG F M ogwAar & 5 ow@ifw
mfFem & X GEeT @7 AT W ¢ ek 9ff ag o e
faar (pious wish) &, T 5T @F #a7 7 #1 & §1 W gw
EAT TFEW g1 § 4 wifvend #1 oifedt 1 awg ¥ g g,
M A BT A ¥ gA § AN I a® W o T@ gum
aTE § hES g A I AT M awg ¥ g &1 9 haeSt
FY AT A TEARN, FEA HR §ZWTAS o1 (International Law)
A ® A oA A afeem # § ak W qwe
§ fr g8 TEHE 9E A R T ¥ aqe F3 o
1 7 feord | t@d ww Al 5 ooF @ qvw @ o g
am g W g ey # foron fared ot mada= @
FW EY AN @ 7% g7 fodl TS 7 Al w@w oom §
W fou forpi &1 78 #9099 #TT <t a1 & f o9 @
FE TN T G @ . '
a g mgl F TRfEA N v I g @ fwoa g
dger gt a1 f5 Q|1 dwmal A g@ o AT (evaluation)
F@ fowd f Y fred a8 @0 Rz (State) &1 s w22
|F FENTE A AR €1 9 Sw ¥R (Secretaries) 7 ag

*33
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ITH! HETeRare foar | 3 ow 9y ok @Y @ 9 zoer
wam et § ag 9 & fr @ gz amer foen G % g
nma?agﬁ%aﬁﬁﬁqmmahqmﬁﬁmaﬁqm%ﬁmtﬁ
@A RN § | T AW AR g AT o ), HFA AT 7@ AN
¥wefcae Bfaw (Secretariat level) I Tgw I%1 41 &) TadE F1 oy
fad qFT (accept) & FTAT 4T I FET Tifreary 7 FA Tw AR &
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sara @@t fear fF a8 WraeT & 1 ArAgy | ag A 3g # A
fF wifs ot &7 AT & W A9E ¥ qg AT § AG QA FHAT
Fifs P F& N AR T T AT q1 gAY FHA AT FHG FH/
g1 Smefy 3R 99 gW G Fg @wd fh W wn’mﬁmﬁwa@vﬁ
F FAT IAFT AATIST O | BT ag T A § | TWH A
A ag & fr 92 39 I 1 IO gEEe W qarawr fewedr ]
2 AR SEE A1 AT FH AET 7@ @A | 3fFT g A qF Ay
AR g6 & fr aiffam @ dwm G @ @ & fraar wanaen
gawr Mg Fom = & ok 9% @w e § | ag w0
W W § wrEn WfeR w1 g ? gumnd aeide @y =rfew fE
fAAAT SAL (pressure) 37 T IF FF TS AR dR Iy § F&Y
Zq A FT HAST T NFEE & R N x5 g @ et
¢ 7z feo1q | 3AFT EST 9T I A0 | A gAY A9 (property)
qifpeaty A W TS g a8 T aetl dqm § AR ST gaewEl
£ st agt & AT g F9egd 9ol (evacuee property) # F
1t s &, IUF Afow AT XA qiFETT AT &Y § | gAR
T A AFEE AT F feq N FEAT f e, G@wTe o
(International Law) ¥ farg I g IR § AR IT 9T ITHT
FE T@e @ § | TfFa I Fod @ iy f 5 ouw
TEFIU A 71 (Evacuation Law) 31T TF fdfafadas (Rehabilitation)
Fama 7@ e foedt ¥ ofr gl F A o @ et
@ &1 vaw fefafedsm F a@d ¥gaw Fafa ¥ fagel oz
fagi # dgEe F@& I Fao A R AR IEe Fefafedmm
(Rehabilitation) ¥ I F&aaTe faar @i gardt naide 51 78 g
g1 fF A TR AFE W feef § qEowEl F @ F TSR F
fou F@® T@ AL AT g A9 AFT ITH @ qH | &S Aq
g & f6 3@ & Guer g a1 A a1 5 e oW A dmow
78 FaT O AFKAT, SfFT q@ aF qg HHST AG AT I@ 39 IF TG
adt st 1 wwar fE arfEer EARR AFETAT FT FrIATw T@L 3T |
_zg ar@ zq fieama 1 oger e @@ v amr € fF aade
Sl ¥ o AR #R AR I qutA AAfE 9d S 3§ O
¥ zmM® ®T 5 07717 W H G FT X |



COMPENSATION TO REFUGEES FOR LOSSES 365

3q Reetegam w1 @0 faeai 59 avw 9T g fF o9 @ aifeeae
¥ I FRTT AR 7 A% @ F57 qF 2 FFIRTA (interim
compensation) TaFHE 3 St w1 2 f fom S ¥ grow @ E e
it 8 azaaqmwagaraﬁ@amz AT qT IAFT T

F e FEE @ IF & | I I W FAL AT T T 4 I
‘-ﬁc-req@ % § oK wq 7g 0@t god § § fF ag oar aw oadl
qOT qFA | TAAHE AR FIW T AT ITM LA FEIETA T H
aaq ¥ M FF FET AT § 5 A AGEAE A T TodT A
9 a3 ¢ fr gdegd St FT N IEA AT (Law) F9047 394 sfeea
aifgear @@t F | WX gATd waAEz g & faw
gaqaé @1 (Evacuee Law) a1 1 T 1T ag 78 & fam
9g FIH ISTHAT A I93 a1 § IovAT A qF IFNE & g O gy
F agt ¥ g5 AT FAAmA e wm@r #ifs 9g SR AR
qFTR o BF wifFeam & & gasy A af fas @y @it ag
7T AT TN oY T § 98 e ST gar § | 99T -
49T g YET S, IfFT Iq WHEASA H Ig AHAEW H FHA 7S
aﬁ@ﬂﬁraﬁﬁ%ﬁmtaﬁiwaﬁsﬂ&étﬂﬁﬁmg
f5 X gW AT AF A AT @ FAS AT AW qAT
FHs kw”rm@%awnmz‘mlii e 1 e fwar
5 foarsa 9@ WgT F1 ¢§ AT [T IT (rent) ¥ Tl & Al
qAT ) H HET ¥ AT FIAr ATZAT § (6 qg &FA IR g A
Far oA ayfed At | et o fgew A 0¥ feR g 5 oot ¥
FRAER O &, St 9T F g §, T | I & FW@OE
T IR AT T TIAT AAAET ¥ AifRET A1 A9 § 1§ freer
Wﬁﬁ%mma’r@m%qﬁwmﬁ#@ G-
9T 79e (Furmture Merchant) ¥ U% HESATT & 3 L ®IAT
IqF FEER # IF (pack) FA fmr & f& Q’Tf%@aﬁ EEl
AT Rad FWE fF ¥w ¥ F4 ag Hiw ST (Evacuee
property) (S¥FAT (evacuee) waeR) € ag fowsits &1 sE|mEr
g faad ax ¥ sRREw far s oEm, Q@ Ag@H 3
IgH FTA4W T@T ¥ few @ vt T@WE I (Evaouee Law)
R AF aAzd e fF ow sa@ N fgwem § &%

{English translation of the above speech)

Pandit Thakur Das Bhargava: So far as the resolution moved by Sardar
Hukam Singh is concerned it mentnons only two points in partlcular The
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first is thht proper and thorough-enquiry be made about the losses suffered Ly
all of the refugees. The second is that funds be raised and money obtained so
‘that at least 50 per cent. compensation may be given of those losses suffered
by the refugees that might prove correct after thorough enquiry. With regards.
to both thest points I beg to submit that I strongly oppose them.

As far as the difficulties and plight of the refugees are concerned I do not -
in any way hold any opinions contrary to his. I wish to make it quite elear
that in spite of differing’ on bcth these points in this resolution I have not less
sympathy for them for their plight and misery.

[SmRIMATI DURGABAL in the Chair)

As far as the question of the refugees is concerned I think thap there is not
a single hon. Member in this House who would not sympathize with them in
their distress and plight. 1 think there is none who may not be wishing that.
every refugee who has migrated to India may not be properly rehabilitated and
as far a8 possible the losses suffered by them may not be compensated and if
full or at least proper compensation be beyond the resources of the country, or
if the Government may not be able to pay so much even then at least they may
be given as much compensation as possible. ~

After mentioning these principles I wish to discuss whether the proposition
that has been put by Sardar Hukam Singh before this House is at all practi-
cable or not. ‘Any resolution passed in this House can never be similar to those
common agitation-making resolutions that are passed in ordinary meetings.
Any resolution passed on the floor of this House will become obligatory on the
Government, If the Government accept this resolution then the Government
will have to act upon it. Therefore I wish to find out if it is possible for the
Government to give it a practical shape? .

" The first thing that I wish to submit is that it is not physically possible for
the Government to verify the exten} of losses sustained by the refugees
accurately. Such s verification is quite impossible. Those who are acquainted
with the procedure in law ccuris know it perfectly well that in cases when it
has got to be proved as to how much loss the refugee has suffered then in the
absence of documentary proofs one has to pile up a lot of evidence to. prove
his claim. Can such an evidence be now procured? Simple oral evidence of
some 10 or 20 people cannot prove a claim and especially when everybody
knows it full well, and it is correct to some extent, that whenever any rofugee
makes a8 mention of the loss suffered by him he 'never puts it for anything shoré
of lakhs of rupees. In the beginning the Government had opened a department
and the work done by this department was placed before the Rehabilitation
Re-organisation Committee when it came into being. I also was a member of
the said Committee. Then it came to light that the amounts of losses mention-
ed by the people were so high that the figures were perfectly unbelievable. The
people who registered these clasims alleged that the amounts of losses were so
enormous that they could not be entertained. No person who wishes to make.
up the losses suffered by the refugees or pay compensation in lieu thereof can-
not but admit that the extent of losses that the refugees allege is too much.
To-day it is nearly impossible to have any proper verification of these claims.
As far as the land is concerned the claims that were filed in respect thereof far
exceeded the total area of land in the whole of undivided Punjab. As far as
the question of landed property is concerned we have received records from
West Punjsb and it can be checked how much land belonging to the rsfugees
has been left there. As regards the residential houses we have no documentary.
proofs and no documentary proofs can be had from West Punjab, but only such.
evidence can be available that might approximately show how many persons.
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have lost their belongings or who owned houses there and so forth. ~But even
if today we were to get the necessary documentary proofs also, still, so far at
the question of the property owned by poor peopls is concerned, we have na
documentary proofs even in West Punjab also, whereby we may be able to
ascertain the extent of their losses or to have a correct valuation cf their
property. So far as the question of movable property is concerned it is
impossible to accept any claims simply on the basis of the oral evidence only.
Therefore I cannot think of any method whereby the losses suffered by the
refugees could be accurately ascertained. Therefore I beg to submit that if the
Government may decide to make up their losses by any means either by paying
compensation or by claiming damages from Pakistan, in every case a rough and
ready metiod will have to be followed: for estimating these claims. By this
method it is not possible to have an accurate estimate of properties of six
million people.

The second thing that I wish to submit and which I still more dislike is that
part of the resolution wherein the Sardar Sahib has proposed to raise a fund
and has suggested that out of the funds raised through collections or by selling
vacant plots and Government lands the refugees may be paid at least 50 per
eent. of the losses suffered by them. I beg to submit that such a step, i.¢., of
paying out 50 per cent. of the losses, would be an extremely preposterous
action. Has he consulted all the refugees that they are prepared to accept this
much? It i just possible that they might even agree to this proposal but I do
not see any sense in paying each and every one of them 50 per cent. compen-
sation and to crown it all that if the Government may not have money av her
disposal then funds be raised after disposing of Government lands and property.

I do not appreciate this method and nor do I consider it proper. In fact the
refugees who are to-day placed in a very wretched condition which cannot be
expressed in words thought on the spur of the moment of exasperation and
despair that in case nothing is forthcoming, let it be eight annas. The speech
delivered by my hon. friend is very touching and it tells us what is the sondition
of the refugees and this is the reason that he has made such a proposal which I
think will not be liked by most of the members of this House. But while
'saying so, I do not ‘mean this and I do not want to utter any such word which
may create any misunderstanding between the Government and the refugees
and lead them to believe that the Government shall not now pay them anything
just as my hon. friend has stated in the concluding portion of his speech or
that the Government shall teke any responsibility for giving an sssurance to
the refugees on paper only and may not be able to implement this. Therefore
I would urge that the House should consider and pass the Resolution maved
by me. This Resolution which I have moved can be broadly divided into thre
parts. I would like to thyow scme light on these three parts. °

‘The first portion is quite clear, and that is, that all our I

made good from Pakisten with interest, if possible, Perhaps it (;):ze‘s)esg;)i\éldtblz
a8 no deqxsmn is hk‘ely to be arrived at with Pakistan and since it is merel
pious- wish, whai is the hgrm in saying this? All the losses which -we iy;av:
suffered are due to the policy followed by Pakistan, the creation of - Pakist,
:and even afterwards (.lue to the violation of whatever agreements were re: h:g
be'tween us and _Pnlnstan. Pakistan is legally, morally and even in accorg-c
with t‘he International Law fully responsible for this and there is no r .ulx‘ce
this Government should not recover all those losses from Pakistan easgn —
pensate the refugees. There is no doubt in it that a considerable an_Odcom-.
«elapsed—two and half years have passed—since the refugees b;) o bhﬂs
cluznonrmg and the Government assumed charge, and up till now vi pair
-ﬂaxjnved at any definite conclusion. Therefore it is but natut:vlethave yriv
refugees should believe thut no justice is. being done to them Are av:e ::ho:
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aware that as a result of the Conference held with Pakistan at _S'ecreqarist level,
a settlement was made that the evaluation of land in both the Punjabs shculd
be made and the difference in value paid by one state to the ofther? This is
supported - by documentary evidence. After the Secretaries had reached this
settloment, our hoa. Minister Shri Gopalaswami Ayyangar congratulated them.
But what happened when they reached Pakistan? The information which I
have got ¥ this connection is that when this matter was placed before Mr.
Jinnah, he told them whether they wanted to mortgage Pakistan for ten or
twenty vears? This may be right or wrong. but when this matter had been
decided at secretariat level, the Government had only to accept this, and -
thereafter Pakistan never sent any reply whether this will at all be settled or
not. This issue was dodged off on the plea of water dispufe and it was stated
that on account of this reason no settlement could be reached, because in case
the water supply was cut off at any time, this would reduce the value of their
land and they will not be able to fix the price thereof and determine the azaount
of compensation to bs paid. But these are mere flimsy excuses. The solution
of this problem is that they should treat this land as bareni (irrigated by rain
water) and pay whatever compensation which may thus become due and could
go on’ paying the balance of the amount later on. But in fact, it so looks {0 me
that the Pakistan Government are not inclined to pay us all the compensation
that becomes due. Does anyone who is a debtor ever show any willingness on
his part to pay? Our Government should try to put upon them all possible
pressure and arrange to expedite the settlement with Pakistan of the issue of
compensation for properties which becomes due to us as soon as possible. This
should be settled without any delay. The property left behind by us in
Pakistan is in their custody and the Muslim property here called the evacuee
property about which I shall refer presently, is also really owned by them.
Legally speaking, all our land and houses are our property even to-day, and in
terms of the International Law also, all these are owned by us and they have
got no right of trumsgression.  The Pakistan Government acted very subtly in
. enacting an Evaluation Law and a Rehabilitation Lew according to which
possession was taken of ull such propertyv which was not evacuee property on
the pretext of rehabilitation by the eviction of Hindus and Sikhs and it was.
used for rehabilitation purposes. On the contrary, our Government preserved
the two thousand Muslim houses which were lying vacant in Delhi 8o fhat they .
may be able to live there oa return. In reality, it cannot be guessed whether
this issue will be settled or not or how long will it take to settle, but so long as
the settlement is not made, it cannot be said that Pakistan shall not pay com-
pensation for our losses. Therefore, the first part »f this Resolution urges that

the Government should take all possible steps at its disposal to expedite the
settlement with Pakistan. .

The second part of this Resolution urges that so long as we do not get this.
compensation from Pakjstan, the Government should give some interim com-
pensation to these persons who have spent all what they brought™ from there
and the cup of their patience was now full to the brim. These people have elso
disposed of all the jewellery which they had brought along with them and now
they are placed in such a stringent position that they cannot earn their liveli-
hood. The Government should provide them with gainful employment and pay
them interim compensation. With all due respects. 1 would submit that the
mistake which our Goverument committed is that they made gradual changes
in the Evacuee Property Law eracted by them. If our Government had
properly framed the Evacuee Law from the very outset and if it had taken the
steps which. it took afterwards from the very beginning, then I am sure every
refugee would have been able to get full compensation from here, because:



COMPENSATION TO REFUGEES FOR LOSSES 369

neither can we get back the land and houses left in Pakistan nor can the
houses and land left here be taker to Pakistan. We must get compensation
for that. But that compensaticn will first of all comprise of that property
which the Muslims have left over here. Therefore, I subm that if our law
had been framed properly, then several crorés of rupees would not have been
taken oub from Bombay and other places. My hon. friend stated that
Rs. 8b,000 were remitted from here to Mr. Liaguat Ali Khan as renv of his
property. Respectfully, I would submit that this money should not have been
sent to him. Even to-day there are many places in India from where money-
orders are sent—the people cultivate the lands here and after selling the proceeds
thereof, remit the money to Pakistan. I went to Bombay in November last,
and there some gentlemen informed me that a certain furniture merchant
charged Rs. 8,000/- from a Muslim for packing his furniture which was des-
patched to Pakistan. I would submit that at least this thing, i.e., the
evacuee property shall become the inheritance of the refugees and it can be
utilized for the payment of compensation, and to preserve this, you may kindly
enact & suitable Evacuee Law which may protect that inheritance.

Shri Tyagi (Uttar P-adesh): May I request the hon. Member to speak in
English now because the Minister concerned about whom he is talking is an
English-knowing Minister?

Mr. Chairman: May I know whether the hen. Minister is followinig the
speech?

The Minister of Transport and Railways (Shri Gopalaswami): | am afraid I

are not.

Mr. Chairman: Then may I request the hon. Member to speak in English?

Pandit Thakur Das Bhargava: A request from Mr. Tyagi is like an order to
aue. The reasons that he has given I do not accept because I understand that
the hon. Mirister, Shri Mohan Lal Saksena fully understands the language
in which I spoke. And I realise that it is fully understandable to Shrj Gopala-
swami Ayyangar also. But, Madam, I am not a person who would not like
to comply with the wishes of Shri Mahavir Tyagi or who would not comply
with orders from you or any request from any other Member.

Therefore, with your. permission, I will speak in English. At the same
time, I would request you to be indulgent to rae so far as time is concerned,
because 1 have to speak in a language which takes time and which I cannot
speak so well as I can speak my own.

Shri T. T. Krishnamachari (Madras): Question.

Shri R. K. Chaudhuri: You speak better in English.

Mr. Chairman: I would like to inform hon. Members .that under the rules
the hon. Member has ten minutes more.

Pandit Thakur Das Bhargava: 1 ‘was submitting that so far as the question :

of compensation is concerned, there is absolutely no doubt that the refugees
are entitled to some sort of compensation. This matter is beyond doubt. No
one doubts it, who knows the history of this dispute. At the same time, it is
true that it may have been doubted by some whether these refugees are entitled
to any eompensation or not. But in the Evacuee Conference which was held
at the instance of the Government, their chief exponent, the venerable Shri
Gopalaswami . Avyangar made a .speech which gave heart to all the refugees
in the land. What he said was this:

“All that T wish to say on tlie guesti of ‘,_ tion is this. I think nobody in the
Government of India wants to deny this. Compensation will be paid. It may be ia the
shape of cash, It may not be in the form that refugees might desire to have. It may be

he,
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partly in land, partly in house property and partly, perhaps, in cash also, and very probadly
partly in the shape of some kind of bonds. We have got to think of all these various forms
and see how hest we can alleviate distress and how best also we could equip these displaced
persons, who have been so hard hit, to settle down in life and fee] that they have made a
Permanent home in this country, with prospects of making the best use of their lives. I
wish to say no more on this question of compensation.”

Sir, I also do not want to say anything more on this question of compensa-
tion. It is a dead issue. There is absclutely no doubt in my mind that the
Government is committed to pay some sort of compensation to the refugees.
‘What form it will take is certainly a question which the Government has to
consider. Part (b) of my resolution which seeks to substitute the original
resolution says that ‘‘this House urges consideration of the question of giving
some interim compensation to those refugees who have been deprived of their
resources and have not been able to obtain gainful employment.”” Whatever
may have been the view or feelings of those who think of compensation in these
terms, so far as I am concerned, I am absolutely clear in my mind that no
Government can pay the sort of compensation which this word denotes. ‘Full
compensation’ is impossible for any Government to pay and there is no case for
full compensation, s0 much so that the Mover of the Resolution also does
not demand full compensation. What we want is that every refugee who has
come to this land should be rehabilitated, not fully rehabilitated in the sense
that if he had crores there, he will be given crores here. That would be im-
possible. That is number one.

Number two is fair and equitable compensation may be given, so that
they may not feel that they have lost everything. It is impossible to give
them full compensation and I, for one, do not feel that the Government is
justified or the people are justified in giving or demanding full compensation
in the sense that for every rupee that they have lost they should get one
rupee here. I do not think that was contemplated by Shri Gopalaswami
Ayyangar when he made this statement, und this is a statement which so far
as 1 understand is the meaning of the speech that he made. Therefore tak g
this as the Government’s view, in the case of a considerable portion of the
population who have come as refugees, the question is one of rehabilitation.
There. I am extremely sorry to say that whatever the Central Government has
done may not be satisfactory enough, but whatever the Provineial Govern-
ments have done is certainly something which we must condemn. I have
been to Assam, to Bengal and to East Punjab also, and I have looked ar
this question from the point of view of the Provincial Governments. They
have not played the game. We Lave seen what the Government of India has
done. Rs. 40 crores have been spent already. That is not enough and we
want that there should be intensification and expansion of the measures which
have been taken so far. It is not that I am eulogising the Government of India
that they have done all that they could have done or should have done.

shri R. K. Chaudhuri: I am sorry to interrupt, but on a point of informa-
ton, may I know from the hon. Member how long he would wait for a settle-
ment and what measures he would suggest for acceptance if no settlement
eomes about? ‘

Pandit Thakur Das Bhargava: So far as 1 am concerned, my Resolution
says that all possible steps should be taken including economic sanctions if
need be. I am not one of those who have got a very weak heart. 1 will go
further and say that if nothing is settled, then the last act which every Govern-
ment has to adopt should be done in this case also.

shri R. K. Chandhuri: What is that? War? Does he hopé far it?
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Pandit Thakur Das Bhargava: There is no question of hope. After all, if a

thing has to be done, it has to be done.

Mr. Ohajrman: May I know whetner the hon. Member will he able to
conclude within five minutes, so that I can ask the House to agree to sit for
five minutes more?

Pandit Thakur Das Bhargava: I wouid like to speak after Lunch if hop.
Members are anxious to leave.

Mr. Chairman: The hon. Member has only five minutes more and I would
request him to conclude within five minutes. He has already exceeded the
time.

Pandit Thakur Das Bhargava: I was submitting that so far as Provincia}
Governments are concerned, they do not really realize what their responsibilities
are. As a matter of fact, I have found that the word ‘rehabilitation’ has got
a connotation which is not properly understood. In some places, it is that if a
house or plot or site is’given, it is enough. This is absolutely wrong. One lakh
rupees were sent by this Ministry to Assam and that money was not spent at sll.
My friend who praised me saying that I have done something, I am sorry, is
given to the refugees. 1 asked, why not? Because they do not want to treat
Ministry. All that I did was to tell the Assam Government in their face thab
they have not done their duty. They said that there is no land which can be
given to the refugees. I asked, Why not? Because they do not want to treat
refugees as their own nationals? Every province has to come to the conclusion
that those who have come into their territory arve nationals of that place and
they should be treated on that basis. Evervwhere, these people are treated as
foreigners. In Assam, land could be given to 4} lakhs of Muslims, but not to
these Hindus. I went to Bengal.” I found that 400 houses were built.
Nothing else was done.  In West Bengal also the Government are. not taking
the interest which they should have taken. They are treating the East
Bengalis as strangers—what to say of others. The East Punjab Goé¢vrnment
which is a refugee Government practically, also think in some other terms. I
can understand that they should at least think that there is no difference
between refugee and refugee. But they think that if the land could be. given
to Bahawalpuris, who are of Punjabi extraction, it would be better. I cannot
understand all this. The real point is that provincialism is so rife in this country
that nobody treats those who have become refugees as anything but strangers.
Hon. Members are fully aware of the position in Delhi. I need not, therefore,
dilate upon it.

, Sir. T understand that a sum of about Rs. 60 crores is to be set apart for
the rehabilitation of the refugees during the next three years. My humble sub-
mission to the Government und to the hon. the Finance Minister—who fortu-
nately is sitting in front of me—is that what the refugees are in need of is
immediate help. They have beer hard hit; their financial position is so bad
that unless and until you increase this amount they will not be satisfied.
Fren then I would suggest that out of these Rs. 60 crores, at least Rs. 35
crores should be spent in the first year. Any further delay in rehabilitating
them would be fatal and end only in frustration on the part of the dispiaced
persons.

Therefore, my bumble submission is that the Government of India should
spend as much as they can and as soon as they can for the rehabilitation of
these refugees. :

Mr. Chairman: The House now stands adjourned till half past swo.

The House then adjourned for Lunch till Half Past Two of the Clock.
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Dr. Deshmukh: The amendment that stands in my name is really speak-
ing included in the amendment that has just been moved by my friend Pandit
Thakur Das Bhbargava. Since the point I wanted to make with regard to the
Resolution has already been included in this amendment which, I believe, was
sent in later, it may not be necessary for me, unless you, Madam, insist, to
move my amendment.

I must congratulate my friend Sardar Hukam Singh as well as Pandit
Bhargava on the excellent speeches they have delivered in support of this
Resolution. Before I deal with the merits of the Resolution, I would like to
pay a very respectful tribute to the patriotism and the capacity to suffer and
face unimaginable persecutions and hardships that hawe been displayed by
many of our countrymen during the Partition and after. They have shown
courage, patience and tolerance which should remain a landmark in the history
of India. In spite of all these sufferings, they have not resorted to begging on
the scale that many people expected. Most of these refugees are trying to
stand on their own legs and bearing with absolutely commendable fortitude the
misfortunes that have visited them. Every citizen of India feels for them.
When we see on the one hand the wav in which these people have been
dealt with by Pakistan and on the other the insignificant help we have been
able to render to them, we do feel, all of us. a certain amount of distress and
dissatisfaction.

By this Resolution, Sardar Hukam Singh has suggested that at least a part °
of the loss that has been suffered by them should bc made good. I think he
has tried to be considerate and consiliatory towards the policy of the Govern-
ment and showp full consciousness of the difficulties of the Government; that
is the only reason why he has put down eight annas in the rupee as com-
pensation to be given to the refugees. My friend Pandit Bhargava stressed
the point that they are entitled not only to eight annas in the rupee, but rupee
for rupee. Every one would echo these sentiments and every one would like
to sympathise with them. But what has been the main cause The India
Government have not been slow. Although there may have been certain
provincial Governments which may be accused of not having done all that they
could, there is no doubt that there has never been any goodwill wanting in any
quarter whatsoever. The real mistake. in my opinion, lay in the generosity
of our policy and the spirit of taking lying down many things against which we
oould have probably protested a little more and probably acted with a little
more firmness. I think anybody who expresses this feeling in a strong way is
really echoing the feelings of the average man in India. It is a general view
shared by most people that so far as dealing with Pakistan is concerned the
Government of India failed to utilise properly the opportunities afforded to
them. If they had done this much greater relief might have been available to
these suffering pecple. Madam, I am expressing nothing but this general
opinion that if the Government had been = little more alert, if the Government
had been a little more careful and firm, the position could never have remained
what it is today. What is the position today? Not only have we got these
.evacuees and these refugees, but from day to dav, more and more of them are
coming back to India. We have nct only failed to give proper relief to those
persons who were victims soon after Partition, hut we have failed alse to pre-
~vent hundreds and thousands of more people being reduced to similar condi-
tions more or less from day to dav and from month to month. Whan we see
that these péorle who have elready suffered and are here are not beine looked
after it must be admitted that people are showing a great deal of patience if
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on thns account alone, they do not condemn the administration of India,
Madam, every one of us, every citizen of India is conscious of the responsibili-
ties of this Government and of the difficulties that face them. They have
shown an admirable appreciation of the fact that ours is a new won freedom
and thought: ‘‘Lest we jeopardise this freedom, let us forbear and tolerate
all and every possible ill.”" 1t is only from this recognition oi the situation that
people have kept quiet despite the highly unsatisfactory manner in which
Pakistan was. dealt with by the Government of India. Otherwise it would
have been possible that things would have been different, especially when
thousands of people, deprived of all their belongings were driven out of their
homes under despicable conditions from Pskistan. Any reasonable man would
have straightaway housed them in the places from where our Muslim brethren
bad gone out of this country. T have no doubt whatever that it would have
been reasonable if we had counted the numbers of people who were driven from
Pakistan and who came here and deported an equal number of people from
here to Pakistan to go and ocenpy the places vacated by the former. Instead
-of doing so. we have kept quiet for vears and hon. Members of the House have
put a restraint upon their tongues and actions and -have not said all these
things though their hearts and conscience have been impelling them to do so.

Madam, this resolution gives us an opportunity to impress upon the Govern-
ment that the steps they are taking in this direction are insufficient, not only
from the point of view of the relief that is being given to these unfortunate
people, but from the way in which they are dealing with Pakistan in getting
what belongs to us. We have had a recent example of a banking concern being
almost foreibly thrown out of a building that belonged to it. They had decided
to remain in Pakistan but the claims of a Pakistan Bank are so superior that
we must make room for it irrespective of the legality of the position. That is
the way in which our erstwhile brothers are trving to behave with the nationals
of this country, who tried to do some sort of a business and are still sticking
to their positions in that countrv. My hon. friends have spcken that a good
deal of responsibility if not whole, for this situation lies on our shoulders. It
is certainly true. Madam, the whole responsibility for Partition is ours and
what is more we were responsible for giving false hopes and asked the people
to stick to their guns and remain there. Had not we held out those false
hopes. probably the troubles of thousands might have been saved and there
might not have been so many murders and rapes. But we tried to behave in
a certain way which was responsible for causing so much misery and privation.
So the Indian Nation, young although it is, must recognize the responsibility
in the fullest possible measure for the sufferings of these people and the losses
they have suffered but the first means I would like to urge is of getting proper
redress from Pakistan. It is not necessary to quote Mr. Ayyangar’'s speeches
that he accepts the responsibility of making good the losses of these people.
Tt is the bounden duty of this Nation and the Government of this country to
make good the losses they have suffered to the utmost possible extent and that
35 the reason why T have not, in my amendment, supported any particular
measure. If it is possible to raise funds by voluntary means, that might be
attempted. If it is necessary and possible to tax the people and if it is possnble
for the people to pay the ‘additional taxes, that alsc mav be attempted. What-
ever means we can have recourse to. we should try to help these people to the
largest possible extent. That is why I do rot wish to suggest anv particular
sction. All that we suggest is that these losses ought to be made good to the
largest possible extent by every possible means. I want only to emphasise the
fact that the first means that should be urgently resorted to is to see that it is
Pakistan that makes good the losses and not the people of this country. That
is why T have suggested my amendmeut but in view of the fact that it would
be included in Pandit Bhargava’s amendment, I did not wish to move it.
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So what I hope is that at least hereafter we will see that Pakistan does
not behave in a manner which is described in a Hindi proverb

‘AT A AT, TR &1 AR q19 F7
(Hamara so hamara, tumhara so hamare bap La)

We have allowed them far too much latitude to behave in this manner.
‘Whatever they have, they are keeping and whatever we owe to them, we are
good eneugh and generous enough to send though without even their asking.
I do not think this attitude of the Government of India is correct and I would
be glad if the hon. Minister Mr. Ayyangar becomes a little sterner than he
ls—probably inside he is sterner but' some impediments there are by which he
cannot act more firmly. I hope he may do so at least in future.

AR A< &1% : NG eI AT, § q@R gFa fag & F-
| SITF (Resolution) ¥ T@IASH F@T g, & (Tax) SIH F AHS
H, ¥ 7@ (Waste lands) FI%d T30 & AI9S § X AR F74-
T (compensation) § Yo WAL FH FIT F WS § | FI9 9gS
@A IFH AWK A X ATAES  (Honourable) Jw@ aed ¥ I
arwgde (argument) F warfewy Far § fagd SN F7m & 5
g e § @ affam a7 f1 ) F gamar § Fomg
FUT I THT S| § 1 AT F g gey fag v A wwrE fF
g FAE # faraer €1 F SR ag o feomr gar g FEw
S T ’¥R fo W IABEl F wwe At a1 afeew dwr @ FIT
AFIATT AE Y | IT gAY FOW TAFAHS o W A qET fEe
g A€

Sardar Hukam Singh: Nobody has said that Congress is responsible for
the creation of Pakistan, neither I nor Dr. Deshmukh.

WY AT AT @ ANA T K ¢ qwEd o Fwhw JF orfeea
garm @ FT foar gafey sHw g werd o § 1 3@ wnE
qE T F | F AS A7 A ¢ 5 ostww H oA faewerd
g @ AT T g7 7T FE gy Ay § 1 e qifFeEa WY
AT AN qg AWH 7@ A ferg wgrwr arst F adrar ) @w
FHg N farmd foeges & ot § 1 39wy FH@ o gl
¥ g faws o @Y AT cOH JEEE F a€ F fear TAT 91
FFH @ A 4 AR feg wgrew Al 7 osESY w19 IIW
afeew T N ahg F I GHT 31T | VW FIET F AGH
g f5 S8 awg 9T W arw fag YwmEe W9 Sgl 9TEmw
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W@ A gHAT T G w1 B3 frar @ gk A arw
fag agf ox gwmwa wew ¥ fod 7 gu 41 3@ @Ay F@E @
AIAHT qET A qg waw dw A1 5 Aq gm0 o ¥ fox wm=n-
afz §, oY S/ A=W AW ¥ HAGT I@F | 3@ AW § ANET
g fag § 9@ aeia fag #Y %Y Heg &7 A7 | qETH F el
€ 19 SN T gHAT FATE AT gF JIE ¥ AT I T Fww F AT
a1 aF JeaM A @F I AT S FY ared F agr | aw ¥
LTI ATRT A, AT TW A@ A AR g wgrnw arel A faw e
# gfeew avr & we A A @ feww qfow S F 9@ F@r
AT gt 9 FUW A gHAT A4 ag fewwm wNm ¥ q@ T
a qfew S 1 @ REA A S o9 N fem ad gd ) e
g3 A ST F OAHS H SR Ag SU@Er @ ag emaT e
IST T ElAT | AT Y A€ ENT fF y ®W@A A OAREX AT
fag, farm ok fgg wgmwr 9 foedl o s SR S99 A
Fgr fF goe! a=9Ey | IR FNE ¥ Tme AT TeE F aFE
FE X I faar #tr SR 3@ oam ® A9 W F% fearn
¢ O F ux Foiegma gor foad asdm # qma @ g A
JaF1 el F wSR fRar | € @R ARE ¥ Qe Sar g F
33 W & 1%¥o fo F ARww W A SRR A F5F A A
Fqr SO ‘qifFEE &1 WE Sl FeT 4T 1 Ag A A TAIR FHAS
(communal) stAve forg #REAT MR AFE T @I A qaT A
IR 7 & 3 wifeeam #1 9= faar R w@ewwl v I@
@ fFar 1 o @Nt A A, fewwl F @ fegmm o qag
AT axarg fFar S ot AT § @NT 3@ avg F AW FW AR
FOE F FAT g2 FoedErd ST &) SEr o S F fear 99
FT FF WNAT I NI

Dr. Pattabhi: On a point of order. I think it is all irrelevant aud it may
‘be stopped hereafter.

Shri Sidhva: The other Member stated how Pakistan originated. My friend:
is perfectly justified in replying.

frodaci # sAEe ¥t &1 qern WEd § Foag 9w
T¥-sww (amendment) ¥ ga&w  (substance) 9T Cicl

TR AR TS : X Ag I FW I@WE F gIQ 9T
W 78 9T 339 ST 1 FE § A€ 9A 99w Ag gl ¥ O
Ferasl (refugee) g X @ @@ 1 FwEAT §
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& W frEY g a9 w1 Ae AET | ¥ AT FIAT AT §
& &% go o (U. P.) a3 Qxr et & feageltsr & oot F foa,
# o o (C. P.) it mar §, & qoteq™ & WY Tar b W@ A 0§
T3t Fear g 5 R AR Swws & q@re & ] T g | WR|
AT F TEASTE @A S| EA A9 A AR TF I JAge qA0S Gq
& T | WK g W @@ e qx foms da@  (refugee tax)
W F @ AN 7g Qe fE S e dare der €Y qar § A
M 1 F A wEgE w1 § 05 g AR fegem § s A& E 9
faor 5T 19 AEA €, TaWg wEd %waﬁﬁm@e‘rg?gmﬁ
Rfarar a8 St =rfey f5 say e w3 ©, I3 Ao oA fyeal T4
FF T AT FT | ST A g S5 T A qE F A1 awO® W
I A WA faeat QAT Y Al | ggt F ST w1 A g, 3A%T
9T §, 73 & zu ¥, W W ag W AW A AW g A
qEFIA |

9% T 5 ST F Wiices A0 I Ig & i FAT AW &
Ttz ¥ wed & € dew Ay d #C qeEw O 6 T
W WA NS, A ew A fedr dE f gETd @ q fearfeat
g ef du Fwmdam e Em g gwm A £ 7 gH FHART
fad, ¥ AT AR gt 9 TE § IgHT TF IR gar &8 faa
B3fF7 gr A ad a7 * foy dgT Ag g | ¥ gealed F@T &
Tt A fr ag i wEdEe ¥ waoear w1 fFag gu T
sqaTER T T TE Ag 3@ 41 § wgan g frge 0w ¥ gl
Wz £ o fr @AY WS gE WA AR 9 | I aeh F A
& wigice F1 a9 war | 47 fad Awd ¥ fed aw 9wy M
dye @3 fear & A% wded= 9 &9 & gAg T TG AT

(English translation of the above speech.)

Master Nand Lal: Madam, I dissent to the resolution moved by the hon.
®ardar Hukam Singh in the matters of imposition of a special tax, sale of the
-Government waste lands and reduction of compensation to 50 per cent. of the
gotual losses. TFirst of all I have to refute the argument advanced by the hon.
Sardarji and the hon. Dr. Deshmukh holding the Congress responsible for
ereation of Pakistan. I consider this accusation to be an inaccurate one.
Sardarji has laid the responsibility for that act on the Congress. I wish to
remind him that the Muslim League had not captured so much power in 1942
-when the Congressmen were behind the prison bars after giving up governments
in seven of India’s provinces.
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Sardar Hukam Singh: No body has said that Congress is responsible for
the creation of Pakistan, neither 1 nor Dr. Deshmukh.

Master Nand Lal: You said it previously that the Congress had agreed w
its creation on the 8th January and, as such, it has to accept responsibility for
that. You used those words in a clear sense. 1 want to submit that the
Congress could not be held responsible for that anyway and no responsibility
can come to it either. The Akali Dal and the Hindu Mahasabha, in fact, must
share responsibility- for its creation. I categorically deny any responsibilitty
eoming to the Congress on that score. The Congress had laid down the reins
of administration in seven of the provinces at that time and they were shuf
up in the prisons. The Akali Dal and the Hindu Mahasabha collaborated with
the Britishers and thereby strengthened the hands of the Muslim League
further at that time. The hon. Sardar.Saheb may be aware of the visit of
Master Tara Singh to Peshawar in those days. The Khan Brothers had then
quit the Government there and Master Tara Singh had been there to run the
administration. Shri Savarkar had sent a message from Bombay in which he
had blessed those people and had asked them to run the Government in a very
efficient wav. Similarly Master Tara Singh had been assisted by Sardar Ajit
Singh in this connection. You people formed the Ministry in Assam as well
and, thus, keeping the Congress behind the prison bars, enhanced the power
of the Muslim League. So that part of the-country in which Sardar Saheb,
the Akali Dal and the Hindu Mahasabha bad helped the Muslim League. has
gone over to them, wiz., the Muslim League; the other, where the Congress
ruled. has remained with the Congress and the Muslim League has not dared
to take that too away. Had the Congress not taken a firm stand on the Punjab
and Bengal issue, the remaining half of those provinces within this country
might well have gone away. The Sikhs and the Mahasabha people came to
Delhi to seek the Congress aid against their inclusion in the other half. They
pressed the Congress for partition of the Punjab and Bengal and . the later
accepted that view-point. A resolution deciding upon partition was drawn up
and the Sikhs accepted the same. May I know it from the hon. Sardar Saheb
if a single word like Pakistan was uttered in the meeting of the Muslim League
held in Lahore on the 26th March 1940? That was a creation of our communal
bodies namely the Akali Dal and the Hindu Muhasabha. Pakistan owes its
birth to tkese bodies and it has been utilised afterwards by the Muslim League.
People of vour type, vis., the communalists are really responsible to ruin India
and it is you again who still talk in that very tone and hold the Congress res-
ponsible for all that. You will have to reap for your past misdeeds.

Dr. Pﬂubhi (Madz'nfs): On u point of order. I think it is all irrelevant and
it mayv be stopped hereafter. ’

Shri Sidhva (Madhys Pradesh): The other Member stated how Pakistan
originated. My friend is perfectly justified in replying.

Mr. Chairman: I want to ask the hon. Member to speak on the subject-
matter of his amendment.

Nand Lal: My submission is that I do not approve o.{ the idea of
’imp:i‘:}?: ofa:.dta.x as suggested by the hon. _Sardar Saheb. Being a refugee
myself, I can understand the spirit behind this suggestion. I also happen to
have managed to escape to this place somehow or the other. I submit that: I
have toured the U.P., Madhya Pradesh and Ra]asthan. in order to meet the
refugees; wherever 1 go, I find the existence of s.questlon of a refugee versus
won-refugee or the local people. They have their differences. We shall have to
face even a more formidable problem if we proceed with the imposition of &
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special tax and it may result in giving further intense form to the slready exist-
-ing trouble. Considering our being in a minority of three per cent. as compared
to the remaining 97 per cent. of the population of India, I feel the helpless state:
in which we are at present. We should rather strive to mix up with them and
pass our days in co-operation with them. The imposition of a tax will enhance
the trouble and make our lives move miserable. No harm will come to the people
living already here. They have houses of their own and are quite secure there. If
we do that all, we may come to grief.

As for the waste-lands, I have to submit that in the event of our Govern.
ment agreeing and giving effect to that proposal, it shall be we who will tomy
tom that our Government is bankrupt; it has paid us by sale of waste lands.
We certainly want to be compensated in toto for our properties left there buf
we will not agree to accept eight annas for a rupee. I request the Government
to call upon the Government of Pakistan to pay full compensation. Failing
that, the Government should take all steps to help us to get our properties:
back. With these words I conclude and I do not want to put forth my amend-
ment. I wanted time to speak and that I have done. T had no wish to put
forth the amendment.

Shrimati Renuka Ray (West Bengal): Madam, T rise to support the amend-
ment of the hon. Member, Pandit Thakur Das Bhargava. Admittedly since
the partition of this country and the dismemberment of our Provinces,.
the problem of the refugees, who have been uprooted from their moorings,
is one that must have prior consideration both at the hands of the
Government snd of the people of this country. Pandit Bhargava has dwelt at
length on the first part of the resolution. I intend to speak mainly about the
intensification and expansion of measures of rehabilitation, so that the refugees
may get absorbed in the economic life of India. Madam, when this problem
first confronted us, we seemed to be so overwhelmed by it that our considera-
tion was at that time. and continued to be for a long time afterwards, merely
to set up relief camps where doles were given to refugees. This factor. I think,.
has been very detrimental to the reabsorption of refugees into society in India.
Today when we turn to rehabilitation, we cannot help realising that living on
doles during all this time, has had a very injurious psychological effect from
many sngles. In the Session of November 1947, some of us pointed out that
even from that early stage rehabilitation measures should have been brought
.in; but it was not till & much later stage that the Government of India realized
the necessity of this. Anyway I will not dwell on what is past. Today we are
.faced with a situation that in spite of all the efforts that have been made—and'
T do not want to belittle them—we are still at the very fringe of this problem.

During the last year some concrete schemes and plans emerged for rehabilita-
tion and we are now trying to implement these. I have closer knowledge my-
self of the difficulties of administration since the hon. Minister for rehabilita-
tion asked me fo assist in an honorary capacity as Regional Adviser for West
Bengal; T know exactly and have a fair idea of all the difficulties involved. But
at the same time, I have to point out that there are many things which should
have been done differently. First of all, I would say that the machinery for
administration is one with which it is difficult to go ahead. I do not cast any
reflections on some of the officials whe both at the Centre and in the Provinces
hsve worked ceaselessly towards the solution of this problem. But I do say
and I think that they themselves will acknowledge that this machinery of
administration is such that it is difficult to implement anything satisfactorily
or quickly. I will just give one or two examples. For instance, before any
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echeme can be implemented even if it is in full accord with the general
policy and plan laid down by the Government of Indis, it must go through the
administration and also has to go through the Finance Departments both of
the Provinces concerned and then of the Centre, resulting in a great deal of
delay. Although we all talk of red tape and of lack of co-ordination between
department and department and even inter-departmentally. it is only now thas
1 have had some personal experience of it that I understand the full implications.
It is incredible what a great deal of time is wasted before any small scheme.
even the smallest, which fits into the overall plan already accepted can- be
implemented. Some time months and months of delay takes place. I cam
understand that financial checks have to be kept but when we are dealing witn
human lives, our approach must be a little different. We must surely waive
& number of technicalities. I would verv much like to ask the hon. Minister
and the Government of India to see to it that some of these technicalities are
waived in the future, because we cannot go ahead if this is not so done.

" There are also many strange things that happen. There is a directive that
housing loans should be given to refugees and at the same time ways and means
found for some gainful employment. I know of many instances where these
housing loans are given but there is no attempt to find employment of any
kind with the consequent resuit that the refugee often eats into the housing
loan and is not able to build the house. These things are constantly happen-
ing. In many places, settlements come into existence and at a later stage
when it is found that the area is not suitable for employment purposes, we have
to abandon such settlements. Again, there is also very little attempt to make
rehabilitation fall into the picture of the nation building activities that we wan$
for the future. I asked the hon. Minister a question this morning in regard to
co-operatives. I have to say with dismay that there is very little attempt on
the part of either the Central administration or of any of the Provinces to en-
courage co-operative efforts amongst the refugees, although the hon. Minister
does believe it is the best method through which to rehabilitate refugees.

Now in regar@ to the labour exchanges, the names of refugees are registered
at the labour exchanges and of course, quite 8 number of refugees have found
employment through them, but much larger numbers have not found employ-
nent. I think, that one of the reasons behind this is the faot that there is no
proper investigation made in the camps as to what would be a suitable employ-
ment,” what type of training should be given to refugees according to their
capacity. The result is that we often have square pegs in round holes. I do
Dot mean that no attempt is made anywhere but such attempts are not wide-
spread or thorough.

Madam, I would like to say a few words about the refugees from East
Bengal. As you know this problem of the refugees from East Bengal was
tackled at a very much later stage. It was very surprising to many of us who
come from Bengal and who are members of this House, when we asked &
question during the November Session of 1947 were told by the then Minister
of Rehabilitation that, neither the Central Government nor the Provineial
Government, considered that there was any such problem. This was at a time
when the streets of Calcutta were flooded with refugees and Sealdah station
was crowded with them. When the Budget Session of 1948 was almost over,
the new Premier of Bengal approached the Centre but very little funds were
then available as allocations had already been made. Not till the 1949 Budget
Session when more adequate finances were made available for the refugees from
Fast Bengal was this problem properly tackled at all. We are still on the
fringe of the problem and it is only in the last few months that there has been
any intensified effort to deal with it. We aré now faced with a new and grave
vroblem, the new influx of refugees from Eastern Pakistan. We have to come
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to grips with this problem; we cannot shelve it. In answer to an adjourn-
ment moved by Pandit Lakshmi Kants Maitra a few days ago, the hon. the
Prime Minister said that this matter was being dealt with. We have heard,.
since that at the provineial secretariat level there have been talks. I do not
think that these talks are going to produce much results. Many hon. Members
have alread)y spoken about the record that Pakistan has of violation of pacts and
agreements into which India has entered with them. The hon. Minister Shri
Gopalaswami Ayyangar can tell us much about this. I do not think that such
talk?t on a permanent secretariat level as are going on now will bear much
result......

Shri Sondhi (Punjab): What is the remedy she would suggest then?

Shrimati Renuka Ray: I will come to it. The time has come when we
have to think of other ways. i

India is a secular state and we are going to maintain the secular character
of our State. We have high ideals which we shall not discard. But whilst
we follow a policy of patience and forbearance, across the border a hymn of
hatred is being spread and the resultant effect on the minorities in East Bengal
is terrible. I have neither the time nor even the power to describe some of the
things that are happeging. Many of us are receiving letters day after day from
East Bengal Hindus which give evidence of the dreadful things happening
there. It is’easy to say why should they not have greater courage, why should
8 p.M they not try to resist this treatment? I want to tell this House
: that those who have staved behind have shown a great deal of
courage. They do not lack backbone but they are scattered and a few are now
faced with an incredible and impossitle position.

T will cite one small example of a woman who is a trained nurse, who came
and helped us in the Noakhali riot days. She staved back after the partition
in East Bengal. She could have earned more perhaps in a city like Calcutta
but she remained behind in the face of great odds. She felt that it was not right
that she should go away while others could not do so. She is a widow with
children and other women relatives. She is living in a little outside one of the
cities. 1 will not go into greater details lest she should be more harassed.
The harassment to which she has been put is something terrible.........

Shri Sondhi: I want her to suggest a remedy.

‘Shrimati Renuka Ray: Yes, T will give you. In a particuiar case it inay
be possible for thie person to come over but how are you going to deal with
the problem that has arisen. We must remember that the spark was kindled
in Fast Bengal, which set the whole country on fire fer liberty. We must
remember that when Partition came without a murmur, these people of Eas$
Bengal agreed to remain for ever as aliens from that India for which they had
worked and-sacrificed. because even at their own cost, they wanted to see the
creation of independent India. Countless homes in East Bengal have sacri-
ficed their all,.generation after generr*on for the freedom of India and vet
they are outside that India. At the tiwe of the Partition we assured them tha¥
whatever may happen we would see to it that their lives and honour would be
protected and we have to face that issne today. Pakistan should be made to
realise that she cannot behave in this manner with minorities any longer.’
Whatever be the means we must be prepared to take them and see to it tha$s
Pakistan realises that the, minorities in East Bengal are not treated in the way:
they have started treating them today. :
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Madam, I have done, I would only like to point out one thing more. In
this country in recent months there seems to be a feeling that we have done a
good deal for the refugees and that they are a tremendous problem to tackle.
There seems to be a growing lack of sympathy among the local populace. I
would point out that the refugees are not beggars. They have a right to -our
help, not only help on a governmental plane but the help of every citizen of
this land. We might have been in their position and we should never forget.
what they have had to undergo. If at times we have to put up with incon-
veniences so that they may be absorbed in society, we must face them and see:
to it that they along with us feel that they are equally citizens of Republicgn
India. ‘ ’

Shri J. R. Kapoor (Uttar Pradesh): Madam, there was an amendment in
my name which I did not move to save the time of the House. I thought U
would have an opportunity to speak.

Mr. Chairman: You will also be called upon to speak.

Shri Ahmad Meeran: The object of my amendment is to express my-
sympathy with the sufferers and at the same time to give enough latitude to
the Government to help them in whatever way possible. That is why I have
in my amendment tried to delete the words ‘‘by imposition of a special tax or
by sale of Government waste lands and vacant sites.”” There are no two
opinions on the subject that the displaced persons should be rehabilitated and
helped in every manner possible. We need not go into the question as to whe
is responsible for this state of affairs. I do not think any useful purpose wilt
be served by our considering that aspect of the question, because it is more or
less academic. There is a fait accompli, there is a set of facts which we have
to take note of. 1t is no use blaming this or that organisation for the positior
which we are facing today. At the same time when the displaced persons are
suffering for no fault of theirs, it is important that that fact also has to be
taken note of. When once you realise that they are sufferers for no fault of
theirs and we also take note of the fact that they are our nationals and have
come to stay in our land, it can admit of no controversy that it is the bounden
duty of ours to help them, to rehabilitate them and if necessary to compensate
them. As a matter of fact this fact is recognised and is given effect to by the
Government every day. Ever since 1947 we have been spending several crores
on thera and provincial governments and other private agencies are trving
to help them. At the same time, the object of this resolution i§ to see that
some concrete step, some definite measure or proposal is placed before the
Government, so that they can canalise some of their efforts and try to show
their sympathy in a more concrete forin than merely giving out doles or trving
to give houses and other things to the refugees. Because, the fact that the§
are giving doles to the refugées living in camps and that they are trying to
give shelter for others will not solve the problem. The displaced persons have
suffered to the extent of several crores of rupees in the way of properties which
they, in the nature of things, could not bring here. Therefore the object of this
resolution is to draw the attention of the Government to see that something
more than what is being done is done. There will be difference of = opinion as
to the method in which it should be done. We must try our best, and I am
guite sure the House will support the Government in any step taken to get
the compensation from the Pakistan Government. 1 am quite sure that there
is no difference of opinion on that. The Government will have the fullest
wupport on that poimt. At the same time, we know our own limitations and it
"§8 just possible that even if we succeed, we may not succeed fully. We may be
able to get only partial compensation from the Pakistan Government. If ulti-
mately due to the failure of the Pakistan Government to compensate, or . to
campensate fully, we find that the displaced persons are not fully and adequately
compengated it is our bounden duty to“compensate them. After all we have
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been striving for a co-operative commonwealth and we have achieved it. That
we have placed as our ideal in the new Constitution which we are working to-
day. When we are trying to have a co-operative commonweslth, it is our duty
to share the losses of these unfortunate beings who are suffering for no fault of
theirs. As a matter of fact it is not without precedent that such sufferings
are borze by a nation. Hon. Members will know that during war houses were
being damaged, burnt and effaced by the German blitz and bombs. What did
the British Government do? The Government passed an enactment by which
all the immovable properties in Engiand were to be compulsorily insured, so
that the entire nation bore the losses and not only the actual sufferers who lost
their houses as a result of the bombing. That was what was done in England.
Even in Indis we passed an enactment called War Risks Insurance. Of course
it was not applied to immovable property, but in respect of many of the movable
properties in the shape of goods they were required to be compulsorily insured,
the object being that it is not the actual sufferer who incurs the loss by an
accident who should suffer but it is the duty of the entire nation to bear that
loss. By compulsory insurance everybody had to pay his quota by way of
premium. Some such precedent we can adopt and by that method we can
surely try to compensate them. That is why when I wanted this particular
clause to be removed I wanted to give enough latitude to the Government to
take adequate steps in whatever form they think necessary. And I am quite
sure that whatever measures they take will have the full support of the House.
It may be by way of special taxation or by sale of vacant sites, or it may be
in the form of compensation from the Pakistan Government, or again it may be
by compulsorily asking properties to be insured or by any other device consider-
-ed fit by Government. )

There can be no parallel in'the history of the world to the sufferings under-
gone by these people. We know that during war geople in such large numbers
might have suffered. But here there was no declaration of war between the
two countries. There was no war, but at the same time the suffering that these
people have undergone and the loss of property sustained by them is perhaps
unprecedented in the history of the world. Therefore, to show our sympathy to
these pevple, this resolution has to be accepted.

It wos stated by Pandit Thakurdas Bhargava, if I remember aright, that the
figures of losses cannot be accurately verified, that the reports that we gebt
from some of the refugees are exaggerated and that therefore ‘it is difficult to
-accept the resolution as it is. Though the losses cannot be accurately verified:
-and though the figures given may be exaggerated, I am quite sure that Govern-
ment csn adopt means to accurately verify them. Though it may present some
-difficulty 1 think it is not impossible to verify them. Therefore I would only
‘say thet they may be verified and we must try our best to see that adequate
compensation is given. Whether it be in the shape of eight annas in the

. Tupee or less or more is not the point. I would only request the Government
to take all steps to see that they are sufficiently and adequately compensated.

Shri J. R. Kapoor: While I extend my whole-hearted support to the amend-
ment moved by Pandit Thakurdas Bhargava I must at the same time say that
1 am in ful] agreement and sympathy with the object of the resolution moved
b7 Sardar Hukam Singh. The object of that resolution is to give compensation
to the refugees who have lost heavily in Pakistan. In that resolution he
demands that compensation to the extent of at least eight annas in the rupee
be given. That is an object which, I suppose, has the fullest support of every
Member of this House and, if I may say so, even of the Government as is
apparent from the statement made by the hon. Bhri Gopalaswami Ayvangar
during the course of the Refugee Conference which was held in Delhi in July
1asf and fo which reference has been made both by Pandit Thakurdas Bhargave
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.and Sardar Hukam Singh. I would even go further and say that the demand
rade Ly Sardar Hukam Singh in his resolution is a very reasonable and modest
derand because it does not say that full compensation be given—it contents
itself merely by demanding that only fifty per cent. compensation be given. Still
I thiuk that the methods which he has suggested in his resolution are not ade-
Guute enough to achieve his object. Even if the resolution is accepted and
Adwaplenented in full T am afraid it caunot achieve even a fraction of the object
with whick it has been moved.

The first thing that Sardar Hukam Singh wants in his resolution is’that
“'steps be taken by Government to get the losses of the refugees accurately
-verified’’. This is a request to the Government which at this stage appears to
be uonecessary because the Government have already taken necessary steps
in this matter. They have already issued an Ordinance appointing machinery
to ascertain claims and they are doing all that is necessary to achieve this
object.  The second part of his resolubion says that in order to raise funds the
Government be asked to sell its vacant sites or in the alternative a rehabilitation
tax be imposed. I think that none of these steps is adequate enough to raise
sufficient funds to give compensation to the refugees even to the extent of eight
.annas in the rupee. Not much money can be raised either by sale of lands
or by the imposition of a rehabilitation tax. Therefore, this Resolution, as
worded, hardly serves any useful purpose.

But then I must submit, and submit emphatically, that I am entirely ‘in
favour of compensation being given to the refugees. I may also say that I am
-entirely ic favour of a rehabilitation tax being imposed though not with the
hope of raising any substantial funds which may be sufficient to enable us to
give adequate compensation but for an entirely different object which I will
mention presently. The losses of the refugees have been tremendous, their
sufferings have been great, their sacrifices have been beyond calculation. To
achieve the ipdependence of the country, we had to agree to the partition of
the country which led to these great sufferings to which the refugees have been
subjected. Many a refugee have lost their dearest and nearest relatives. Many
refugees bave lost heavily in men, money and property. They have been up-
rooted from their hearth and home. Many of them are here without any shelter °
and without any adequate relief. They have to start life afresh. They have
to build new homes and start a new career. They have been putting up with
all these sufferings bravely and courageously and they have rightly earned the
sympathy and admiration of every one of us. And it is impossible to compensate
them in full. We cannot give them any adequate compensation for all their
losses in men, money and property. Those who are dead cannot be brought
back to life. There can be no compensation paid in that respect. We have
not been able, we must admit to our shame and regret, to secure for them even
their abducted women and children. There is only one thing in which we can
compensate them and that is that we can compensate them for their monetary
losses, and to do that we must exert ourselves to the utmost.

v cne time it was considered to be a preposterous proposition to suggest
that eompensation should be given to them. During the course of the last
Budget debate, when I made this suggestion, I was considered by some petsons
‘holding very responsible positions that I was talking like an irresponsible
person. But happily today that is not the position, and as I have already
‘stated, it is now admitted by the Government that compensation is due to the
refugees. Similarly, T hope that though my suggestion that a rehabilitation
tax be levied is not being accepted today and is perhaps being ridiculed by
+ome, I have no doubt in my mind that in due course this suggesfion also will
be_uccepted and a rehabilitation tax will be levied.

The question, however, is that having accepted the proposition that com-
pensation should be paid to the refugees, wherefrom is it to be paid and how

150 P. Sectb.
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is it to be paid? As has been suggested by some previous speakers, and as is
of course obvious, one of the sources from which compensation can be paid
is the evacuee property left behind by evacuees in this country, and therefore
that will be one of the main sources from which compensation will have to be-
paid ultimately. It is therefore very necessary that our evacuee property
legislation must be properly enacted and effectively implemented. That legis-
lation is going to be placed before us shortly—perhaps even tomorrow—and I
“hope ‘and trust that the Government will enact that legislation in such a manner

that it may help the Government itself in solving this great problem to sub--
‘stantin] extent.

The second source from which compensation is to be paid is of coursg the
‘Pakistan Government itself from whom we must try to secure as large an
amount of compensation as possible. There is absolutely no reason why we
should uot press the Pakistan Government to the utmost possible extent and

employ every possible means to secure adequate compensation from the Pakistan.
(Government. -

An Hon. Member: “‘How’’?

Shri J. R. Kapoor: I am asked, “‘How’'? 1 have already stated that every
possible means must be adopted and I will leave it to every Member of the
House to exercise his mind in that respect and come forward with all the
suggestions that strike h's mind and offer those suggestions to the Government.
Those suggestions can be many and T do not want that any Member of this
House should ask me to categorically enumerate what those possible ways and
methods: could be

Sardar B. S. Man (Punjab): Are those means to be violent means or non-
violent means?

. Shri J. R. Kapoor: Well, 1 have suggested all possible means. Of course,
the means on -a particular occasion may be violent and may be undesirable but
they very means may be considered to be non-violent and may be considered
to be reasonable on another occasion. Those who have rightly understood
Mahatma Gandhi’s theory of non-violence, I think would not in' gseason and
ont of season put a question like that. Mahatma Gandhi’s non-violence, as I
understood it, did inelude violence when it was absolutely necessary, violence:
without malice, vwremce without any feelings of hostility but violence com--
pelled by the necessity of the situation in order to do the righteous thing.

An Hon. Member: You are mistaken.

Shri J. R. Kapoor: I am not mistaken, my hon. friend who has misunder--
stood Mahatma Gandhi is certainly mistaken.

The third source from which compensation should be paid
resources.

is our owm

Now, the question arises: in what form should the compensation be paid?°
Tt will take long to get compensation from Pakistan. It will take long to raise
enough funds in our own country by tax or by any other means in oider to-
compensate the refugees. The qiestion then is: what should immediately
be done to solve this problem even in some measure? The suggestion has heen
very rightly made in the amendment of Pt. Thakur Das Bhargava to the effect
that some interim compensation must be paid to the refugees. What should
be the secale of that interim compensation? This, of course, should be care-
fully considerel and determined by the Government. In fact, during the
course of ihe proceedings of the July conference, Shri Gopalaswami Ayyapgair
hLimself had thrown out this suggestion and at that stage he said that it sLould
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be carefully considered as to in what detailed form an interim compensation
should be paid to the refugees. I very much wish that all these months between
July and now had npot been simply wasted, but that the hon. Minister,
Shri Gopaiaswami, and his able colleague Shri Mohan Lal Saksena, should’
have applied their minds to this subject and should have by now come forward
with u definite scheme of giving interim compensation to the refugees. Even

. now it is not too late and I hope they will at once sit down to apply their minds

to this subject.

But paying compensation will not solve this problem as was rightly stated
by our Prime Minister the other day. Giving monetary help may solve the’
problem only to a certain extent. It may give some relief, but it cannot satis-
factorily rehabilitate refugees. For that, it is necessary that they must
be given gainful occupation. We all know, of course, that the Government
is doing a lot in all these directions and they have established a number of
training centres to train refugees, so that they may earn .a decent living, and’
rehabilitate themselves properly.. We are receiving from the Rehabilitation:
Miristry a monthly review on the subject of rehabilitation which gives us very
valuable information, and I wouid Y'ke to congratulate the Ministry for issuin_g_
that valuable document. As regards the various training centres, I would
request hon. Members to find time to visit one or the other of the training
centres. One of them is located here in Arab ki Sarai. . T am sure they woul
be very happy to see how it is functioning. My view on this question has been
put in a few words in the amendment of which I had given notice. but which
I did not move. I would like only to read it out in order to save the time of

the House.

Mr. Chairman: I would like to inform the hon. Member that since the amend-
ment was not moved, he need not take the trouble to read it.

Shri J. R. Kapoor: I will not then read it. My view is that we should
appreciate the efforts of the Government so far made to solve this question,
and while we may urge upon it to redouble its efforts or to make its efforts
tenfold, we must realise that this problem is of such great magnitude that it
cannot be effectively solved without the full, effective and sympathetic co-
operation of everyone living in this country. It was for this reason fhat I
sugpested that a rehabilitation tax must be imposed. The refugees must be
made to feel that everyone in this country is prepared to share their troubles
aud opportunity must be given to everybody to do so.

Sardar B. 8. Man: On a point of order, Madam. Is it open to an hom.
Member of the House to get up and lead the House or its Chairman into &
belief that a particular amendment is being moved and then, at the ¢nd, say
that he will not be moving it? 1Is it open to an hon. Member to deceive the:

House into a belief like that?
Shri J. R. Kapoor: I have never said that I am moving it.

Mr. Ohairman: He only expressed the wish to move the amendment:.
The ruling was already given. Therefore, the hon. Member need not take
the trouble to repeat it, but conclude his speech.

8hri J.- B. Kapoor: Therefore, my object in suggesting a rehabilitation tax
wus not to secure large funds thereby, but to create a spirit of unity in the
country ond to hearten the refugees and make them believe and realize that the
whole country is with them. It will have a great psychologionl effect. Tt will’
show that sorrows and sufferings of one section are shared by the rest of tLu-
nountry.and the whole country is one family. Let every citizen in this couniry
contribute to this tax according to his mite and pocket. Madsm, I have <ume.-

ion”

tha

makeit
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Mr. Chairman: Before I call upon the other hon. Members to speak,. I
would like to inform the House that with its approval, 1 propose calling upon
the hon. Minister to reply at 4 O’clock. I would request hon. Members to take
as little time as possible, in order to enable as many as want to have an
opyortunit; to speak. Hon. Members are aware that there is another Resolution
on the Order Paper to be moved by Prof. K. T. Shah. Therefore, if the time
permits, the House may be given an opportunity to consider that Resolution
also.
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(English translation of the above speech)

_ Giani-G. S, Musafir (Punjab): Madam, st this time there are two things
“before the House, a resoiution moved by Sardar Hukam Singh and an amend-
anent by Pandit Thakur Das Bhargava. I am in suspense whom to suppert
und whom to oppose. While my head bows in obedienze to our Chief whip
auy heart is inclined to revolt. Madam, you have solved my ditficulty by
rernarking that there is not much time for the members to speak. I suppert
the amendment moved by Panditji as I think that something is better than
no‘hing. The real test lies in practice not in a resolution. The smendmens
‘moved by Panditji is, I know, not his own. It has been prepared and given
its present form by general consent and consultation so that it may be acoept-.
“able to a large majority of people and it will be very good if the Government
too agrees to if.

Thezre are two things under discussion, one being the question of com-
pensotion and the other of taxation. Sardar Hukam Singh has laid stress
on these two matters while Pandifji's amendment too containg s reference to
the question of compensation. = A% any rate the word ‘compensation’ does find
a place in a part of his amendment. It says Pakistan be pressed upon to
-render compensation and to do so as early as possible. I would say, however,
that even if Panditji's amendment were to be passed our Government will have
to consider and take account of the fact that, as stated by other friends, if is
~ery unlikely that Pakistan would agree to anything. I have before me a state-
ment made by the Governor of the West Punjab in the course of a speech
made by him on the 3rd February at Mianwali. He says that until the Indian
Government accepts the Pakistan claim with regard to canal water there can
be no agreement with it on the question of evacuee property. Nob only that,
he has alsc stated that it would not be possible to assess the value of the lands
until the canal water question is solved. Thus, if the question of compen “¢ tion
‘is to rest on the sweet will of the Pakistan Government, it is not going to 1 ake
any difference to the refugees whether it is the resolution of Sardar F i am
‘Singh or the amendment of Panditji that is passed. because Pakistan : .ald
not agree to anything. Since recently she has been proclaiming repe ! dly -
that it would be no use assessing the value of the lands until the water ¢ 3_ate
s settled. With regard to compensaton, as stated already by others, it was
-gtated at a conference held in July last that compensation would be awarded.
Now, the question remains whether the Pakistan Government be compelled
to do it or our own Government shou'd also do something about it. I think
that the three or four days taken up by the conference of July last were the
-only doys during the last two or two and a half years when things were said
on behslf of our ‘Government which caused gratification to the refugees. A .
few sub-committees were also formed at this conference. One of these com-
mittees was meant for the settlement of claims. It had just single meeting at
‘which I was also present. I do not know what happened after that to that
committee and to the claims. Only recently a Punjabi Hindu Sabhaite was
-asserting with great authority that the claims filed by the refugees had been
sold away as waste paper. This was contradicted hy the hon. Minister- several
timés. T too agreed with the hon. Minister but the other man was asserting
very forcefully that a'man discovered his claim being used as waste paper.
‘He had gcne to purchase something and the article was given to him wrap
in his claim paper. He is prepared to furnish proof to the effect that the very
papers bearing those claims have been sold away. If this is correct then one
is inclined to agree with the poet in saying—

Gar hamin maktab ast o hamin mulle—Kar-i-tiflan tamam Khakad shud.

(If this is the school and this the teacher, surely the boys are doomed.)
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What hope could then be there that the refugees would be rehabilitated?
T have already stated that the mere passing of a measure on paper will not do.
We have to see how the sub-committees do their job. In the third part of
the amendment which I am supporting Panditji has mentioned that very soon
those people who have no resources should be compensated. At the same time
he has expressed his fear that a correct estimate is not possible. I fail to-
undarstand how will it then be possible to make an early estimate. If a com-
mittee were to be constituted to decide as to what persons are to be awarded
sompersation its constitution would take time and even if it is constituted it
would not be able to arrive at a decision, as has been the case with other-
eommiitees. Thus, the result would be the same in either case—

Amal se sindgi banti hai jannat bhi jahannam bhi,
Yeh khaki apni fitrat se na nuri hai na nari hai.

(Actions mould life,—turn it into a paradise or an inferno, for, essentially,
man is composed of neither light nor fire.)

‘The task would be accomplished by action alone. Until we act the objective

will not be attained. Hence, now that I have got the opportunity of speaking
-on this resolution on this non-official day, I would like to say timb I do not
regard ‘this task as too big for the Government. The resettlement of sixty or
sevanty lakhs of people is nothing very difficult for the big Government of this
big country. Appeals for help have been made ad nauseam but to no effect.
I feel that it must not be said that the imposit'on of a tax wouid be taken ill

. by our other brethren. I am not inclined to.agree with the contention that
when the tax is imposed people would say, ‘Oh, these refugees are a burden to
us’ and that they would abuse them. You may levy such a tax or you may
not, I am unconcerned, but 1 am not prepared to concede that argument. On
the other hand, I think that the man who pays towards that tax would have
the teeling that by contributing towards the relief of hs afflicted brethren he
is doing a pious act. There are a number of other taxes levied by the Govern-
ment whick people are inclined to evade and those taxes are not even paid fully.
But, in the case of this tax payable in aid of your own brother there is
no cause for ill-will. I think the giver would thersby come closer to the
receiver and feel he is doing a good act in paying a tax for the sake of his
brother. 1 would also suggest that if this tax were not to be levied but the
" ee; i alists of this country were to be made to part with five per cent. of their
pr. L s, as hinted to me by my friend, Mr. Goenka, crores of rupees could be
col e ted that way and the refugees’ problem splved. I say it is high time we
cazw out with some plan of action and did something of that kind. As time
passes the plight of the refugees is becoming dreadful. They have exhausted
whatever little resources they possessed. If the Government does not help
them they have none. else to look up to. I would not take any more time of
the House and with these words support’ Panditji’s amendment. But, as I
have siready stated, I feel that even Panditji himself is not fully satisfied with
the phraseology of his amendment. His heart is full of anguish. He wanted
much more than that but he has come forward with this amendment as a
raeasure of compromise. Let the Government accept it and act on it. I would
request Sardar Hukam Singh to withdraw his resolution so that this amend-

meat might be passed unanimously and the House might then proceed to other
business.

Shri B. K. Das (West Bengal): Madam, I am grateful to you for giving me
an opportunity to speak on this occasion. My hon. friend Mrs. Ray has siready
drawn the attention of this House to the problem that is facing us in the
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eastern part of the country. The situation in East Bengal is #¥ery serious and
people are daily flocking frora that part of the country. In a sense, the whole
situation is in a boiling pot. :

The question of compensation and rehabilitation is also serious in $hai part.
To my mind, the question of compensation can only be settled when the ques-
tion of evacuee property is settled on & governmental basis. Unless and until
that is done, I am afraid, no adequate compensation can be paid to the
refugees.

During the Second Inter-Dominion Conference this quesbion of evacuee
property was discussed at Calcutta and it was settled thab the Governments
of Hast Bengal and West Bengal will promulgatc legislation for the setting up
of evacuee property management boards in districts or sreas from where ' 3
substantinl exodus has taken place. These boards will be set up only when it
is established that there is a demand for their establishment. These toards
will assume management of properties only at the definite request of their own
owners. Their functions will be of a managerial character and they will pot
have the power to alienate the property entrusted to them for management.
These boards shall bz composed of members of the minority community.”’

This decision of the Conference holds good and in East Bengal the question
of compensation cannot be settled now. We will have occasion to discuss the
Bill—that will be coming before the House in a few days, the Bill regarding
evacuee property. For that reason it will not be possible to settle the question
of compensation in East Bengal and West Bengal. The only thing that we can
do with regard to that part of the country is to rehabilitate the refugees. So
far as interim compensation is concerned, this is a matter which must be
tackled with greater care and attention. Mrs. Ray has already drawn tke
attention of this House as to how this matter stands at present. - Unless and
until we go on with the work at greater speed and unless and until much more-
money and attention are given to that part of the country, the problem will
remain all the more difficult. As the situation remains as it is, it will be a
source of greater trouble to us.

In this connection I may make a humble suggestion. We are not going to
have any tax; we are not going to have any legislation in order that we may
give fair compensation to our suffering brethren; but we may make a voluntary
contributicn. A fund may be onened by the President in his name to which
every citizen of the countty may contribute his mite in order that some com-
pensation may be paid to our suffering brethren.” We have got a President who
tackled a very serious catastrophe that befell this country in recent times. I
venture to suggest that if he opens a fund it would not be difficult to coliect
crores of rupees. This may be supplemented by Government and some com-
pensation paid to our suffering brethren. I heartily support the amendment
that has been movsd by Pandit Thakur Das Bhargava and appeal to the Govern-
ment that everything possible ehculd be done in the matter.

Dr. Tek Chand (Punjub): Madam, at this late hour I do not propose to
address the House at any great length, nor do I wish to analyse the merits and .
demerits of the Resolution and the various amendments which have been
moved. I have only s few words o say to the Ministers who are present. I
hope they will convey it to the Frime Minister and to the Inner Cabinet.

Madam, we have beer: faced with the problem of refugee rehabilitation for
nearly thirty months. The manner in which the problem has been approaclied
by the Government, ‘with all the sincerity and goodwill of the Ministers, bas
been slip-shod half-hesried and planless. That is the reason why the problem
has remained unsolved. The rumber of displaced persons from the provinces



392 PARLIAMENTARY DEBATES [9rs Fes. 1950

[Dr. Tek Chhnd} 1. the Puneb a
ici first on-slanght of Muslim fury fell namely, e Punjab an
ONnVyl;«l‘c;fh evm.s about 40515 lakhs. The percentage of these _dxsplaced Forsons
in a population of 80 crores in India was only 1%. Is it or is it not a sad cnm(i
mentary on our statesmanship snd upon our patriotism t.haﬁ one nundre
persons in India, have not been able to absorb one person each in thirfy mn.onthe?
Tn November 1947 it was pressed upon the Ministry and upon the _Cablnqt that
steps should be taken to rehabilitate refugees from these gr;wmces immediately.
Tt was urged that the problem of the people coming m the Punjab, the
N.W.F.P. and Bahawalpur should be solved before other similar problems
arise from other provinces. It was definitely pointed out that very soon a
situation was likely to arise when the Sindhi non-Moslems might be turned cut
and another twelve to fourteen lskhs of persons would be on your hands. 1t
was therefore proper to solve the earlier problem forthwith. We were told on
the highest authority in reply: ‘Oh, Sindhi Hindus are living in Sindh peace-
fully. The Muslim League (tovernment and the Muslim population of Sindh
:are co-operating with the Sindhi Hindus and they are living like brothers’.
This: wns what we were told. They said from the Advisory Committees and
other bodies, the Sindhis were to be excluded, as there was no refugee problem
in that province! But what happened in less than six months?  Yrouble
began in Sindh; the situstion deteriorated, and now we find that no self-
respecting Hindu can live there? They have been harassed, persecuted and
‘turned out. Similar questions were raised about East Bengal also. But here
again, as our respected sister Shrimati Renukq Ray has said, the answer which
Shri Neogy—a gentleman from Rengal who was expected to know more about
the situation in Bengal—gave in this House was that there was no migration
of refugees from East Bengal and that there was no apprehension
of an East Bengzl problsm arieing. But, what is happening in Esst Bengal
‘now? More than 1} million persons have already migrated to India and there
are over 10 million Hindus still there who are Keing harassed and persecuted.
How will you deal with these enormous numbers? The Punjabees are’still on
- your hands, the N.W.F.P. people are on your hands, the people from Bahawal.
pur are on your hands and the Sindhis are roving about, unsettled. The total
number of these people is abovt sixty lakhs.

Now I ask you what have you done to rehabilitate them? The stories that
have bean circulated say that most of these people have been settled in life
and the problem has nearly been solved. , Have they really been zettled? How
many are still without shelter? Of the urban population not even 5 per ceuwt.
have actually been rehabilitated. T suggest that the only way to deal with this

“ question is to give it top pricrity and treat it as an emergency measura. Thus
only can-you solve the problem. There is no use passing this or that resclution.
‘We have been getting sympathies and hearing the Governor-General Shri
Rajagopalachari going to people and saving ‘“Oh, T admire the spirit in which
the evacuees are facing the situation. They are men of great se f-respect. They
have not begged.”” We have heard Sardar Patel szving that these people had
been sacrificed for the sake of the freedom and liberty of the country. But what
has been the result? We have our Prime Minister who, addressing refugee
young boys some time ago said: ‘You refugee hovs are the wealth of the
nation’. But go and see what is the condition of the refugees in different parts
of the country. Thousands are still squatting on the road without any meuns of
sustenance. 1 rav. treal this as an emergency measure just as you treated the
-evacuaticn problem. There was Shri Gopalaswami Ayyangar who was the
Chairman of a Committee, consisling of accredited representatives of various
Ministries. They passed orders that so many motor lorries and cars and  so
much food should be mad> available, snd in a week everything was ready. .An
efficient machinery was set up, which with the assistance of the Army worked
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wonders. But here we are proceeding in 8 slipshod munner at a snails pace.
We have some townships under contemplation. But how are we proceeding
-with them? We have no plans. Wae heard stories about one of the townships
where houses tumbled down when tbere was rain in July last. The explanation
-was that rain came suddenly and with greater severity than was anticipated.
Is that a proper explanation? 1 will next give the instance of Bahawalpur

refugees.

Mr. Charman: T wou'd request the hon.' Member to finish his speech within
five minutes as 1 have ulready apnounced that the hon. Minister will reply at

4 O’clock. *

Dr. Tek Chand: They were all refugees and they were brought first o
“Patiala and then taken to Kurukshetra. After several months it was d_ecxded .to
remove them from Kurukshetra and settle them in a township. Rajpura in

Patiala State was selected. But these people did not like to go there.. Several
of thera had alreadv been sent to Patiala. as the idea was that refugees from
"Babawalpur should be settled in another State. But they said that they had
found the whole atmosphere very hostile and they had to leave that place. They
were, however, told that the arrangements would now be in the hands of the
Government of India and that there would now be no opposition from the local
peoplz. Contrary to their wishes and after a great .deal of propaganda they were
tuken to Rajpura in May cr June 1949. Then came the rains and ‘he whole
place was flooded; the tents fell dcwn. They were therefore taken to Patiala
and one ur two other outlying places. The military was called and the State
‘suthorities lent their lorries etc. There they were kept for 2 or 8 months, after
‘which they were brought back again to Rajpura and plans for building the new
towuship re-started. But now it has been discovered that there is not sufficient
water there and the place s otherwise unsuitable. It is not certain whether
the persons responeible for the scheme are still satisfied whether Rajpura is a
suitable place to rehabilitate displaced persons. But Rajpura had been thought
of more than a year ago and this is the position after a year. I ask you, is that
the way to tackle this problem? And yet Rajpura was to absorb 25,000 persons
only. Does this not show that the whole thing is planless? I may be pardored
for saying that the urgency of the problem has not been realized yet.

Take another case. We are talking of compensation. In this the first step
is to verify the claims of persons and then evaluate the properties left there.
After all; whether you make s claii against Pakistan or whether you pay out of

4pm the funds of the Government of Iadia or from a tax collected from

’ the people; whether it is full compensation or 50 or 40 per cent., the

first thing would be-to ascertain the value of the property left in Pakistan. This

was pointed out to the Ministry as far back as November 1947. But ncthing

has been done so far. We have just, been told by Giani Gurmukh Singh that all
those claita applications arc not traceable.

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): } must
say that it is & malicious lie.

Dr. Tek Chand: Whether traceable or not, those c'aims have not beeu
classified yet. Then in the July Conference, 'we were told that steps -vould be
taken forthwith to have the claims registered once again, and verified and for
this purpose an Ordinance would issue. .But it has taken 6 months for that
‘Ordinance to be promulgated. It was only 10 days ago that Ordinance V of
1950 came out and it is a bare skeleton. It contains po details for which 1
asked some responsibls perron ‘‘when sre you going to set up the machinery”.
He told me that they have asked for the views of the local Governments, but

they have not replied yet. Ther we have to take the sanction of the Finance:
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Department to sanction the expenditure, and then we have to do certain -other:
things and all this would take si~ months. Now if you are going to deal with
this matter in this way, this problem is not going to be solved. It can unly be
solved if you treat it as a war measure and give it top priority. I repeat that
passing this or that Resolution. will not do. The presence of all these refugees
on the footpaths is a challenge to the statesmanship of Pandit Nehru, is a
challenge to the statesmsnship of Sardar Patel and of the whole Cabinet ard I
do hope that they will see to this matter soon. They have done great things in
this country, they have solved many problems. They are facing still more
difficult problems which, we ali hope, they will overcome, but this is a problem
which should receive the earnest attention of our Minister for Rehabilitation,
the earnest attention of our Super-Minister for Rehabilitation Mr. Gopnlaswami

Ayyangar and the earnest attention of the Prime Minister and the Deputy
Prime Minister.

shri R. K. Chaudhuri: Madam . . .

Mr. Chairman: I have already announced that 1 would ca'l upon the hon.
Ministér at 4 O’clock.

Shi B. X, Chaudhuri: My hon. friend Pandit Bhargava in his speech made
referenee to Assam and made scme allegations against Assam Government. If
you would give me two and o half minutes, I will reply to him.

Mr. Chairman: T think the Minister is also in charge of Assam matters and he
would suitably reply making a reference to it.

Shri Mohan Lal Saksena: Before I speak which will be the last speech, omn
behalf of Government, 1 should like my colleague Mr. Gopalaswami Ayyangar
to speak for a few minutes.

Mr. Chairman: Since thai is an arrangement between two hon. Ministers
the hon. Mr. Ayyangar may spesk.

8hri Kamath (Madhya Pradesh): On a point of Order. From the list of
subjects allotted ‘o Ministers, which I have with me, I find that the hon.
Minister for Railways has got only one extra subject apart from Railways and
Transport, and that is, matters relating to abducted women. I do not know
whether be is merely ascisting Mr. Saksena but if it is some other arrangement,
I shoula like to know.

Mr. Chairman: T am sure the hon. Member is aware thut the (abinet has
collective responsibility and therefore any hon. Minister can reply for eny
. other hon. Minister.

The Minister of Transport and Railways (Shri Gopalaswami): T am spenking
not only on my own behalf but on behalf of the Government of this country. I
should not have intervened in this debate ‘except for the fact that severs)
members made references to me in the course of the remarks that they nddressed
to the House. The subject is undoubtedly in the charge of my colleague Shri
Mohanlal Saksena and he will deal elaborately with the Members who Lave
spoken or taken part in this debate. I rise merely for the purpose of strasaing
one or two points. The first of these points that I should like to lay stress on is

s the question of compensation raised in the original Resolution. So far as that
matter is concerned, I took upon myself the responsibility of stating the policy
of thix Government at a governmental conference convened by my hon. col'engue
to which a large number of leading displaced persons were invited. That policy
wags not one which was sprung upon the public on that occasion, It had been
the policy of the Governmen: previously; it continues to be the policy of the
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Government even today. T wish to stress this fact because at the back of the
minds of many of thuse who have spoken during this-debate, there seered  to
jurk a suspicion that Governmeri were trying to wriggle out of this particular
statement of policy. That is net so, and I say it authoritatively on behali of
the Government.

Whet von come to tackle the question of compensation, yc "= not t.u(:kﬁng
the whole of the problen relating to displaced persons. Compensatxoq in the
restrictd interpretation of that word could have reference on * . naying :scme
-recompense for what you had lest particularly in the shape of property. That,
of course, is a very important part of the problem, but a muc : v e important
part of the problem with which we as & Government, and we as citizens of the
Republic have got to be ccncerned, is the problem of rehabilitating miilicns of
peopla who have come over from the other side and have to find, not merelvy a
house to live in but also an occupation from which they could earn their living
‘mmediately as well as permanently. Now Government have tried to addvess
themselves to both these problems. On the question of property, as everybedy
has recognised iu the course of the debate, they have taken the view that the
first thing to-do is to come t) some satisfactory arrangement with the other
.country, They held a series of conferences. How sincere they were in tbeir
efforts, everybody knows. We have taken the initiative in suggesting proposals
for the successful tackling ®f this problem and if we have not reached results
which could have satisfied everybody. it is because of the intransigence of the
other ccuntry which we have got first to remove before we can arrive at a
satisfactory conclusion. We are pressing this matter over and over again with
the other Government. We have even given indications to them that if they
are unable to accept all the proposals we make, the main issues relating to tkat
problein might be referred to some impartial third party for the purpose »f giving
a decision which both coustrics will accept. I see no particular danger in agree-
ing to that position. Even on that matter the other country has got to mzke up
its mind and agrce to have scme sort of reference to a third party. It is not
impossible, in my opinion, and. if the other country will sit down across « - ‘table
and deal with this prob'em without any bias against us or any undue Lias in
their ‘own favour, 1 do not despair of reaching = a solution which will satisfy
-everybody. That is for the purpose of & permanent settlement of the questio;l
of compensation. There is an aspect of compensation which is perhaps of a more
united character. While we go on negotiating with the other country, these
displaced persons who have come over to our country, many of t»hemv:‘re con-
tinuing o sutfer hardships, which it is the duty of every civilized Government
to remove to the maximwn possible extent, and in this particular matter, 1
think, the Ministry of Rehabilitation have a record which even.though it.,may
not be of a perfect character is & record of which they need not be ashamed. T
will a.sk_ the House to look at this problem, to sift the facts and to come to ti:eir
own independent conclusions as to whether they have not made sufficient
-effort in the circumstances in which they were placed to tackle this problem of
giving immediate relief and of trying to rehabilitate the persons. T do ugree.
~that with better support, in better conditions it should have been possible to

]t’ilalvil gé?ceeded at & much greater pace than perhaps it has been possible 15 do

I want the House to realise that Government hav: 3 arlv
rores on this problem since they began to tackle it. eThSeI;n;Jtav: E;I;;}o ram;
of continuous expenditure on tackling this problem for the next few Veag's 128
-you know, 1_ for the moment happer: to be presiding over & Commitfee of whi ;
my hon. friend Pandit Thakurdas Bhargava and Mrs. Ray are Member "
‘Committee whose object it is to find with the slender resources of‘ the Gasv'em?

ment as much money as possiblé for financing expenditure on the sackling of

Rs. 45

-
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this problem. 1 want you to realize that Government are trying to do their
best. They will try to do better and looking back over what has been said
during this debate what struck me most is how small is the difference between
the policy that. for instance. Pandit Thakurdas Bhargava’s amendment recom-
mends and the policy which Government have been following and intend to
follow in the future. The.first part of Panditjee’s amendment asks us to in-
tensify the efforts we have been making. The second part asks us to «onsider
the question of giving some interim compensation to refugees who have been
deprived of their resources and have not been able to obtain gainful employ-
ment. Well, those two aspects of it are aspects of the policy that is now in
vogue and I take it that the cbject of hon. Pandit Thakurdas Bhurgava's
amendment, is simply to see, that we should be more energetic, that we should
put more effort into this work of rebabilitation than we have been doing hitherto.
Well, we take the House's recommendation in that regard in all sincerity. We
will try to implement their wishes and I have no doubt that in the future this
good work will go on with rauch greater vigour and perhaps to the greater satis-
faction of those whom it is intended to help.

I wish to say nothing more except that we are not yet at the stage wien fs is
at all necessary for us to consider the question of raising any special tax for w
purpose of this kind: We have tried to make available monies which are 1auch
larger in volume than any monies that you could raise by a tpecial tax. A.sume
for a moment that you re-introduce the Salt Tax which was abolished s:metime-
ago. The salt tax is a thing to which everybody in the country could contri-
bute, but I believe that tax brcught us in the best years not more than nine or

ten crores.

Shri Sidhva: Twelve crores

Sari Gopalaswami: I speak from my 1ecollection. But we have been
finding much more money than that out of our existing resources. We propose
to continue to find even more than twice that amount in future years also. I
ask you to appreciate what has been done hitherto. So far as giving interim
assistance to people is eoncerned we are doing it already. We will intensify it
as you wish us to do which certainly, I hope, will give much greater satisfaction
t0 people who are affected by it than perhaps they are inclined to acknowlsdge
st the present moment. 1 do nct think I will deal with the details which my
Lion. colleague who is in charge of the resolution will deal with.

Shri Mohar Lal Saksena: With the limited time at myv disposai T will try
to confine myself to the subject of the Resolution. The speeches delivered in
the House have dealt with the question of evacuee property, which is cominy
before the Flouse agair in counection with the Bill that is before it and,
tharcfore, [ shall deal with the points made today on that o-casion. I can
onlv say that this is the most outstanding guestion between Pakistan and
India and it i~ responsible for the bitterness on both sides of the frontier.
The Government is doing a'l that it can to impress upon Pakistan to resolve
this quastion as early as possible. It was for this reason that T asked my
friend 8hri Gonalaswami Ayyangar who has been in charge of the negotiations
“with Pakistan to take part in this debate before ] replied to it. -

Shri Tyagi: But be has said nothing about “Pakistan’s attitude.
8hri Mohan Lal Saksena: Anyway he is in charge and he chose to say what

he cou'd.
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As regards the question of rehabilitation, I can only say that there is much
which hus not been done and there is also much which has been done. If you
“were to ask me to compile « list of the things that have not been done 1 could.
perhaps compile a bigger list. But tc say that the Government has hsd no plan
is I think not quite fair. The Government have had tl.lelr plans b\'lt they
depend on certain factcrs for their execution and the biggest factor is the
refugees themselves. If India were to be taken as & whole and we were o
rehabilitate all the displaced persons who have come in five or six lakh villages
I am sure the problem would have been solved in no time. To each village ten'
families could have gone and we could have settled them there. They would
have been the responsibility of the loca]l authorities or the local government.
But the difficulty is that these people want to stay in big cities.

‘We hava a plan for Delhi. First of all we decided to settle one lakh of
peoplo; then two and later three lakk people. Stil] there are five lakhs or more
pecpls 16 be settied.  Whatever planx we may have they can only be executed
with the wiliin, co-operation of the displaced persons themselves.

Tn the case of Rajpura we wanted to have some place where we could settle
the Bahawalpur refugees. But the Bahawalpur refugees wanted that all 60,000
of the:n should be settled at one place. We had negotiations with the Punjab
Government but they would not have any displaced persons except those from:
West Punjab or NN'W.F.P. ard refugees from Bahawalpur of Punjabec extrac-
tion. Wa had, therefore, to go to PEPSU. They offered us three sites. Our
engineers selected a site and it ultimately turned out that there was no water
available. If these people did not want to settle in one town I am sure thkey
could have been spread over in smaller towns. When we found that it was not
possible to settle all the 60,000 in one place we decided that we would settle
20,000. TUltimately we found that even for this 20,000 no water was available.
I would ask my friend Bakshi Tek Chand to tell me what are we to do with
that plan. The people. whom we consulted are our experts. We cannot go by
the opinion of laymen. We ccnsulted the best engineers. We have now cecided
to have a township in Patiala, instead of Rajpura. Similarly we have other
plans but their implementation decpends on certain factors. Another factor is
money. We had & rumbzr of plans and schemes but ultimately because of
finanein' stringency we had to hold back our hand. These are the difficuities
which I hope my friend Bakshi Tel Chand will appreciate.

As regards the setting up of a machinery for verifying the claims, first of ull
I want to repudiate emphatically the malicious and lying propaganda of the
_Hindu Sabha leader. 1 sm sorry that my friends have fallen into the trap and
repeated i5 in the House. It was emphatically stated in the confereace that
those papers are intact and if they wanted to see them, they were +here. As
was pointed by my friend Pandit Thakur Das Bhargava, after my appointment
as Minister I appointed a Reorganisation Committee consisting of Members of
this House. They went into the question and came to the conclusion that this
claims organisation was serving no useful purpose. And so we had to wiad it
up. We found that those papers were not worth the paper on which the claims
were written. Those papers are there and when these claims officers are
appointed they will discover that their value is not much. Therefore, we had
to pass an Ordinance in which we have provided that any displaced person who
makes an exaggerated claim of his belongings in Pakistan will be punished and
will forfeit his right to rehsbilitatior. benefits.

My hon. friend Savdar Hukam Singh said that the displaced persons are-
down and out and their misery is writ large on their faces. I thought I was move
aware of that than anybody else. I may point out to him that this Resolution
does not offer a remedy. If you hold out hopes it is _not going to solve the-
problem. [ may give an illustration.
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After the conference of displaced persons in Delhi we prepared a scheme for
giving maintenance allowance to widows, old men and students who had urban
property in Pakistan. We wanted to give the maintenance allowance oul of
the rents. collected in India. We prepared a scheme: it was ready and instruc-
‘tions were issued that at least before Dussera or Diwali these allowances should
‘be given. We had notified all the Governments including the Delhj Adminis-
tration. Twelve thousand applications were received in Delhi alone; end the
representatives of displaced persons were themselves appointed on the - com-
mittee to sort out the applications. The House will be surprised to learn that
till January, notwithstanding the fact that there was so much time, they were
not ablc to scrutinise more than 800 applications out of the 12,000. It is mot an
-official machinery but it is a body composed of representatives of dcisplaced
persons themselves. T muke an offer to my friend. Let him with other friends
-sort out the applications 1 hope he does not mean to suggest that we should
give the maintenance allowance without verifying the claims of the applicants.
Let him suggest any other machinery by which we can expedite the work ard
issue orders for the payment of the allowance. After all the whole thing
requires a certain amount of time. Before all that is done we will not be able
to give that allowance.

I may also inform my friend about Jullunder. We got the records of agri-
cultural property from Pakistan. Before that we had received claims, as has
been pointed out by Pandit Bhargava, relating to lands which were 1nuch
more in area than the tw> Punjabs combined. With great effort we were able
4o persuade the Pakistan Goverument to give us the records. Even with these
‘records, though it is two and a balf years, these claims have not been finally
settled. Every time a date was fixed it had to be postponed. It is not that
‘people were not working. There are 3,000 patwaries working theve, besides
other higher officers. So these things take time.

Even if the suggestion is accepted as it is it wil! require a number of years
‘before we shall be in a position to give any compensation. So this resolution
does not remove the misery or the hardship of the displaced persons. (n the
other hand it may raise a false hope in their mind. The Government Las
decided to set up an organisaticn for the verification of claims. We have been
consulting the Provincial Governments to make their officers available ic us,
because we have had the experience that if we appointed persons who are not
“in service, they have no stake and there were so many allegations about corrup.
tion and of prolonging the work itself as it is to their interest, and the Provin-
cial Governments were, therefore, of the view that this work skould be
-entrusted only tc those who are in government service. That being the view
of the Provincial Governments we must get those officers. We require ahout
200 to 300 officers and even on the basis that an officer can dispose of ten
claims per day—which is doubtful, I am sure—they will take a year or two. I
would welcome any suggestion from my friend Bakshi Tek Chand by which this
work could be expedited. There is common ground between us that this work
will have to be done. Before this work is done we cannot give any compensa-
tion even if we had the means and wherewithal to pay the compex'xss.tion.

As regards rehabilitation work, as I have said, I fully realize our short-
comings and difficulties. 1 can only repeat what has been said more than once
‘that it is the responsibility of the Government of India to rehabilitatz every
displaced person, whether from West Palistan or from East Pakistan. Thut
is all that we can sey. As has already been pointed out by the Prime Minister
‘we have to have priorities in tkis matter. The first priority is the care of un-
-attached women and children. The second is their edication. The next is
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feeding, housing and employment of the displaced persons. But this question

of compensation, however 1nuch 1 may sympathise with the demand, will

have to come lower down in the order of priority. I hope my friend Sardar

Hukam Singh will realize in regard to his suggestion to levy this tax or that

tax, that the yield from one tax as has been pointed out by my hon.

friend Shri Gopalaswami Ayyangar, will not be enough to meet our require-

ments. And once we depeud for meeting the cost of the rehabilitation on the

yield from a particular tux, the chances are that we are not likely to get more

funds from other sources. Therefore, it will not serve much useful purpose .
to imnpose one particular tex for meeting the cost of rehabilitation.

My friends froon West Bengal have raised the question of displaced persons
who are coming from liast Bengul. 'Well, as the Prime Minister has already
pointed out, we will do all in our power to stop this influx.- I also hope that
better sense will prevail and conditions will improve in Eastern Pakistan, for if
things continue in this manner we cannot. go on like this for ever.

Dr. M. M, Das: May I know whether something is being done by the
Governnient to check this exodus?

Shri Mohan Lal SakSena: Yes, at the present moment our Deputy High
Commisxioner has taken up the matter with the Government there and a meet-
ing of the Chief Secretaries is being held. They are going to these places and
seeing things for themselves. On behalf of the East Bengal Government if
is said that there is a lot of exaggeration, and on this side it is said that this
is all true. So the ounly thing possible is that the Chief Secretaries should
meet and go to the spot and see for themselves as to what is the truth.

Dr. M. M. Das: There have been several such meetings in the vast.

Shri Mohan Lal Saksena: Anyhow this is what we are  doing at present.
I do not know what will be the out-come of it. There are only certain lines
on which we can,work and we still hope and trust that better sense will pre-
vail with the Pakistan Government and that conditions will improve.

Shrimati Renuka Ray: Does the hon. Minister feel that a meeting between
the Provincial Chief Secretar’es is going to bring much results when the problem
is of such maguitude?

Shri Mohan Lal Saksena: At least it will bring out-the truth about this
matter as to what is happening in Khulna and other districts. If these two
Secretaries meet, they can go into the reports from those districts and see things
on the spot. At least it will bring out whether the report appearing in the
Caleutta press are exaggerated -or they represent the true picture. ’

Shrimati Renuka Ray: Even a meeting of the Premiers of West and Bast
Bengul could be understandable as a preliminary step. - '

Shri Mohan Lal Saksena: Anyway this is the first step. The Premiers
also can meet later on. This is all that has been done so far. I do not know
if theré i% any other suggestion made in the House as to what has to be done
by (iovernment. )

Dr. M. M. Du:‘ May I know whether anything is going to be taken up
between the Government of India and the Pakistan Government—and not
between the Provincial Governments of East and West Bengal?

' Shri Mbhan Lal Ssksena: Why not? It will be taken. In fact it has been
taken... ’ ’

Dr. M. M. Das: But when?
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Shri Mohan Lal Saksena: [t has already been taken. As I said, this is the
first step, because we have already provided a machinery to watch the progress
of these Agreements. And as reference was made, in regard to the Minority
Property Boards and their working we have provided for a meeting of the Chief
Secretariex every month and also for a meet:ng of the Premiers. This matter
has been taken up by the Government of India as well. But, as has been report-
ed in the press, to begin with, the Chief Secretaries are meeting.

_ Pandit Thakur Das Bhargava: The suggestion was made by the Deputy
Prime Minister that Pakistan will have to give some of its lands for the
rehabilitation of these people if they were driven to Indiu, and that suggestion
shouid now be carried out by the Government of India...

Shri Mohan Lal Saksena: 1 am not yielding.

/ As regards the question of paying interim compensation, ‘there again I
would submit that the question will depend not only on the settlement with
Pakistan but also upon the progress made in the verification of claims. So far
as agricultural lands are concerned, we have just allotted lands in East Punjab
to those owners of land who have come from West Punjab. Of course there
is the question of the land-owners who have come from Sind, North West
Frontier Province and Bahawalpur who are not Punjabi extraction. We are
trying to give them land wherever it is possible. We are trying to settle twenty
thousand families in Matsya, now in Rajasthan,—and more families have been
settled in Bhopal and other places.

As 1 have said, this scheme_ for giving maintenance allowance to widows,
old man and students who own urban property on the other side, is only the
first step i giving some sort of compensation to the owners of urban properties.
The al'otment of lands to the owners of land is also a step in that direction.
There are two categories of displaced persons. There are those who have already
got something and either by Government help or by their own resources and
have been able to start in Lfe.  They may not be as well off as they were in
Pakistan; but still they do not require immediate help. But there are others
who arz either old or who have not been able to make a start in life afresh and
they will certainly have prior consideration on the part of the Government than
othevs. 1n addition, as hon. Members are aware, the Rehabilitation Finance
Administration has been advancing loans for business and industry. We have
again a difficulty. There are about seven or eight thousand applications. We
had placed at the disposal of the Administrat:on about Rs. 7 crores this year,
but they were not able to disburse it. Some hon. Members are on the Advisory
body of that Administration, some of them.are even on the Managing Board,
and they know the difficulties and the reasons why these applications have not
been expedited. After all, it is not only the money and the machinery that
are the factors, it also takes time to verify the applications of these displaced
persons who are spread all over the country. As for the machinery. there is
a big staff which has been working in the Rehabilitation Finance Administration.

In the end, I may say that as has been explained by Pandit Bhargava and
as T also have pointed out, the Resolution as moved by my friend Sardar
Hukam Singh is not at all workable and i& imnract'cable. Therefore, T would
request 1y friend the Mover that he may withdraw it. The Government is
however prepared to accept the amendment moved by Pandit Thakur Das
Bhargava.

Mr. Ohairman: T wish to ask the hon. the Mover of the Resolution whether
‘he would like to press the Resolution after the assuranees given by the.hon.
Minister. If the Resolution is not pressed, I think the amendments will
sutomatically lapse.

Some Hon. Members: No nc
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My, Chairman: Then I will put the amendment first.
Master Nand Lal: I beg leave to withdraw my amendment.
The amendment was, by leave, withdrawn.

Mr, Ohairman: Then Pandit Thakur Das Bhargava's amendment suggesting
8 substitute Resolution.

An Hon. Member: But there are other amendments to the main Resolutios.

Mr. Chairman: But if Pandit Bhargava’s amendment is carried then the
original Resolution will be substituted. :

Shri Meeran: Madam, since this amendment suggests a substitute Rese-
lution, may I request that the other amendments be taken first?

The Minister of State for Transport and Railways (Shri Santhanam): But
if the subst.tute Resolution is passed, then the other amendments are not
necessary.

Mr, Chairman: That is the correct procedure, that if the substitute Reso-
lution is passed then the other amendments will fall. Therefore, the substitute
amendmeni will come first.

Shri Tyagi: On a point of order, as far as my impression goes, the amend-
ments which amend in the least must be put firsb.

Mr. Chairman: Then 1 will put Dr. Deshmukh's amendment. Does the
hon. Member press it?

Dr. Deshmukh: No, Madam. I beg leave to withdraw it.

The amendment was, by leave, withdrawn.

Shri Meeran: I beg leave to withdraw my amendmens.

The amendment was, by leave, withdrawn.

Mr. Chairman: Now I shail put Pandit Bhargava's amendment. The
question is: )
““That for the original Resolution the following be substituted :

“This House is of opinion that the Government of India alm_uld take all po_uible steps to
expedite the settlement with Pakistan of the issue of compensation for properties left behind
by refugees on a Government to Government basis and in.the meanwhile it urges,—

(a) the intensification and expansion of measures of rehabilitation so that the refugees
may get absorbed in the economic life of India; and

(1) consideration of the question of giving some interim compensation to those refugees
who have been deprived of their resources and have not been ahle to obtaia
gainful employment.’”’

The motion was adopted.

ESOLUTION RE QUALIFICATIONS FOR ELECTION TO  PARLIA-
8 MENT AND LEGISLATURES OF STATES.

Prof. K. T. Shah (Bihar): I move:

U is of opinion that qualifications be laid down for mewbership of Parlament
and ']r,‘::is&:u::-: !;fOSt:phs in the \’?nion of India and that necessary steps be taken' forth-

with to give effect to them before the mext. election.’
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Dr. Deshmukh (Madhya Pradesh): Madam, on a point of order. This
Resolution, I claim, is absolutely out of order. The Constitution has been
passed and not only does the Constitution not refer to any additional qualifica~
tions, but amendments to this effect moved at the' time of passing the
Constitution have been rejected. There were amendments which were intended
to put some restriction on adult franchise by way of predicating some sort of an
additional qualification. In view of that and in view of the fact that all these
umgnélments have been rejected, I claim that the Resolution is absolutely out
of order. )

Shri Tyagi (Uttar Pradesh): I think' my hon. friend is wrong. In the’
Constitution it is laid down in so many words that the qualifications for candi-
‘dates will be such as will be prescribed by Parliament. The Constitution
demands of us to prescribe qualifications for candidates.

Shri Xamath (Madhya Pradesh): May I point out articles 84(c) and.173(b)
in this connection? The two clauses are identical in language and construction.
Aniicie B4(c) says that a person shall not be qualified to be chosen to fill a seat
in Parliament unless he possesses such other qualifications as may be prescribed
in that behalf by or under any law made by Parliament.

This Resolution has relation to that clause, and I think it is in order.

Dr. Deshmukh: Madam, I request you to kindly permit me to answer this
objection which has been raised.

Mr. Chairman: No, I will answer it. I think the point of order raised by
the hon. Member is answered by Mr. Kamath’s statement. The hon. Member
who raised the point of order may as well look to article 84(c) of the Consti-
tution as read out by Mr. Kamath. I think there is no point of order and the
Resolution is perfectly in order. The Mover may go on.

Dr. Deshmukh: May I suggest that although the section has be=n read out...
Some Hon. Members: The ruling hus been given.
Dr. Deshmukh: I am in possession of the House.

Mr. Chairman: The ruling has been given. The hon, Mover may be per-
mitted to go on with his speech.

Prof. K. T. Shah: In commending this motion to the House, I was rayself
going to quote as my authority the section just now read out by Mr. Kamath,
‘namely, section 84(c). It specifically authorises Parliament to enact further
legislation o1 make provision for laying down such qualifications as it may deem
fit. That being the position, the argument urged that while the Constitvtion
was poing through the C. A. certain amendments to this effect had neen moved
and were rejected has no place, for the simple reason that even at thit tiwe I
wis convinced that Parliament should not be tied down in advance by the
letter of the Constitution, and provision should not be inserted in the Consti-
tution laying down specific qualifications or disqualifications which may un-
necessarily come in the way of Parliament hereafter. It was for that reasom
that prevision was made in the Constitution itself as now read out, which
exclusively authorises that such qualifications may be laid down.

By this resolution, I am not proposing to lay down here and now definite
qualifications. I am only indicating the opinion of this House that it is time
these qualifications were laid down. And if the powers that be smile upon
this motion, T have every hope that some definite steps will ‘be taken and
eflective machinery framed which will carefully consider qualifications that
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may be pfoper for this House. These, in their turn will be brought before this
House in the form of either a proposal for legislation or otherwise, as it may
be found suitable, and then enacted with the fu.l concurrence of this House.

Dr. Deshmukh;: Madam, I think you will pardon me for raising another
point of order. My point of order is this, that this resolution does not propose
to lay down any qualifications. If it is claimed, and if it is the ruling that the
section which has been referred to in the Constitution permits the Parliamert
to hase additional qualifications, then this resolution is absolutely redundant.
It merely repeats what is provided in the Constitution, that there shall be
certain more qualifications laid down. So, what is the use of a resolution if
there is provision in the Constitution? This is merely, a repetifiun, absolutely
useless and a waste of time. :

Shri M. Tirumala Rao (Madras): How is it 8 point of order? It may be a
repetition.

Dr. Deshmukh: It contravenes the seetion.

Shri Bharati (Madras): It does not contravene.

Shri Kamath: May 1 answer my friend, Dr. Deshmukh?

Mr. Chairman: Yes. :

Shri Kamath: May T submit that it is perfectly in consonance with the
particular Articles quoted, namely 84(c) and 173(c) of the Constitut.on, for this
House to discuss this matter of additional qualifications. After discussion of
this matter, the House may bring in a piece of legislation to give effect te
Articles 84(c) or 173(c). Previous discussion is not barred. ”

Dr. Deshmukh: I claim that there should be the legislation itself on which
we should have discussion and not merely a duplication of something that is
laid down in the Constitution, if that is claimed by the hon. Member.

Mr. Ohairman: The Consticution lays down the qualifications of the voters,
but what this resolution seeks to do is to lay down the qualification of candidates
for members of the Parliament. So it is perfectly in order and sub-section (c)
of section 84 applies. Therefore, the point of order has absolutely no force.

Prof. K. T. Shah: This resoiution only gives a sort of an impetus to the
powers that be t act in the matter and fulfil the promise that is implicit in
this clause of the Constitution. The attempts made in the past to bring forward
amendments may have been rejected and were, I believe, rejected, oun the
ground ibat it would make the Constitution to go too much into detsil to
provide such minute characteristics there. )

Besides. qualifications of this kind or disqualifications may, from time to
time, change their aspect and what was once regarded as suitable qualification
or disqualification may, at & later time, not be so considered.  For instance.
when the theary of representation required the representative to be conversant
with his locality, the qualification of residence was insisted upon very strongly.
The time has come when the feeling of national solidarity in most parts of the
world has grown to such an extent that residence in a particular locality is
not.now deemed so essential as was once upon a time the case.

Similarly, qualifications relating to property or ability to pay certain taxes.
or fulfilling certain tests by way of religion etc. are not also any longer
necessary. A Constitution, especially a written Constitution, if it is burdened
with all those details may fail in its very objective. It may become much too
rigid to be satisfactorily workable, and, therefore, I myself recognised at the
time—and I recognise now—that.it was perhaps for the best that those
qualifications and disqualifications which T had the honour then to propcse
were not ipcluded in the Constitution.
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Today, however, none of those reasons exist, nor do I propose by this
motiov to indicate, here and now. or to“lay down here and now, any-speeific
qualifications or otherwise which will bind the House. Instead I proposy to
leave the House free to consider in a proper munner at a proper time when
full investigation has been made into the problem and the matter is branght
before the House in an appropriate form whether in the form of eny projosed
legislation - or otherwise to be given effect to. I consider this to be 'a st of
a preliminary enqujr{y, necessary to test not only public opinion. but also the
appropriate, requisite qualifications that, wnder tie present circumstinges,
may be deemed to be desirable to lay down.

Dr. Deshmukh: Let it go for public opinion and you will know,

Prof. K. T. Shah: For instance, there is in the Constitution itself a clause
which requires eitizenship as a condition precedent for anybody to be a eandi-
date, and that is further qualified by saying that if anybody has given up his
citizenship, and scquired the citizenship of another country, that qualification
would become inoperative or a disqualification. That is to say, a person who
has gone, let us say. to the neighbouring country, and acquired, of his own
choice, citizenship there, then he ceases to be a citizen of this country, and
would therefore not be qualified to be a voter or a candidate.

On that basis, then, the need for laying down qualifications according to the
circumstances and conditions of the time being is ever so much more importunt
today than in the past at any time or perhaps in any other country. I would
like to disabuse those critics of this.motion at this stage by pointing out that
this is not a motion in any way to restrict the franchise of the people as a
whole, that is to say, the assumption underlying this Constitution, with which
T wholeheartedly agree—that democracy in this country is based on adult
franchise irrespective of sex, irrespective of property or other qualifications.
The voters, the sovereign people, remain unaflected except by such conditions
regardiug maturity of age as have been provided for in the Constitution. But
for other things, parliamentary legislation is necessary, and that is only in regard
to candidates for Members.

-

At this point, I would like to invite the attention of this House to the very
bagis of the reoresentative capacity of a legislative body like this. We are
assembled in this House as representatives of the people. The representatives
of the people are not merely mandatories or delegates, but are representing in
& way so as to reflect generally, for the good of the country, the current public
opinion ani the sentiment of the people on important matters of policy and

legislation.

If we are charged, as in this House we are charged, with the task of
controlling, of checking, of supervising, the country’s administration of holding
the Ministers responsible and answerab'e for their acts in this Flouse, then I

. submit the function cannot be fully and satisfactorily discharged.
5P M Our trust, or the trust laid in us by the electors cannot be properly
discharged unless there is a certain degree of competence, of ability

and of understanding in the members of Parliament to discharge their duty.

official day.

Mr. Chairman: The hon. Member may continue his speech on the next non-
'The Hoyse stands adjourned till quarter to eleven of the clock tomorrow.

The House then adjourned till a Quarter to Eleven of the Clock on Friday.
the 10th Feoruary, 1950,





